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1[TAMIL NADU]} ACT No. 33 OF 1965.2

THE MADURAI-—-—-KAII\;I%RAJ 'UNIVERSITY ‘ACT,

Recetved the asseni of the fGév mo;:-o.nﬂ' the Tth bece;nbe‘f,;«»
1965 ; first published in thé Fort St. Geoige Gazette
f;;rfgg%nizry on the 8th December - 1965 (.lgrahayana

An. Act to provide for the establishment and incorporation
,A_;‘,}_;of a University at Madurai. .

8 it enacted by the Legislature of the 3[Sate of Tamil
Nadu] in the Sixteenth Year of the Republic of lndia
3 follows :— | S B
’ CHAPTER I.

B PRELIMIﬁAgf.
L This Act may be called 4[the Ma;dUrai-Kaillzifaj:
iversity Act], 1965. - L |

adurai, Ramanathapuram, Tirunelveli-and Kanya-
mari in the ¥Stat¢ of Tamil Nadgl.. =~ . = . .
"7 (3) It applies to all colleges and institutions situate
ithin the University area and affiliated to or approved
w the ‘University in accordance With the provisions of
his Act or the statutes, ordinances and regulations made
hereunder and also to all colleges and institutions deetned
:be: affiliated to -or approved by the University under "
These words were substituted for the word * Madras”

the Tamil Nadu.Adaptation of Laws’ Order, 1969, as amended
N Mimsoon of ‘Lavs (eond " Amisain

1969. . : .
For Statement of Objects and Reasons, see Fort St. George
te Extraordinary, dated the 27th . July 1965, Part IV—Section
hese words were substituted for the words *'St ate of Muirgs®
Tamil Nadu Adaptation of Laws Order, 19¢9, as améua- .
ed by the Tamil Nadu Adaptation of Laws (Second Amend-

t) Order, 1969,

: his expression was = substituted for . the expression
£4lia - Madurai - University Act” by section .2 of the Maduraj ..
hiversity (Amendment and Special Provision=) Act, 1578 (Tamil

adu Act 38 of 1978).

Short title,
extent, appli-

453

S - . cation and com-
(2)-It extends to the area comprising the districts mencement,
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(4) This section and sections 2, 3, 4, 5, 8, 9, 10, 11,
12, 13, 14, 50, 51, 52 and 53 shall come into force at vnce
and the rest of this Act shall come into force on such
date as the Government may, by notification, appoint.. . :

" Definitions. 2. In this Act, unless the context otherwise requires,—
‘ (@) “ affiliated college ” means any college within
the University area affiliated to the University and provid-

" ing courses of study for admission to the examinations
for degrees of the University and includes a college deemed
to be affiliated to the University under this Act ;

(b) “ approved college ” means any college’ within
the University area approved by the University and
providing courses of study for admission to the examina-
tions for titles and diplomas and the Pre-University ¢xami-
nation of the University and includes a college deemed
to be approved by the University under this Act ;

e 1[(bb)  autonomous college * means any college
27" designated as an autonomous college by statutes ;]

(¢) * college ” means any college or any institution -
maintained or approved by or affiliated to the University
and providing courses of study for admission to the
examinations of the University ; o

(d) “Government”’ means the State Government ; ..

(¢).“ hostel” means a unit of residence for the -
students of the UniVersity maintained or recognised by -
the University in accordance with the provisions of this :
Act and includes a hostel deemed to be recognised by the -
University under this Act ; ‘

(N “noiified date” means the date specified in fhe
notification issued by the Government under sub-section
(4) of section 1; .

(g) 7 pr)st-graduatc- college > méans a Uliversity
college or an affiliated college within the University areZ'
providing post-graduate courses of study leading up to
the post-graduate degrees of 316 University ; - |

*This clause was inserted by section 2 of the Madur. i Univor. |
sity (Amendment) Act, 1977 (Tamil Nadu Act 1 of 1978). = " ToF

o
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"« prescribed ” ‘means prescribed by this Act
the statutes, ordinances or regulations ;

¥
y

@ Principal ” means the head of a college ;
i) * professional cgllegf_a"* > means acollege establi shed

ity and providing courses of study leading up to the
ofessional degrees of the University ;

(k) “registered graduate ” means a greduate regis-
d under this Act ; o _ |

(. *“statutes ?, ordinances ** and * regulations ”
ean’ frésf?ectlv‘aly, the statutes, ordingnces and regulations

he University made or continued in force under this

(m) “teachers’’ means such lecturers, readers,
dssistant professors, professors and other persons giving
instruction in University colleges or laboratories, in
affiliated or approved colleges, or in hostels, and librarians
s may be declared by the statutes to be teachers ;

- (m “teachers of the University” means persons

polifgted by the Universily to give instruction on its
alr ;

‘(o) ¢ University ” means the '[Madurai-Kamaraj
niversity] ; - 4
(p) “University arez ” means the area to which this
fends under sub-section (2) of section 1 ;
q) * University Centre means any area Within the
versity .area recognised by the- Government on the
mmendation of the University and containing one
ore colleges competent to engage in higher teaching
I'research work and 1o promote University life in 2
nner calculated to prepare for the institution of a new -

is: expression  was substituted for the . expression
urai - University ™ by section 4 of the Madurai University
' lug;gt and Special Provisions) Act, 1978 (Tamil Nadu Act

P
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The University.

-Madurai-Kamaraj University ).

 University (Amendment and Special Provisions) Act, 1978 (Tamil

Madurai-Komaraj University [1965: T.N. Aect 33

" (r) “ University college ” means a college or a college
combined with a research institute meintained by the
University (whether instituted by it ornot) and providing
courses of study leading up to the post-graduate and
professional degrees ;

(s) « University laboratory” means a laboratory
maintained by the University whether instituted by it
or not and intended for the carrying on and advancement
of research work ;

() “ University Lecturer ”, “ University Reader *?
or ¢ University Professor ” means Lecturer, Rpadc; or
Professor respectively 2ppointed as such by the University ;

(w) “ University library ” meansa.lit;ra.ry maintained
by the University whether instituted by it or not.

ZHAPTER 1I.
THE UNIVERSITY.

3. (1) There shall be a University 1[by the name ttﬁc

(2) The *[Madurai-Kamaraj University] shall be a
body corporate, shall have perpetuzl succession .and a
common seal and shall sve and be sued by the said name. -

(3) The headquarters of the University shall be
located within the town limits of Madurai or in any place
within a radius of twenty-five kilometres around the town -
limits of Maduseai. " | | sl

s S o 5 AN At el " W S\

t This expression was substjjuted for the expression * by the ~
name ‘th® Madurai University »* *by section 3 of the Madurai

Nadu Act 38 of 1978).

s This expression was substituted for the expression * Madurai
Uwniversity ” by section 4 wid. - P o
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Powers of the

4, The University shall have the following objects
P ‘ University,

d powers, namely —
(1) to provide for instruction and training in such
ches of learning as it mgy determine ; |

_ (), to provide for research and for the advancement
dissemination of knowledge ; - : |

() to institute degrees, titles, diplomas and other

¢ademic distinctions ;
: (4.); to hold exa.minations‘:ahd' to co‘nfér | degrees; )

litles; diplomas and other academic distinctions on persons

[

-+ .(a) shall have pursued am,approved course of
study in a University college or laboratoryor inan affilia-
ted or approved college, unless exempted therefrom in the

manner prescribed by the statutes and shall have passcd
he prescribed examinations of the University ; or

. 7" (b) shallhave carried on research under conditions
| prescribed ; )

1[(4-A) to confer degrees, titles, diplomas and other |
academic distinctions on persons who shall have pursued
v an approved course of study in an autonomous college;]

B (5 to confer honorary degrees or other distinctions
§ . under conditions prescribed ; _

(6) to institute, maintain and manage institutes
f research, University colleges and laboratories, libraries,
museums and other institutions necessary to carry out
the objects of the University ;

RO to affiliate colleges to the University as affiliated
professional or post-graduate colleges under conditions
prescribed and to withdraw affiliation from colleges;

2 This clause was inserted by section 3(1) of the. Madurai Univer ,
sity (Amendment) Act, 1977 (Tamil Nadu Act'1 of 1978). :
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R T ~(8) to approve colleges providing courses io‘.ffr:’study
"', v, for admission to the examinations for titles and diplomas.
and Pre-University examination of the University under
“conditions prescribed and to withdraw such approval ;

1[(8-A) to designate any college as an autonomous
college with the concurrence of the Government in the.
wmanner and under conditions prescribed and to cancel
such designation;]

(9) to institute lecturerships, readerships, professor-
ships and any other teaching post required by the iUni-
versity and to appoint persons to such lecturerships,
readerships, professorships and other teaching posts;:

(10) to institute and award fell,owships;’ travelling-
fellowships, scholarships, studentships, bursaries, exhibi-
tions, medals and prizes ; | |

(11) to establisk, maintain and manage hostels, to
recognize hostels not maintained by the University and
to withdraw recognition therefrom ; _

(12) to exercise such control over the students of the
University through the colleges as will secure their health .
and well-being and discipline ; S

) .

(13) to hold and manage endowments and other
properties and funds of the University and to raise loans’
required for the purposes of this Act ;

(14) to fix fees and to demand and receive such fees
as may be prescribed ; - .

(15) to make grants from the funds of the University
for the maintenance of a National Cadet Corps; '

(16) to institute and maintaiﬁ a University e
sion Board ; ersity Exten.

* Thiy .lause was inserted by section 3(2) of ¢ R
M . . h . T
ity (Amendment) Act, 1977 (Tamil Nade Avt 1 of 1ogusal Univers:

e

pa
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_(a) a publication bureau;

. -(b): va'n! employment bureaug’

" (¢). students’ unions; |
(d) University athletic clubs; and

* * (e) other similar associations.

*(18) tc encourage co-operation among the colleges.
oratories and institute in the University and co-operae
Bwith other Universities and other authorities in such

A o "{ . PR
Y41 ne;» ) |

'(19) to recommend to the Government the recogmition
DLuny area. within the University area as a University
entre;and - . e

'(20) generally to do all such other acts and things

may be necessary or desirable to further the objects of
University,

\ 'o,fgconége ‘within the Universitjé ‘area shall be
jated to. any University other than the ![Madurai-
imaraj University]. _

~'(1) No person shall be qualified for election as a
nber of any of the authorities of the University, if,
Mithe date of nomination. or election, he js— - |
(@) of ‘unsound mind, a deaf-miite or suffering
leprosy 5~ ool
cant to be adjudicated insolvent or an
insolvent ;. = .y

entenced by a nal court:to imprisonment
ice inyolving moral turpitude. ., .

H
. o L

criminal cou

| cou

T

¢, of dispufé’ or dbtﬂ')‘t‘-»‘tii/g I’?S"yndicate shall
u hether” a. person is disqualified: under sub-
(1) and its decision shall be final. = =

hig »expr‘é‘ésiﬁﬂ ‘was substituted for the expression “Madurai
Tsity ** by section 4 of the Madurai University (Amendment
Special Provisions) Act, 1978 (Tamil Nadu Act 38 of 1978),

(17) to institute and provide funds for the maintenance

er-and for such purposes as the University may

Colleges
not to be
affiliated

to any
other
University.
Disqualifi-
cation for
member-
ship,

EEAN «
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visitation.

.71 :Senate thereon and within such time as the- Government
c2-may  direct. |

‘" ‘been taken, upon the‘results of such inspection or inquiry:

N ST R

Madurai-Kamaraj University - [1965 : T.N. Act 33- |

7. (1) The Government shall have the right to cause
an inspection to be made, by such person or persons as
they may direct, of the University, its buildings, labora-
torics, libraries, museums, workshops and equipment, -
and of any institutions maintained, ' recognized or
approved by, or affiliated to, the University. and also
of the examinations, teaching and other work conducted
or done by the University, and to cause an inquiry to be
made in respect of any matter connected with the University.
The Government shall in every case give notice to the
University of their intention to cause such inspection or
inquiry to be made and the University shall be entitled
to be represented thereat. : SRS

(2) The Government shall communicate to the Senate ;-
and to the Syndicate their views with reference to the
results of such inspection or inquiry and . may;after
ascertaining the opinion of the Senate and the Syndicate :
thﬁreon, advise the University upon the action: to:be
ta en. : : . g . . fi1mny

(3) The Syndicate shall report to the Government"
the action, if any, which is proposed to be taken, or has

" ..Such report shall be submitted with the opinion of:the::

. (4) Where the Senate or -the Syndicate does not::
within a reasonable time take- action to.the. satisfaction
of the Government, the Government may, after considering
any explanation furnished or representation made by the

Senate or the Syndicate, issue such directions as”they
may think fit and the Senate and the Syndicate™ sha

€Y ...
all'
comply with such directions. . In the event of the Senate
or the Syndicate or both not complying with such directions .
within such time as may be fixed in that behalf by the *
Government, the Government shall have power to appoint
any person or body to compl with such directions and .
ﬁllake ;uch orders as may be necessaiy for the expenses -
ereof. - i




of the

f~?‘Such ‘other’ perso ns as may be declared by the
' to 'be: ofﬁcers of the Umversﬁy

(1) The 1[Govemor of Tamil Nadu] shall be the

ncellor of the University. - He shall, by virtue of his . Ch:noellor

ce, be the head of the University and the President
he-Senate and shall, when present, preside at meetings

Senate and at any ‘convocation of the University.

”‘;(2) The Chancellor shall exercise - such powers as
ay be conferred on him by or under this Act.

(3) Where power .is conferred upon the Chancellor
ominate persons to authorities, the Chancellor shali,

extent necessary, nominate persons to represent
'er sts not otherwise adequately represented.

10. (1) The. Mmlster in-charge - of the portfoho of The Pro-

cation in. the: 2[State of Tamil Nadu] shall be the Chancenoi
>-Chancellor .of the University. -

) In the absence of the Chancellor, or durm the

cellor’s - inability to act, the Pro-Chancellor shal]
is all the powers of the Chancellor. -.

l) Every appomtment of the Vlce-Chancellor The Vice-
¢ made by the Chancellor from out of a panel of Chancellor,
‘names recommended by the Committee referred
sub-section (2). Such panel shall not contain the

w_.c.my member of the said Commlttee

x'r&‘cs:on ;was substituted for the expressxon “Governor
dras” by para . 3(2) oi the Tamil Nadu Adaptatmn of Laws
970

h sexpress:on was subst;tuted for the expressxon “State of
as"‘ by the Tamil Nadu Adaptation of Laws Order, 1969, as

d&d by the Tamil Nadu ‘Adaptation of Laws (Sec0nd
dment) Order, 1569.

Officers
University,
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Powers and

ayties of the

Vice-Chancellor. i, the absence of the Chancellor and Pro-Chancellor, pre-

. ensure that the provisions of this Act, the statutes, ordi-’

Madurai-Kamaraj University [1965: Tv_.N.“ Act 33

~ (2) For the purpose of sub-section (1), the Committee
shall consist of three persons o” whom one shall - be
nominated by the Senate, one shall be nominated by the
Syndicate and ore shall be nominated by the Chancellor!

Provided that the person so nominated ,,shél'l not
be a meiaber of any of the authorities of the Univer-

Sity‘ :, LI

(3) The Vice-Chancellor shall hold office for a period
of three years and shall be eligible for rs-appointment fer
not more than two successive terms.

(4) When any temporary vacancy occurs in the office

of the Vice-Chancellor or if the Vice-Chancellor is, by

“reasonof absence or for any other reason, unable toexercise

the powers and perform the duties of his ofice, the Syndi-

cate shall, as soon as possible, make the requisite arrange-

ments for exercising the powers and performing the duties
of the Vice-Chancellor.. : -

(5) The Vice-Chancellor shall be a whole-time officer of
the University and shall be entitled to such emoluments,
allowances and privileges as may be prescribed by the
statutes. :

*9, (1) The Vice-Chancellor shall be the academic herq
and the principal executive officer of the University and shall,

side at meetings of the Senate and at any convocation of
the Universitv. He shall be a member ex-officlo and
Chairman of the Syndicate, the Academic Council and the
Finance Committee and shall be entitled to be present
at and to address anv meeting of any authority of the Uni-
versity but shall not be entitled to vote thereat unless he
is a member of the authority concerned. ST

(2) It shall b 'the duty of the Vice-Chancellor to.

nances and regulations are observed and carried out and;
he may exercise all powergfnecessary for this purpose, = i

_(3) The Vice-Chancellor shall have decr to conves
meetings of the Senate, the Syndicate, the Academic “Courci
and the Finance Committee, A

TR A s s s g i g o e
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(4 (@) In any emergency which in the opirion of the
ice-Chancellor requires that immediate action should be
ken, he may take such action with the sancticn of the
hancellor or the Pro-Chancellor, as the casc may be,
nd shall as soon as may be thestafter report his action

0 'the officer or authority who or which would have ordi-
arily dealt with the matter.

(6) When action taken by the Vice-Chancellor
nder this sub-section afiects any person in the service
[ the University, such person shall be entitled to prefer
aft appeal to the Syndicate within thirty days from the
uate on which he has notice of such action.

(5) The Vice-Chancellor shall give effect to the orders

Syndicate regarding the appointment, suspension
ind dismissal of the teachers and servants of the Univer-
ity and shall exercise general control over the affairs of the

etsity. - -0
; #

(6) The Vice-Chancellor shall exercise such other
érs'as may be prescribed, -+ eyt

~
ST

.13, (1) The Registrar shall be a wholétime paid officer The Registrar,
sthe University appoirted by the Syndicate for such
fiod 4nd’ ot such terms as may be ‘ptésctibed by the
h 'tes. 7?].8}‘24;‘:,‘5 5 RS TR S R LR RS e S

2:(2) The “Registrar shall exercise such powers and
rform such duties as may be prescribed.

3 In all suits and other legal proceedings by or
amst the University, the pleadings shall be signed and
fified by the Registrar and all processes in such suits

proceedings shall be issued to, and served on, the
strar. o

‘The - authorities of the University shall be the Aythorities of the
¢, the Syndicate, the Academic Council, the Faculties, University.
inance: Committee, the Boards of Studiesand such

uthorities as may be declared by the statutes to be
fhorities of the University. ~

ot s :
SRR A en
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Thz Senate.

-~ .
PTG IR -,
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CHAPTFR 1 §
THE SENATE-—-POWERS AND DUTIES

15. (@) The Senate shall consist of the followmg persons
namely :— . . o

Class I—-Ey'c-Oﬁ"‘féié“. Members—
(1) The Chéﬂc‘;llibr‘;
(2) The Pro-Chaneellor ;
(3) The Vicé-éhancellor ;
@ x x ] .
(5) The Director of Higher Education, Madras;
(6) The Director of Secondary Education, Madras;
(7) The Director of Technical Education, Madras;
2[(7-A) The Director jof Medical Education;]

(8) The Principals of affiliated colleges who have;
served as Principals for not less than three years ;

(9) Every whole-ume University Professor ln-cha
of a Departiment ; and | 1'86

1 Tthe follgwxﬁég gem wlrgs afte[(} by section 5 of the Madras Uni-
versity -an adurai-Kam niversity (Second A dmen
. Act, 1979 (Tamil Nadu Act 9 of 1980):— y " men 0 3

“(4) The Secretary to Government in-cahrge of Education;”
"This item was inserted by section 5 of the Madras Unxveréu;n

and Madurai-Kamaraj U
R oygy, verslty (Amandmeat) Act, 1979 (Famil




-.(10) :Members of the Syndicate who 2re no -
members of the Senate. ’ ¢ Who cre nut other
1% K x] |

lass III—-Other Members— ,

: o

e ‘,,;,(1);Flft?_en members elected by registercd gradustes

maxr.longl themselves in accordance with the system of

‘ rtional represéntetion by means of the singlc trans-
ble Vote : [ C g rens

(2) Five members elected by the Academic Council

om 2mong its own body, of whom not less than three
at be teachers of affiliated cclleges ' e

__ (3) Four members elected by the members of the
islative Assembly cf the ?[State of Tamil Nadu] from
ng themselves; and two members elected by the mem--
TS oflthe Legislative Council of that State from among
themselves:

' (4) Three members elected by the Principals of
proved colleges from among themselves in accordence
h the system of proportional representation by meaus
he single transferable vote; | ;

(5) One member clected from among themselves by
admasters of high schools in each revenve district in
the University area ; .

(6) One member eclecied by the Chairmen of
inicipal councils and of panchayat unicn councils in
cH revenue district in the University area from smong
oh ‘Chairman and the members of ‘municipal councils,

ict ; and

i The following heading and items were omitted by section 2 (1)
the Madurai-Kamaraj Univeysity (Amendment) Act, 1981 (Tamil

du Act 60 of 1981):—
. “Class I—Life Members—

(1) Such number of persons not exceeding three as may be
Rminated by the Chancellor to be life members on the ground that
ey have rendered eminent services to. education ;

" (2) All persons who make & don2tion of not less than Rs. 50,000
the general purposes of the University.” - B
These wotds were substituted for the words *State of Madras®
Tamil Nadu Adaptation of Laws Order, 1969, as amended
» Tamil Nadu Adaptation of Laws (Second Amendment) Order,

. C1125-7—30

fichayat union councils and panchayats in such revenue -
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“to the Senate to'd casv.al vecancy, the pericd of ¢ flice held

“ber of the Senate is appointed tempcrarily to 2ny of the

~ seven days from thé date of his taking charge of his eppoi

_ he shell'be deemed to have vacated his cffice 2san elected
oT nomindted member, o F

. of three years?” by $ection 2'(2) (i ~
Versity (Amendmient) Agt 1981 (Tamil Niddu- ACh 60014981,

. asa mémbet ‘of a ‘particuld

Madurci-Kamaraj University (19653 T-N. Az 3
(7) Ten members nominated by the Clwncgllq-{ of wiwom
not less than five shall be nominated 1o secure tha'r:pues-
sentation of the Schedulcd Castes and Schedulkd T:ibes -
not otherwise adeqiately represented. -

s

(b) Save as otherwise provided, clectc%a.ﬂd £ M
nated members of the Senate’shall hold effice ttora pericd
of three years end such membes shell be eligible for elec-

tion or nomination for not mere then another pericd of
N ' ‘ . A T
three vears] ‘ :

2[Provided that where a member is elected or nominated

by any such member shall be construcd as & full pericd of
three years for the purposc of this clavse:]

Provided also that where an elected or ncminated meni-,

offices by virtue of which he is entitled to bea member of th
Senate ex-officio, he shall, by notice in writing signed .
him and communicated to the 'Vice-Chancellor withi

mént, chcose ‘whethier he will dontinte to be 2 membey o
tfie ‘Senate 'by virtte of this election  or nomination’ g
whethiet e will Vacate office’as'such member 2nd becon
a member ex-officio by virtue of his appointment 2nd

X3 )

choice shall be conclusive. On failure to make such cheics

L

. A 3 -
¢ * * T T ’
s .. v e B2 )
i - «f.t.f%-g = ;31_'

LR . 3 :
v DR 98 1A bl

YThis expression was substituted for the expréssionf “for’a  perig
g:g 5 2'(2) (@) of the | K a perio

. IROELELE] F R 4 4 3T G-I AT L F SO T I S S e
. 2 This prqs(;ég wa;sgystxfut’cd for the folloWirdg Proviso tiyrise
2(2) (b), ibidi=<" Jb::,l:a aaGis v B ends v ostor progyns TA 75y
A P E R gt g, ‘v'.g.;‘y“' N v
“Provided, however, .th‘?é1 no member elected inhis capacf
rét

15 8 ) _ laré@lectoraté shall hold-office for ' lon
pariod than"three months after-he has' *ceasedw'to»'gie% sfcﬁ?ni ol
unless meanwhile he*again becomes a-member-of that electora 3
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(c) When a person ceases to be a member of the
Sena.te he shall cease to be a member of any of . the autho~
Tities of the Umversxty of Wthh he may happen to be a
member b) virtue of his membershxp of the Senate. o

.rll,,

¢

¥

§ ess§drf {“period”’ shali 111cludei the period geld prior
t”‘ist May 1981] o e

-t0 th
’ ;
LIS R RE : - ' s

< R & = .t SR -
. AT : » v § b

‘the Umversny and shall have' powerio review the action of
the Syndicete and of the Academic Courcii save where the
Syndlcate and the Academic Coundil have acted in accor-
démce with - powers conferred on them by this Act, the
statutes the ordmances or the regu]at:cns and shall
exercise 21l the powe:s of the Umversuy not otkerwise
provided for and all powers requisite to give effect te the

-provisions of this Act :

Syndlcate or the Academic Council has actec in accordance
vmh sich powers as ‘aforesaid or fot, the queetm <hall
“be decided by a resolution passed by nct less than two
thxrds of the number of members present and “voting
at a meetmg of the Senate and the dems:on tbemon shall
ibe ﬁnal

1This explanatxon was added by section 2 (2) (¢} of the Madurai-
Kamara] Unwemty (Amendment‘ Act, 1981 Temil Nad., Act60of

1981). -
C-1-125-7—30A

| 1[ Explanatlan.—-For the purpose of this’ clause the .

Provided that if any question arises whether the

16. The senate sha ll be the s‘upreme goyerning body of The Senate to

be the supreme
governing body.
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.. . Powers of the 17. In partlculaf and W1thout preJudlce to the
. Senate. generahty of the powers conferrcd by section 16, the

Senate shall hp,vv the followmg POWETS, namely —

(1) to make statutés and amend orrepeal the
same ; ~

(2) to modify or cancel ordinances and regula-
thIlS in th¢ manncr prescrlbcd by 1hxs Act;

; (3) to co-operate Wlth other UIllvchltleS, othet
academic authorities and collzgts  in such manner, and’
for such purposes as it may determine; o

T f e

{4) to provide for instruction and training in
such branches of learning as it may think fit;

(5) to institute and ma‘ntain institutes of research,,.
. University colleges, University laboratories, librariesand
museums ;

' (6) to prescribe in consultation with the Acadentic:
Council the corditions for approving colleges or institu-
tions in which provision is made for courses of study
for admission to the Pre-University cXamination or for
the prepuration of students for titles or diplomas of the
University and 1o withdraw such approval ;

17. 3
o

g

(7) to provide for research and advancement and:
disse mination of knowledge ;

, (8) to institute, after consultaticn with the

- Academic Council, lecturerships, readerships, professor--
ships and any other teachlng posts required by the
Umvermty N

.+ (9) to prescr:be in consultation with. the
Academlc Council, th: conditions for affiliating . colleges.
to the Umvnrsuy and to withdraw affiliation from.
colleges ;

Y(9-A) tc prescribe in consultation with . the-
Acad:mic Council, the manner in which and the condi-
tions subject to whicha college may be designated as.
autonomous ccllege and’ such designation may be
cancelled;}

" Fhis clause was inserted by section 4fof the Maduraj Universitys
(Amendment) Act, 1977 (Tamil Nadu A‘g] of 1978, Versity
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. (10) wo provide, after consultation with the
- :Academic ~ Council, such ‘ lectures and instructions for
-students of University colleges, 'affiliated colleges and
~ approved colleges as the Senate may determine and
- also to provide for lecturestand instructions o persons

1965: T.N.
Laad VU

T E
LS TS B

~ "(11) to provide for the inspection of all colleges
-and hostels;

(12) to institute degrees, titles, diplomas and
«other academic distinctions ;

- (13) to confer degrees, titles, diplomas and other
-academic distinctions on persons who—

(a) shall have pursued an approved course of
:study in a University college or laboratory or in an
.affiliated or apptoved college or have been exempted
‘therefrom in the manner prescribed - and shall have
passed the prescribed examinations of the University;
.or ’ | oy

(5) .shall have carried on research uhder Condi-
:tions prescribed; ‘

(14) to confer honorary degrees or other distinc-
tions on the jrecommendations of not less than two-
-thirds of the members of the Syndicate, Bl

g, P
A LIS - 4

. (15) to establish and maintain hostels;

Y,

T A | Dol
. .(16) to instituts, = fter ,,,cdnszllt@tion with ‘the
'Academic Council, fellowships, travelling fellows''ins,
:scholarships, studentships, bursaries, exhibitions, medal @
and prizes; |

"ot .being students of colleges and to grant diplomas
%,gto'them;wi AT ‘ . Cwa
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~ (17) to prescribe the fees to be charged for the appro-
valand affiliation of colleges, for admission to the examina--
tions. Gegrees and diplomas of the University, for. the
regisiri.iion of graduates, for the renewal of such Te gis—

- tration and for all or any of the purposes spemﬁed in.

section 4; o

(18) to consider and take such action as it may deems

‘ g; .on_the, annual report, the annual accounts and the
n :

Meetings of the
yenate

ancial estimatés :

(19) to institute, after comsultation with the Acadc-
mic Council, a University Extension Board and to main--
tainit ; A

(20) to institute after consultation with the Academic:
Council, a Publication Bureau, Students Unions, Employ--
ment Bureau <nd Umversﬁy Atheletic’ Clubs and to
maintain them ;

(21) to enter into any agreement with the Centrak
or any Siwaie Government or, with & privaic, management
for.assuming the. managemel}t of any institution and for
taking over its properties and liabilities cr for any othér
purposes not repugnant to the prowsmns of this Act ;.

(22) tc make statutes regula.tmg the method of elechon
to the authoritics of the University and the procedure:
at the meeting of the Senate, Syndicate and other autho-
rities of the*University and-the quorum of members
required for the rransaction of business by the authorities.
of the University other than the Senate ;

(23) to recommend to the Government tke recogni--
tion of any ayea th‘hm the University area as University
Centre; and .

(24) to delegate suoh of its powers as it may dee ﬁt
to any authority or authorities of the University const1tu-~
ted under this Act.

18, (1) The Senate shalf meet at ledst twicé 4 year on-
dates to be fixed by the Vic.-Clgaccllor. Oune of such
meetings skall be called the annual meeting. The Senate
miay also meet at snck other times as it may, from time to-
ume, détérmine,
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(2)' Twenty mumbers of ths Senaté shall be the quorum

cd for a mecting of the Senete;
Provided that such quosups suall not be requnted
convocation.of the, University of @, meiling of the
nate, held for the purpose of confqrmg Gegrees, titles,
omias or other academw distinctions. |
&.i
“(3) The che-Chancellor may; w whetiever 1 thmks fit,
shall, upon a requisition in witing .signed by, not
ihlrty mémbers of the Senate, convene a spemal

tmg of the Scnate.

CHAPTER IV.
(s  THE SYNDICATE. , _ |

ﬂi,‘\\a )| The Syncixcate shall; in addltion to the Vice- The Syndieate,
Shah "éllor conslst of the followmg persons, namelys—

Class I-—Ex-a’)ffzczo Members R
. Tne becwtary to Govcmment , m-chorgb f

ﬁifatxon,]

, [(I-A)] fhe Director of Higher Eduéanon, Madras 3
_* 1

; )]The Dn'ector of Tc,chmcal Educauon, Madras 3

¥

'[(3) The Dxrcctox of Medxcal Educatlon]

Lot

Clsss 11— Other Membérs
- (1) Four memmbers élected by the Senats from amotig

membcrs .
42) Three members elected by tha. Aca demic Council
m.among its membcws of whom two, stall be teachers

i affiliated colleges and the remaining. shell bz 2 person
ther then a teacher of an affilistea college; and .. . .-

jtem. was mse;ted, by section, § (ii) of the Madras University
aﬁ a,x- amar; iUmversny (Second Amendment\ Act, 1979

i é.st.:% 0 e
xé-num’be d as, 1tem (l-As by sectlon 6(1) of tho
adur Second

N 1s
‘gﬁvers : ai-Kamaraj_+Eindversity
\ _m?nt) Act, 1979 (Tannl Nadu Act 9 of 1980). ¢ e
“ﬁie 'v‘l‘or’cI “and’> W as:omitted by section 6(i)..of . the. . Madras
urai-KamaraJ Umvers1ty (Amendment} Act,
‘dq Act 42 of 1979). -
d was added by section 6Ly, xbz‘d ‘

This xtem was wmserted by section 6(iii), ibidy

A w&

4
!
}
!
¢
i
{
4
!
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(3) Two members nomineted by the Chanccllor:

Provided that no whoiwe »ime University Lecturer,
University Reader, University Professcr or wholetin;
teacher »f ihe University shall be elgible for election ¢r
nomination as a member of the Syndicate. . .

\ (b) Save as otberwise provided, clected and nomi-
nated members of the Syndiczte shall hold office [for a

sriod o threz years and such membors shall be eligible
for election or nominaticn for not more than another
peniod of three yearsj: -

2 [Provided that where a member is clected or nomis
nated to the Syndicate io a casval vacancy, the period of
‘office held by any such member shall be construed as a
full period of three years for the purpose of this clause.]

Provided &iso that where an elected or nominated
member of the Syndicate 1s appoinied temporarily to any
of the offices by viriue of which he 1s entitled to be a
member of the Syndicate ex-officio, he shell, by notice
in writing signed by him and communicsted to the Vice-
Chancellor within ceven days from the ¢ate of his taking
charge of his appointment, chocse whether be will con-
tinue to be a member of the Syndicate by virtue of his
election or nomination or whether he will vacate office
as> . ~h member and boccome 2z member ex-officio by
virtue of his appointment and the chcice shall be conclu- .
sive. On failure to make such chcice, he shall be deemed

to have vacated his office as an elected or ncminated
member

Provided also that a member of the Syndicaie shall
cease to be a member if he subsequently becomes a
wholetime  University Lectirer, University Reader,
University Professor cr wholctime teacher of the Uni~
versity. ' :

" 1This expression was substituted for the expression “for"a’ period
of three years” by section 3(@)_of the Madurai-Kamaraj University

{Amendment) Act, 1981 (Tamil Nadu Act 60 of 1981). '

L 3)T3,is proviso was substituted for the following proviso by '3$¢§':ﬁon

“Provided, however,.that no- member, elected in is .‘?cabééity
as member of a particular electorate shall hold office or 3 longer
period than three months after b has ceased to be ‘such member,

unless meanwhile he again becomes a member of that electorate;™

RN
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- -7 (c) When a person ceases tc be member of the
- Syndlcage, he shall cease to be a member of any of the
authorities of the University of which he may hapoen to be
@ membzr by virtue of his memberstip of the Syndicate,

A[Explanation.—For the purpose of this clause, *he ex-.
pression * period ” shall indlude the period held prior
to the 1st May 1981.] |

473

- 20. The Syndicete shall have the following powers, Powers of the
namely A - | |

Syndicate,

(1) to make ordinances and amend cr repeal the
: same,

(2) to hold, controi and administer ike properties ’
and funds of the University ; , |

(3) to direct the foim, custody and use of the common
seal of the University ;

0 (4) to regnlate and determing all maticrs conderning
-the University in accordance with this Act, the statutes,
‘the ordinances and the regulations ;

(5) to frame the financial estimates of the University
nd submit the same to the Senate ;

(6) to administer all propeities and funds placed
he disposal of the University for specific purposes ;

tt

- (7) to appoint the University Lecturers, University
Readers, University Professors and the teachers and the
servants of the University, fix their emoluments, if any,

efine their duties and the conditions of their services and
B provide for filling up of temporary vacancies ;

3 ® to suspend and dismiss the University Lecturers,
University . Readers and University Professors and the
eachers and the servants of the University ; o

. ’isse"i#léﬁéﬁoﬁ; was added by secﬁbn':!’(c#):w‘of the Mducale
Var'ggrajxl%niversity (Amendment) Act, 1931'(Tamil Nagu Act 6y

Vo e ad
¥, vl

P
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L C ey
9) to acdept on behalf of the Uhiversity, endow-
ments, bequests, dofiations, grants and transfers of any
moyable and.‘mmovable, propertics, made, 10, it provided
that 1l such epdowmenjs, bequests, dondtiotis, prants
and transfers shall be teported to the Sénaté at its next
meeting ; | | : R
. (10) to raise qn ,QOalf of t,hex.Urxive'rsity loans from.
the Central or any State” Govérnmient or the Univetsity
Grants Commission or the public or any corporation.
owned or controlled by the Central or any State Govern-
ment required for the purposes of this Act ;

(11) to affiliate colleges withinthe Universivy aréa
to the University and to recognise colleges as approved.
colleges ; ‘

1[(11-A) to designate any college as an autonomous.
college with the concurrence of the Government and to
cancél such designation j] | o

" cw Y T
. (12) to recognise, hostels not maintained by the Uni-
versity and to suspend or withdraw recognition ¢f any
hostel which may not be conducted in accordance. with.
the ordinances 2nd thé conditions imposed theréunder 7

(13) w0 arrange for and dir_e(’:t the inspection of all
University colle ges, affiliated and approved colleges and
hostels ;

. (14) to prescribe, in consultation with the Academic
Council, the qualifications of teachers in: University
colleges, effilicted and approved colleges and hosiels ;

(15) to award fellowships, travelling fellowships,
scholarships, studentships, bursaries, exhibitions, miedals.
and prizes in accordance with the statutes ;

RS \e y_."u: ot T e ek ‘,1-,..., . oL A .
_ (16) to charge and collect stich fees as may b2 pres-
cribed ;
..(17) ta_conduct the  Unjversity_examiiiations and
approve and publish the reshilts thereof; . . . .

1 This clause was inserted by section 5 of the Maci-:ra{ ﬁﬁlii«;ﬁ
sity (Amendment) Act, 1977 (Tamil Nadu Act 1 of 1978).
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18) to:make ordinances regarding the admission of
to.the University or prescribing , examinations
ecognised as equivalent to Unlv?sity examinations }

o ‘H;.:‘.' i . - 4 4 "‘ j:'” : i 56:&‘—‘»
point members to the Boards of Studics ;
P » ) . .nv{‘;?nb ,;‘.',n ¥
0) (i) to, appoint_ examiners after consideration
coniitiéndations of the Bodrds of Sfiidics ;and
ol H}!'i,’w .""" ihiod 3 PR T I s .
ix their remuneration ;

o sul;l;ervgge and control the residence and
of the stude
hr

of the students of the Univérsity arid make
ents through the colléges for secliring théir
and well being ; ' o

ot i
ip i
LR .

, ST LA S TR T PO S T S

):t0 manage University ce ntres, University colleges
gratories, libraries, museums, institutes of research, |

r institutions established or maintiined by the . i
ity o X L _ «
3) to manage hostels instituted by the University ;
4) o regulate the working of the University Exten-
H

B (25) to manage any publication Bureau, students’
s employmént bureau and University athletic clubs

ed by the University ; o ”
%), to review the instruction and téathing of ths

-1k G S LI LS P B T SRPRE.
27) to promote research within the University and
lire reports from time to time of such research ;
)’ to exercise such other powers and perform such

futjes as may.he conferred or imposed o it by
¢t, or the statutés, ordinances or regulations ; and

to delegate, any of its powers to the Vice-
Fy LT T Tt o NI AR SR A Y o Lt e

lor; 10,4 dommiittpe froaii among its own mémbers
“Sthittce appoiiited in dcoordarice with the

The annual report of the Univesity $Hall be brepardd Annual Report;
.Syndicate, and, shall be, sybmitted 1o, the Senate :
clore. suoh date,as may be prescribed Gy ilic statutes

all {:e oonsidéred by the Senate at its next annual

ORI R S e S
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mecting. The Senate may pass resoluticns thercon an
eommunicate the same to the Syndicate, which shall tak
aciion in accordance therewith. The Syndicate shall’
inform the Senate of the action taken by it, A copy e
the report with a copy of ihe resolutions thereon, if an
of the Scnate shall be submitted to the Government fo
information.

Annualaccounts.  22. (1) The annual accounts of the Univér;siij shail
prepared by the Syndicate and shall be submitted tc such
examination and audit as the Government may direct.

) The University shall settle objections raised in suchf
audit and carry out such instructions as may be issued b
the Government on the audit report. S

(3) The accounts when audited shall be published b
the Syndicate in such manncr as may be prescribed b
the ordinances and copies thereof shall be submicted t
the Senate at its next meeting and to the Governm
within three months of such publication, -

(4) The Syndicate chall aleo prepare befére' sucl}. daﬁ '_
as may bz prescribed by the statutes financial estimatess
for the ensuing year. e

(5) Th: annual.accounts and the financial estimate]
prepared by the Syndicate shall be placed before the Senafy
with the remarks of the Finance, Committee for approva
at its anoual meeting and the Senate may pass resoluti
with rcference thereto and communicate the same to th
‘Syndicate which shall take action in accordance therewith

CHAPTER V.

TuB AcADBMIC COUNCIL, THE FACULTIES, THE BOARD!
OF STUDIEs, . THE FINANCE COMMITTEE AND =

OTHER AUTHORITIES. ’
The Academic _ 23. TheAcademic Council shall be the academic auth
“Council, of thz University and. shall, subject to the provision
this Act and the statutes, have the control a‘iid”ge
regulation of teaching g#d examination within the Univ
sity and be responsible for the maintenance of the staids
ards thereof and shall exercise such other‘powers’
perform such other duties as may be prescribed;
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A. (a) The Academic Council shall, in addition to the Constitution of

®-Coancellor consist of the following persons, namely :— gxe z}cademicz
; ouncil,

i.Class I¥-Ex-ofﬁcio members—

(I)'Thé Director of Higher Eﬂuce;tion; Madras ;

, (2) The Directer of Secordary Education, Madrus ;
(33 The Director of Technical Education, Madras ;

nl[(}A) The Director of Medical Educatior ;]
13 4) The h"gé.ds of Uriversity Depzrtments of Study
Research ;- : ‘ :

5) Members of the Syadicate who are not other-
sxmembers of the Academic Council ;

:(Gj-';Thenyibrarian of the University Library ;

7) The principals of post-graduéte colleges and
onal colleges excluding training colleges ;

(8) The principals of all other affiliated colleées

1g training colleges, who have served as principals

'less than three years ;
s i g T

[ Class I-A— Life members— s
T AP, ; : .
LRSS IS VR R0 5 5 6 3 ¥ SN R CegrE gy

h nomber of persons not .exceeding:ten as may be
ated. by the Chancellor to be life members from
g.the Fellows of . the. Madurai-Kamaraj University
il; Academy:in such manner as may be prescribed
the statutes : | S T

#6vided that whenever a vacancy arises among the life
. f the''Academic Council, such ‘vacancy shalk
‘up in such menner as mey be prescribed by the

5 I
.

his item was iﬁsened by sectibn 7 () of the Madras Univer-
. Maduraji-Kamaraj University (Amendment) Act, 1979
Nadu Act 42 of 197 ; o -

Phis was ifserted by section 7 (if), ibid.
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Class II— Qther members— . .
" (1) Two mertibers clected by the Senate from a
its membérs who are not engaged in teaching ;.
(2) Two members elected by the teachers of affi-
listed training colleges inchiding principals-and’ physical
directors but exclucing tutors, demonstrators and physical
instructors of s=ch colleges, from among thelisél es;
(3) Two members clected by the teachers of approv-
ed colliges inchiding principtls and physical'direcicrs
but excluding tutors, demonstrators and, physical instruc-
tors of such colléges from among themselves’s* ' *
(4) One membher from each post-graduate -college
who is not the principal of such college elected by th
teachers of the collsge including physical directors bu
excluding the principal, tutors, demonstrators and physical
instructors, from among themselves; '

(5) One member irom each professional college
who is not the principal of such college elected by t
teachers of the college including physical directors
excluding the principal, tutors, demonstrators dnd pktysica
instructors, from among themselyes ;
J' (6) One member elected by headmasters of high,
schocls in each revenue district in the UmriVersity are
from among themselves ;

(7) Six members nominated by the Chancello
on the recommendation of the Vice-Chancellor to 3‘%-epfe§é" 1

. ‘o s

Tamil, Sanskrit, Hindi and ‘other languages ;
(8) One member nominated by the Chanceilo
on the recommendation of the Vice-Chancellor to represe
physical education ; 2nd * ’ RN
; (9) Such number of members not exceeding fiv
as mey be nominated by the Chancellor from among t
teachers of coll_egés other_ than post-graduate and p‘mf
sionsl colleges in the University area, © = ° !~ =

(b) Save as otherwise provided, the elected and n
nated members of the Acadernic Council shall hold ¢
l[for 8 per10d Of "three y6ars' and Suc‘h Alhembersu
be eligible for election or nomination for ot mor
another pericd of three years]: | i

- .
-

[N L 1) L W

2%

rn:on :

.

2l ¢ mm—

1 This expression wasFsubstituted for tﬁc’expressioﬁi“f*)’f'
period of th}'e,e years ” by section 4 (a) of tte Madurai-Ka m
raj - University Amendment Act, 1981 (Tamil Nadu - -Act 6¢
1981). M
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- 1Provided that where a member is elected or nomi-
rated to the Academic Council to a casual vacancy, the
period of office held by any such member shall be: coné-
trued as a {ull period of three ycars for the purpose
.of this clause ] s

. Prownided also that W’here an elected or nominateg
member of the Academic Council is appointed temporarily
'to any of the offices by virtuc of wrich he is entitled to
be & member of the Atademic Council ex-officio, Bie $hall
by notice in writing sighed by “him ahd communicuted
‘to the Vice-Chanceller winhin seven days from ihe date
of his taking charge cf his appointinent, choose whether
he will continué to'be & thember of the Academic Council
by virtue of his cléction ¢r nothination or whether he will
vacate ofice 48 ' such meriibér and become a' 'member
.ex-officio by virtue of Lis appoiniment and the choice
shall be conclisive. On Tdiliite to make such . choice,
he shall be deemad %o have vacated his office &s an clecti.
or nominated' member : '

Provided also ‘that a member elecied under clouse
(1) of ClassII of sub-section (@) shall cease to be a member
of the Academic Council it he subsequently becomes
.engaged in teaching. . '

(¢c) Whent 'a petrson ceases to be a member of the
.Academic Council, he shall cease to' be o member of any
of the authorities of the University of which he may happen
to be a member by virtue of his membership cf the Acade-
mic Council. |

2 [ Explanation—For the purpose of this clause,
‘the expression * pericd * shall include the period held

prior to the Ist May 1981.] . , )

524-A.(1) Notwithstanding anything conteined in sec- pueo oo
“tious 15, 19 or 24, no person who had " held office asa fioanoflé{ection
‘member for a_total period of six years in 2ny one or or nomiration.
-two of the following auvthorities, namely i— o o

1 This proviso was substituted for the following proviso by
:section 4 (b) of the ~ Madurai-Kamataj Udiversity “(Amendmerdt) © - ©
 .Act, 1981 (Tamil Nadt-Act60 of 1981).1 '~ = " -7 0 -0 VO
: ~ «Provided, however, that ho member elected in his capa- L
.city asa member of a particular eleciorate shalt hold office. -~ =~ .
.for a longer period than three momhs after he has ceased to be’ o :
«such member unless meanwhile he "again becomies a membzrof - .

that electora e;” . ' ..
® This explanation was adced by seciion 4 (c) of the Madurai-
Kamaraj University (Amendment) Act, 1981 (Tamil Nadu'Act *
60of 1981.) o .
8 This section was inserte¢ by section 5 of the Maduraj-
Kamaraj University (Amencment) Act, 1981 (Tamil Naci Aet
60 of 1981.) o
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(i) the Senate,
(ii) tke Syndicste, and
(1ii) the Academic Council

shall be eligible for election or nomination to any of the
said three authorities. |

 Explanation I.—For the pv.rposé of this sub-section,
the expression “ period ” shall include-the period held:
prior to the 1st May 1981, , ,,

_Explanation II.—For the purpose of computing the
~ total period of six years referred to in this sub- section,
~ the period of three years diring which a person held
. office in one authority cither by election or nominaticn. SN
and the period of three years during which he held office
~in another authority cither by election or nominaticn .
- shall be taken into account and accordingly sv.ch perscn
. shall not be eligible for election cr ncmineticn in any one
- of the said three authorities . ‘ :

Provided that for the purposes of this sub-section
& person who has held cffice in any cne of the said three
authorities in a casual vacancy shell be deemed to- have
held office for a pericd of three years in that authority:

Provided further that fcr the purposes of this stb-
section if a perscn was elicted cr nomirated tc cne *
autherity and su.ch perscn beceme e mamber of enctler
authority by virit¢ of the membership in the firs{ mentioned
authority, the pericd for which he held office in the first
‘iqup;cjoned autherity alone chall be taken into acccur..

' (2) Nothing in sub-section (1) shall have appliceticn
in respect of —

(i) ex-officio members referred to in section
15 (a) Class I, but not including members cf the Syndicrie
who are not otherwise members of the Sencte refericc to
in item (10) ; ‘
(ii) ex-officio members referred .to in section
19(a) Class I ;and T,
(iii) ex-officio members referred to 4in section )
24 (2) Clsss I ; but not including members of the Syndicate
who are not otherwise members cf the Academic Councit
referred to in item (5).] y
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25, Subject to the-provisions of this ‘Act, the "Acade- Powers of the
mic' Council shall have the following powers, namely :e— é‘;ﬁi‘i‘l‘“’

(a) to make regulations gnd amend or repeal the
same] .

b) to advise the Senate and the Syndicate on all
cadetmc matters ; ‘ _

_ (©) to make proposals to the Senate and the Syndi-
te for the institution of lecturerships, readerships, pro~
essorships or other teaching posts and. in regard to the
uties:-and emoluments thereof ; . -

‘(d) to make regulations regarding the special courses
f study or division of subjects in University ‘colleges
nd laboratories and affiliated and approved colleges ;

#.  (f) to make regulations regarding courses of study,
xaminations and the conditions on which students of
University colleges and laboratories and of affiliated and

approved . colleges shall be admitted to exeminations of
he University ; .

¥* (g) to_constitute Faculties in Arts, Science, Law,
Medicine, Engineering, Technology, Teaching, Agricul-
ture, Commerce, Indian and other languages, Indian
System of Medicine, Fine Arts, Veterinary Science and
siich other subjects as may be prescribed ;
() to make proposals to the Syndicate for the fram-
§ ing of ordinances for thc management of University
I colleges and laboratories, libraries, museums and institutes
of research hostels institutcd by the University and other
ifistitutions established by the University ;

(i) torecommend to the Senate schemes for the cons-
tion or reconstitution of departments of teaching ;

. () to advise the Syndicate on the promotion of
éarch in the Unive‘rsxty ;
 C1-125-7—31
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Constjtution
and functions
of Faculties,

 The Boards of
Studies.

' ‘Constitution of  28. The constitution of such other bodies as ‘may be

g;lézts' autho- declared by the statutes to be authorities of the Universi

Ggne S L e

(k) to receive and to call for and to consider reports
from the Syndicate reviewing the instruction and teaching
of the University and the research work done in the Uni-
versity ; and

(/) to appoint a standing committec of which not
less than one-third shall be members of the Academic
Council who are principals or teachers of affiliated colleges
and to delegate to it such of its powers as it may deem fit.

26. (1) The University shall include Faculties of Arts,
Science, Law, Medicine, Engineering, Technology, Tcach-
ing, Agriculture, Commerce, Indian und other languages,
Indian System of Medicine, Veterinary Science, Fine Arts
and such other Faculties as may be prescribed by the

statutes.

(2) Each Faculty shall comprise such departments.
of teaching as may be prescribed by the ordinances.

4

(3) The constitution and functions of the Faculties
shall in all other respects be such as may be prescribed
by the regulations :

Provided that not less than three-fourths of the total
number of members of every Faculty shall be members
of the Academic Council.

: R 7 , ;

(4) Notwithstanding  anything contained  in
sub-section (3), the Academic Council may, on the recom-
mendation of the Syndicate, appoint any teacher of th

University as a member of a Faculty.

o
i e ¥yl
-

27, Ther: shall be Boards of Studies attached to eac
Department of teaching. The constitution and. power
of the Boards of Studies shall be such as may be prescri
bed by the ordinances, X :

shall be provided for in the manner prescribed.
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29. (1) The Finance Committee shall consist of theFinance Comm jo
llowing five members, namely :— tter

(i) The Vice-Chancellor ;

"1[(ii) The .Secretary to Government in-charge of
inance or any officer nominafed by him;]

- '(iii) Three members nominated by the Syndicate
from among its members.

2y If for any reason the officer referred to in
ause (i) of sub-section (1) is  unable to attend any
meeting of the Finance Committee, he may depute any
officer of the Department to attend such meeting. The
officer so deputed shall have the right to take part in the

discussions of the Committee and shall have the right

(3) i) The Syndicate shall, in the manner prescri-
‘bed by the ordinances, prepare the financial estimates of”
the University and place the same before the Finance
.. (ii) The Finance Committee shall then Iscrutinise
f the said estimates and may make such modifcations.
therein as it considers necessary.
. !
(iii) Thesaid estimates. as modified by the Finance
ommittee, shall then be laid before the Syndicate for
consideration. The Syndicate may accept the modifi-
cations made by the Finance Committee and place the
estimates as so modified before the Senate for approval
‘or it may refuse to accept the modifications, in which.
~nge, it shall place before the Senate the estimates, the
odifications made or the objections raised by the Finance
ommittee and the reasons for the non-acceptance. The
nate shall consider the estimates so laid before it and
hall sanction the same either without modification or
#th such modifications as it thinks fit : | |
Provided that the Senate shall not make any modifi-
ns in the estimates which have the effect of increasing
stimates of expenditure or reducing the estimates of
me. —
This item was substituted for the followingitem by section 7 of
adras University and Madurai-Kamaraj University (Second
dment) Act, 1979 (Tamil Nadu Act 9 of 1980):—

“(ii) TheSecretary to Government in-char gt of Bducation it

0-1-125-7—31A
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Statvtes.
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CHAPTER VI.
STATUTES, ORDINANCES AND REGULATIONE,

30, Subject to the provisions of this Act, the statutes
may provide for all or any of the following -matters,
namely (— . IR

(a) the constitution or reconstitution, powers and
duties of the authorities of the University ; :

(b) the conditions of recommendation by the Senate
of areas to be recognised by the Government as University

Centres ;

(¢) the conditions of recognition of apptoved colleges |
and of affiliation to the University of affiliated colleges ;

[(cc) the manrner in which and the conditions subject
to which a ccllege may be designated as an autonomous .
college or the designatinn of such college may be cancelled
and the mztters incidental to the ad ministration of avto-
nomous ccllezes including the constitution or reconsti-
tution, powers and duties of academic council, staff
council, boards of studies and boards of examiners ;]

(d) the institution and maintenance of University
colleges and lebcratories and hostels ; :
(e) the powers, duties and conditions of service of

the officers ¢f the University other than the Chancellor
and thic Pro-Chancellor ;

() the holding cf cenvecations to cenfer degrees ;
(g) the conferment of honorary degrees ;
(k) the administration of endowments and the ins-
titution and conditions of award of fellowships, travelling

fe.ll.owships, scholarships, studentships, buisaijes, exhi-
bition, medels en¢ prizes ; - ,

(i) the classification and the mwode of ap ointmeﬁt of
the teachers of the University ; i | %

&

— —— s -

.} This clause was iaserted by section 6 of the Maduraj Univ
sity (Amendme-£) Act, 1977 (Tamil Nadu_ Act 1 of 1978y, © """




‘(f): the. institution, of: pepsion, gratvity. or  provi-
ent fund for the benefit of the teachers of the  University,
r its servants ; | |

j-and

e

PR

a1l ofhier matters which by this Act may be pres-
by the siatutes. .

S

t

Provided that in eny such case before a statute is
passed affecting the powers or duties of any officer or
authority, the opinion of tke Syndicate and a report from
the person or authbority concerned shall hzve been taken
into consideration by the Senate. |

(2) The Syndicate may propose to the Senate the
raft of any statute. Such draft may be considered
)y the Senate at its next succeeding meeting. The Senate
may approve such draft and pass the statute or —av
reject it or return it to the Syndicate for reccnsideration
cither in whole or in part, together with any amendments.
which the Senate may suggest. After any draft so returned

bas been further considered by the Syndicate, together

ith any amendments suggested by the Senate, it shall be

again presented to the Senate with the report of the Syndi-

cate thereon, and the Senate may then deal with the draft

in any manner it thinks fit,

~ (3) Where any statute has been fassed by the Senate
e a. draft of a stetute recommended by the Syndicate
ga's;beehrejected, by the Senate, it shall be submitted to the
Chancellor who may refer the statute or draft back to
the Senate for further consideration orin the case of a
tatute passed by the Senate assent thereto or withhold his
ssent. A statute passed by the Senate shall have no.
validity untilit has been assented to by the Chancellor.

Madurai—Kamaraj University

)the, maintenance of & Tegister of registered gra-

- 31,(1) The Senate may of its own motion teke into Statutes, how
consideraticn tbe crzfi of any statute : macde,
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o Ordinances.
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the levy of f=es in Umversxty colleges aund la.boratones,

as qualified to give instructign in affiliated and approved‘
.colleges and hostels ; * :

f4) The Syndicate shall not propose the draft of any
statute or of amendment to a stetvte—

(a) affecting the status, powers or constitution
of any authority of the Umversm/ until such anthorlty has
been given an opportunity of expressing an opinion upon
the proposal ; any opinion so expressed shall be in writing
and sball be considered bythe Senate and shall be
submitted to the Chancellor ; or

(b) affecting the conditions of affiliation or appro-
v21 of affiliated or approved colleges with the University
or by tte University, as the case may be ;l[or]

2[(c) affecting the conditions of desigaation cf
any college 2s an autonomous college ;] L

except after conéultationwith the Academic Council.

32. Suoject to the prov1810ns cfthis Act and tl'e stotutes,
the orainances may provide for all or any of the fcllowmg
matters, nan ely :—

(¢) the admission of studeats to the Umversn;y and :

(b) the condruons of residence of the students of the
University and the levy of fees for residence 1n hostels
mamtamed by the University ; |

; ey

(¢) the conditions of recogmtlon of hostels not mam-
'tamed by the Umversny ; :

- {d) the quahﬁca.txons and emoluments of teachers of
the University ; |

(e) the fees to be chargcd for courses of teachmg
given by teachers of the University and for tutorial and
supplementary instruction given by the University ;

(f) the conditions subject to which persons who may
hereafter be permanently employed may be recognised

1 This word was agded by section 7(1) of the Madura1 Umver
sity (Amendment) Act, 1977 {vamul Nadu Act 1 of 1978).
2 This clause was inserted by section 7(2), ibid.
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(g) the appointment and duties of examiners ;

)] the conduct of e >:n 1¢:c1: ;
4

(i) the extension of Univarsity teaching in the town

lugits of Madurai and elsewhere in the University area ;
an

‘ : () all oth er matters which by this Act or bythe statutes
may be provided fcr by the ardinances,

" (i) the Boards of Studies when such ordinances
affect the appointment and duties of examiners; and

4 (ii) the Academic Council when they affect the conduct
® or standard of examinations, or the conditions of residence
of students,

~ (2) All ordinances made by the Syndicate shall have
effect from such date as it may direct, but every ordinance
so made shall be submitted as soon as may be to the
Chancellor and the Senate and shall be considered by the
‘Senate at its next sucCceeding meeting. The Senate shall
have power by a resolution passed by a majority of not
less than two-tkirds of the members présent at such meeting
fo  cancel or modify any such ordinance. & n
(3) The Chancellor may direct that the cperation of
‘any ordinance shall be suspended until such time as the
Senate has had an opporiunity of considering the same.

vty

o - carry out the duties assigped to it thereunder.

- (2) All such regulations shall have effect from such
ate as the Academic Council may direct ; but every regula-
ion so made shall be submitted as soon as may be to the
Senate for its consideration at its next succeeding meeting,
The Senate shall have power, by a resolution passed by a
fnajority of not less than two-thirds of the members present
1 such meeting, to cancel or modify any such regulation,

33, (1) In making ordinances the Syndi Ordinances
consulg—?-l. ing  ordinance ¢ Syrdicate shall Dedinances,

i 24, /(I)"The Academic Council may make reguletions llliegulations
consistent - with this Act, tte statutes and the ordinances "°W Mad
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Admission
Unijversity
courses.
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to

CHAPTER VII.
ADMISSION AND RESIDENCE OF STUDENTS,

35. (1) Noc person shall be aamuted to the Pre-University
course or other entrance courses of study in the University
unless he— |

() has passed the matriculation examination ; or

(ii) holds the Secondary School-Leaving Certificate:
and has been declared eligible by the Syndicate under
conditions prescribed by the University authorities con-
cerned for such course or courses of study ; or

(iii) has passed an examination of any other University
or authority recognised by ihe Syndicate as equivalent
to the examinations specified in clause (i) or clause (ii) ;.
and

(iv) fulfils such other conditions as may be, prescribed
by the Syndicate,

(2) No person shall be admitted to a course of study
in the University for admission to the examination for
degrees of the University in Arts and Science unless he—

(i) has passed the Pre-University examination of
the . 'versity ; or _ :

(ii) has passed an examination of any other University
or authority recognised by the Syndicate as equivalent.
to the examination referred to in clause (i) ; end

(iii) fulfils such other conditicns as may be pre-
scribed by the Syndicate. -

(3) No person shall be admitted to a course of study
in the University or admission to the examinaticn for a
professional degree of the University unless he—

(i) has passed the relevant examination prescribed
therefor by the Syndicate ; e e

(i) has obtained suc? minimum percentage of
marks in such subject in. the felevant examination as . may; -
be prescribed by the Syndicate ; and RN

(iii) fulfils such other qc)qditjgns as may b@pxe-

4

*

scribed by the Syndicate,

T e R s e g g e N St e e
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@) No person shall be admitted to any course of
study for admission to the examinations for ti

Y ) exan tles, diplomas,
or certificates of the University t.nless he—

) has passed the entrafte test prescribed therefor
Y ‘the ‘Syndicate ; and

w.. (i) fulfils such other corditicns as may be pre-
cribed by the Syndicate. - |

- (5) Every candidate for a University cxamination \
hall, unless exempted frcm the provisicrs of this sub-

ection by a special order of the Syndicete made on .. \
rccommendation of the Academic Council, be enrolled

as 2 member of a University college or laboratory or of

an affiliated or approved college. Any such exemption
may

nay be made subject to such cenditicns as the Syndicate
may think fit. o

. . X |
(6) Students exempied from the provisicns of sub-

ection. (5) and students  admitted, in accerdance with the

conditions prescribed, te ccurses of study ciher then

L coursesof study for a degree shall be non-collegiate sti.dents \
of the University. |

36, No candidate shall be admitted to any University admission to:
amination unless he is enrolled as a member of a University,
£ University college or laboratory or of an affiliated or SXamination.
Erapproved college and has satisfied the requirements as to
¢ attendance required under the regulations for the same
nless he is-exempted from such requirement of enrol-.
‘or attendance or both by an order of the Syndicate
d on the recommendation of the Acacemic Councii
de under the regulations prescribed. Exemptions

anted under this section shall be subject to such conditions
the  Syndicate may thin £t

-

No attendance at instruction given in any ccllege or Attendance

S ition o ' : ‘ot , ; qualifying for
fEtitution other than that conducted, afiiliated or approved yypjversity
B¥'the University shall qualify for admission to any exa-examinations.
nation of the University.

very.student of the University other, than the non- Residences ang
Jegiate students shall ke required, to reside. in a_hoste] hostels.
inder such other conditions as may be: prescribed.




490 Madurai—Kamaraj University [1965: T.N. Act33
CHAPTER VIIL o
UNIVERSITY FUNDS,

‘i'?uil.ldqs,‘oftt.xe 39. The University shall have a fund to which shall -
‘University. be credited —

(1) its.income from fees, endowments, glrant_"s’,' Edo;na-
~ tions and gifts, ifany ; and | e

(2) any contribution by the Central Government,
any State Government, the University Grants Commission .
or like authority, any local authority or any other corpora- -
tion owned or controlled by the Government. .- .

Tr-aﬁsfer of 40. The Go vernmen_t may at any time after the notified -
Government  date transfer to the University the control and management

" institutions to of any of their institutions situate within the University

the University. area on such tcrms aud conditions as they may deem

CHAPTER IX.
MISCELLANEOUS.

. 41. All casval vacancies among the members (other
ségaf‘;%i‘é; casual than ex-officio merbers) of any authority or other body
) of the University shall be filled as soon as conveniently
may be, by the person or oody who or which nominated
or elected the member whose place has become vacant
and the pe:son. nominated or elected to a casual vacancy
shall be a member of such autherity or body for the residue
of the term for which the person whose place he fills would
have been a member :

Provided that vacancies arisingby efflux of time among
elected members of any authority or other body of the
University may be filled ot clections which may be fixed
by the Vice-Chancelior to take place on such days not
earlier than two months froim the date on which the vacan-'
cies arise, as he thinks #%:

_ Provided further that no casual vacancy shall be filled
if such vacancy occurs within six months before the date
of the expiry of the term of the members of any authority
or other body of the University.

Y ———
-me;ﬂg.. Loy
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No actor proceeding of any authority or other body Proceedings of
¢ University shall be invalidated merely by reason the, University
a y or ofjany defect or irregularity %g&%gg‘g?t a,’,‘ﬂ
) ntof # member ofany authority validated by
ther bodyofthe University ot ofany defect or irregularity vacancies, ete
In such act or proceeding not affecting the merits

f the case or on the ground only that the Senate did not

t' twice in any year. S S

43. (1) The Senate may,—
*';"i: ‘ L ', ten ’ ;;‘ '

(@) on the recommendation of not less than two
urds of the members of the Syndicate, remove by an
der in writing made in this behalf the name of any
son from the 1egister of graduates ; - or

Removal f{rom
_membership of
the University,

¥

" (b) remove by an order in writing made in  this
half any person fr(m membership of any authority of
‘University by a resolution passed by a majority of
total membérship of the Senate atid by a majority of
)t less than two-thirds of the members of the Senate
present and voting at the meeting,

uch person has been convicted by a criminal court
aifor an offence which in the opinion of the-Senate involves
;moral turpitude or if he has been guilty of gross mis-

ductand for the same reason, may withdraw any degree

r diploma conferred on or granted to that person by the
niversity. |

.(2) The Senate may also by an order in writing made
sthis bebalf remove any person from the membership

ny authority of the University if he becomes of unsound
d or deaf-mute or suffers from leprosy or has applied
) be adjudicated or has been adjudicated as an insolvent.

;:\'A(S) No acﬁon under this section shall be taken against
Ay person .unless he has been given a reasonable

rtunity to show cause against the action proposed to

4) A copy of every order passed under sub-section

1) or sub-section (2), as the case may be, shall, as soon
ay be after it is so passed, be communicated to the

son concerned in the manner prescribed by regulations.

Madurai~—Kamaraj University 491
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Disputes as to 44, If any question arises whether any person has been.
constitution of 4ylyclected or nominated 2s, or is entitled to bea member
;{3;;;?3‘;35 and Of any authority of the University or other body of the
bodies. University, the question shall be refeired to the Chancellor-

whose decision thereon shall be final.

Constitution of 45, Al]l the authorities of the University shall. have
committees, power to constitute orreconstitute committees andto dele-
gate *o them such of their powers as they deem fit; such
~ommittees shall, save as otherwise provided, consist of
members of the authority concerned and of such_other
If::iersons (if any) as the authority in each case may think

t. :

Pension, Gra- 46. (1) The University shall institute for the benefit

tuity, gglgg‘;;‘: of the University Lectuyers, University Readers, University

Fund. Professors, officers, teachers or servants of the University,
such pension, gratuity, insurance and provident fund as.
it may deem fit in such manner and subject to such condi-

tions as mey e prescribed by ordinances.

(2) Where the University has so instituted a provident
fund under sub-section (1), the Governmeut may declare
that the provisions of the Provident Fund Act, 1925
(Central Act XIX of 1925) shall apply-to such fund as if”
the University were a. local authority and the fund a
Government provident. fund. T

i
& o

PP S -

Report  on 47, The Senate shall, at the end of every five years from;
- affiliated S 4 J e ykale A1V
colleges. the notified date, submit a report to the Government on
‘ the condition of affiliated and approved colleges within the
- University area. The Government shall lay the report.

on the table of both Houses of the Legislature and'shall:

take such action on it as they deem fit. - ¢

Powertoobtaim 48, Notwithstanding anything contained in t
information.  ,r any other law for the timé*being in force, the Govern--
ment may by order in writing call for any information’
from the University on any matter relating to the affairs-
of the Universityand the University shall, if such informa-"
tion is available with it; furnish the Government with such:
information within a reasonable period ¢~ )

his. Act
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Provided that in the case of information whicy *he
University . considers confidential, the University may
nform the Government that such information cannot be
amade available to the Government and shall place the
ame before the Chancello&‘

“ordinarily resident within the University area, who—

- . (i) has been for at least three years a graduate of any
~University in the territory of India ; or

~ (ii) is a registered graduate of any University in the

territory of India,

hall be entitled to have his name entered in the register
-of graduates maintained under this Act for a period of
five years on payment of such fee and subject to such
conditions as may be prescribed by the statutes.

(2) All applications for registration uider sub-
ection (1) shall be sent to the Registrar together with the
rescribed fee and suca proof of aualifications as may be
prescribed by the statutes.

.+ (3) The Registrar shall on receipt of an application
1ade under sub-section (2) and after making such enquiry
‘as he deems fit enter in the register of graduates the name
‘of the applicant. |

. (4) .Every person whose name has been entered in the
gister of graduates under sub-section (3) shall be entitled
have such entry renewed every five years on application
‘made in that behalf to the Registrar within such time, in
uch manner and on payment of such fee as may be pres-
ed by the statutes. =~

1.

fe first- Vice-Chancellor shall be-appointed by the Chan-

or.on a.salary to be:fixed by him for a period not ex-

sading five years and on ‘such ‘othér comnditions as he
1 sﬁt.“: RO ,*’ S ' . LA .

*Now the Tamil Nadu Goyernment Gazetle,

—

, 49. (1) On and after the notified date every person Registration of
graduates.

50. Notwithstanding anything contained in sub-section Appointmient of
of séction 11, within three months from the date of the first: Vice:
sublication of this Act in the *Fort St. George Gazette, Chancellor. ' .
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" . " Appointment of 51, Notwithstanding anything contained in sub-section:
' the first Regist- (1) of section 13, within three months from the date of
- rar, publication of this Act in the *Fort St. George Gazette,
| the first Registrar shall be appointed by the Chancellor
on a salary to be fixed by him for a period not exceeding

three years and on such conditions as he thinks fit.

Appointment of  52. Notwithstanding anything con‘*ained in this Act,

the first Univer- the first’ Vice-Chancellor shall have power to appoint

sity staff. such officers and servants of the University as may be
necessary subject to the sanction of the Chancellor.

Transitory 53. (1) It shall be the duty of the Vice-Chancellor to
) P‘?Wefsh‘;fl ﬂﬁ" . make arrangements for con stituting the Senate, the Syndi-
Vice-Chanceliof. (.. e and the Academic Council and such other authorities
of the University within six montas after the notified date
or suck longe : period not exceeding one year as the Govern-

ment may, by notification, direct.

(2) The Vice-Chancellor shall, with the assistance of
an advisory committee nominated by the Chancellor,
draw up any rules that may be necessary for regulating
the method of election to those authorities subject to the
provisions of this Act and the approval of the Chancellor.

(3) The &authorities constituted under sub-section
(1) shall commence to exercise their functions on such
date or dates as the Government may, by notification,
direct.

(4) It shall be the duty of the Vice-Chancellor to
draft such statutes, ordinances and regulations as may be
necessary and submit them to the respective authorities
competent to deal with them for their disposal. Such
statutes, ordinances and regulations when framed shall be
published in the *Fort St. George Gazette.

'{‘é‘-??i"sz%i . .. 1) Every person who immediately before the
:éjn “employees aotified date is serving in connection with the affairs of

of the Univer- the University of Madras in the University Centre at
sity of Madras Madurai, shall, as from the said date, become an employee
to the'[Madurai- of the [Madurai-Kamaraj University] and shall cease to

Iéﬁ}?;?f Uni- 1_,2 an employee of the Univgisity of Madras.

1 This expression was subsiituted for  the e ression
“Madurai Univessity by section 4 of the Madurai JgiVe:sl.i?; :
(slgmtgncilr&c;)t and Special Provisions) Act, 1978 (Tamil Nadu Act

0 ) . R -

*Now the Tamil Nadu Government Gazette.
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= (2) (@) As soon as may be, after the notified date,
the Government may, after consulting the Vice-Chancellors
0 niversity of Madras and the [Madurai-Kamaraj
versity], direct by general or special order that such of
employees of the University of Madras as are specified
uch ‘order shall stand allotted to serve in connection
th. the  affairs. of the 1[Madurai-Kamaraj University]
“effect from such date as may be specifiel in such

L 2

« Provided that no such direction shall be issued in
espect of any such person without his consent for such
allotment. - ‘ :

'(b) With effect from the date specified in the order
inder clause (a), the persons specified in such order shall
ecome employees of the [Madurai-Kamara; University]
and shall cease to be employees of the University of Madras.

(3) Every person referred in sub-section (1) or sub-
ction (2) shall hold office under the {[Madurai-Kamaraj
University] by the same tenure, at the same reinuneration
nd upon the same terms and conditions and with the
me rights and privileges as to pension or gratuity, if any,
‘other matters as he would have held the same on the
tified date or the date specified in the order under sub-
iection (2), as the case may be, if this Act had not been
.3sed.

~ (4) The liability to pay pension and gratuity to the
ersons referred to in sub-sections (1) and (2) shall be the
ability of the [Madurai-Kamaraj University].

55, (1) The sums at the credit of the provident fund Transfer of
counts of the persons referred to in sub-section (1) of accumulations
ction 54 as on the notified date and of the persons referred in Lért;n éien:h .
 in sub-section (2) of that section as on the date specified h.‘{(% ey p 3.0 ¢
he ordér under clause (a) of the said sub-section (2)
all be transferred to the [Madurai-Kamaraj University]
‘the liability in respect of the said provident fund

ounts shall be the liability of the [Madurai-Kamaraj

. 1This / expression was substituted for the expression
M;f]%‘,aj Unﬁ'ers;ty" by section 4 of the Madurai University
Kmendment and Special Provisions) Act, 1978 (Tamil Nadu Act

38 of 1978).
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(2) Thers shall be paid to the 1 Madurai-Kamaraj
‘University] out of the-accumulations in the superannuation
‘fund and other like funds, if any, of the University of
Madras such amounts as have been credited to the super-
annuation fund or other like funds, if any, on behalf of
the persons referred to in sub- sections (1) and (2) of section
54. The amount so paid shall form part of the super-
annuation fund or other like funds, if any, that may be
established by the 1[Madurai-Kamaraj University] for -
‘the benefit of its employees. .

Payment of 56. (1) The University of Madras shall, out of its
Oeftaﬁ“ %‘ES"}‘;{‘_ fundsas on the notified date, payto the Madurai-Kamaraj
by the LMIVE™ University] such amount as the Government may, in
gity of Madras, ’ ” . . Iaryidd

consultation with the. University of Madras specify.: |

(2) The amount payable under sub-section (1) shall
be in additior to the amounts payable by the University
of Madras to the [Madurai-Kamaraj University] under
“section 55. ; A i

sTamil Nady  57. (1) Subject to the provisions of sub-sections (2)

ActlVII of 1923 to (9),the Madras University Act,1923 (3[Tamil Nadu] Act

-motto apply.  VII of 1923) shall, with effect from the rotified date, cedse
to apply in respect of the areas to which the provisions

of this ActVextend. C
(2) Such cesser shall not affect—

(a) the prqvioil.s operation ofthe Madraé Uﬁiversity
Act, 1923 (3[Tamil Nadu] Act VII of 1923) in’respect of
the arcas to which the provisions of this Act extend, or

. () any penalty, forfoiture or punishment incurred
in respect of any offence committed against the Madras -
University Act, 1923 ({Tamil Nadu] Act VII of 1923), or

“This expression was substituted for the expression “Maduraj
University” by section 4 . (... M. lural Ualversiy (Amen?l%lggi
and Special Provisions) Act, 1978 (Tamil Nadu Act 3x of 1978), .

2 This cxpression was substitited for thz ex s e :

(1) i : 1 1 ] preSSlO[l “Madras
Act” by piragrapl i b
Order, YII;?(O. aph 3 (2) of tb@ Tamil Nady Adapta?tlon of Laws

'8 Thes~ words were subs:jfuted for the word ”

» . o B LR A a
the Tamil Nadu Adaptation of Laws Order, 1969, asl\gng.argged by

the Tamil i ati a
Orderqri]%gr.m u Adaptation of Laws (Second Amendment)

—
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. (¢) any investigation, legal proceeding or remedy
n respect of such penalty, forfeiture or punishment, and
ny such investigation, legal proceeding or remedy may
e Instituted, contirued or enforced and any such penalty,
srfeiture or punishment may be‘imposed as if this Act.
Ad not been passed.

(3) Notwithstanding anything contained in sub-
tion (1), all statutes, ordinances and regulations made
nder the Madras University Act 1993 (YTamil Nadu]

. VII of 1923) and in force on the notitied date, shall,
nso far as they are not inconzistent with this Act, continue
» be in force in the University area until they are replaced
y: the statutes, ordinances and regulations to be made

nder this Act.

- (4) Notwithstanding anything contained in this Act
r;the statutes, ordinances and regulatiors, continved. in
ce.under sub-section (3), or made under this Act, any
dent of any of the colleges within the University area
hich— |

(a) continue to be colleges affiliated to ths
niversity of Madras immediately before the notified
¢s or ‘

“i"(b) continue to be colleges recognised by the
niversity of Madras as oriental colleges immediately
fore that date,

... who' immediately before the mnotified date, was
tudying or was eligible for any of the cxamina-
ons of the University of Madras shall te permitted to
omplete his course or be admitted to the examination,
s the case may be,and the [Madurai-Kamaraj University]
11 provide for such period and in such manner 2s may -
~determined by the Chancellor for the instruction,
saching, training and cxamination of such student in .
ocordance with the courses of study in the University
f Madras and furnish to the University of Madras a
eturn containing the names and qualifications of the
eachers engaged for the instruction, teaching, training
nd examination of such student and shall comply with
hdirections as may be given by theUniversity of Madras
espect of those students.

1 These words were substituted for the word “Madras®’ by the
amil Nady Adztﬁtation of Laws Order, 1969, as amended by
he Tamil Nadu Adaptation of Laws (Second Amendnient) Order,
969, :

+'3 This expression wag substituted for the expression ‘““Madurai
fiversity™ by section 4 of the Madurai University (Amendment
nd Special Provisions) Act, 1978 (TamilNadu Act 38 of 1978).

C1-1257—32
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(5) All property whether movable er immovable
including lands, buildings, equipment, books and library; .
and all rights of whatsoever kind owned by or vested in
or held in trust immediately tefore the notified date by .
thé University of Madras at the University Centre at
Madurai as well as all liabilities legally subsisting against.
such University at that Centie shall, stand transferred.
to and vest in the }[Madurai-Kamaraj University].

(6) All colleges including oriental colleges, within
the University area which immediately before the notified
date—

" (a) continue to be affiliated to or recognised by
the University of Madras ; and : '

(b) provide courses of study for admission to the
examination for degrces of the University of Madras,
shall be deemed to be colleges affiliated to the Y{Madurai- -
Kan ~rai University] under this Act and the provisions
~f this Act shall, as far as may be, apply accordingly.

(7) All colleges within the University area which
immediately before the notified date continue to te re-
cognised by the University of Madras as—

(a) oriental colleges providing courses of study
for admission to the examinations of the said University,
for titles and diplomas ; and

- f(b) coileges prqviding courses of stvdy for admis-
sion to the Pre-University examination of the said Univer-
sity,

shall be deemed to be colleges approved by the j[Maduxai'-;
Kamaraj University] under this Act and the provisions
of this Act shall, as far as may be, apply accordingly.

(8) All hostels within the University area which
continue to be recognised by the University of Madras
immediately before the notified date shall be deemed to
be hostelsrecognised by the [Madurai-Kamaraj University]
under this Act and the provifions of this Act shall as far
as may be apply accordingly. | . i

' This expression was substituted for the expression “Mad;ra’
University’’ by section 4 of the Madvrai University (Amendment
and Special Provisions) Act, 1978 (Tamil Nadu Act 38 of - 1978).
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- (9) Subject to the provisions of sub-section (2) but
thout prejudice to the provisions of sub-sections (3) to
yanything done or any action taken before the notified
8t under any provision of the Madras University Act,
1923 (*[Tamil Nadu] Act VII of J923) in respect of any
1-to which the provisions of this Act extend shall be
¢med to have been done or taken under the correspon-
g crovision of this Actand shall continue to have effect
ccordingly unless and until superseded by anything done
3-any action taken under the corresponding provision
fthis Act. : -

y notified date, or otherwise in giving effect to the pro-
Wisions of this Act, the: Government may, as occasion
imay require, by order, do anything which appears to them’
cessary for the purpose of removing the difficulty.

(2) Every order issued under sub-section (1) shall,
Soon as possible after it is issued, be placed on the table
Bdf both Houses of the Legislature and if, before the expiry
® of the session in which it is so placed or the next session,
th Houses agree in making any modification in any
ch order or both Houses agree that the order should
t be issued, the order shall thereafter have effect only in
uch modified form or be of no effect, as the case may be,
owever, that any such modification or annulment
hall be without prejudice to the validity of anything pre-
lviously done under that order.

—— ———

. These words were substituted for the word * Madras” by the
amil Nadu Adaptation of Laws Order, 1969, as amended by the
mil Nadu Adaptation of Laws (Second Amendment) Order, 1969.
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.58, (1) Ifany difficulty arises as to the first constitution Powerea
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reconstitution of any authority of the University after difficalties.



Short title
and commen-
coment.

Congstruction .
of references
to ““ Madurai
University
and ¢ Madurai
University
Act”.

Legat
proceedings.

942 Madurai University [1978: T.N. Act 38
(Amendment and Special '
Provisions) |

TAMIL NADU ACT NO. 38 OF 1978, *

THE MADURAI UNIVERSITY (AMENDMENT AND
SPECIAL PROVISIONS) ACT, 1978.

[Received the assent of the Governor on the 30th September
1978, first published in the Tamil Nadu Government
Gazette  Extraordinary on the 4th October 1978
(Purattasi 18, Kalayukti (2009—Tiruvalluvar Andu)).)

An Act further to amend the Magdurai University
. Act, 1965.

; : |
Beit enacted by the Legislature of the State of Tamil Nadu in

the Twenty-ninth Year of the Republic of India as follows:~

1. (1) This Act may be called the Madurai University
(Amendment and Special Provisions) Act, 1978.

(2) It shall be deemed to have come into force on the
22nd July 1978.

2-4. [The amendments made by these sections have
already been incorporatedin the principal Act, namely,
the Madurai-Kamaraj University Act, 1965 (Tamil Nadu

Act 33 0f 1965).]

5. References to “Madurai University’” and “Madurai
University Act” in any Act or in any rule, notification,
proceeding, order, regulation, by-law or other instrument
made or issued under such Act, or “statues”, “ordinances”
and “regulations’” made or continued in force under the
principal Act shall be construed as references to “Madurai-
Kamaraj University” and “Madurai-Kamaraj University

Act” respectively.

6. Where immediately before the commencement of -
this Act any legal proceedings are pending to which the
“Madurai University” is a party, the *“Madurai-Kamaraj
University” shall be deemed to be substituted for the
“Madurai University” in those proceedings.

» For Statement of Objects and Reasons, see Tumil Nadu
Government _ Gazette Extraordinary,  dated the 7th September
1978, Part IV— Section 1, Page 442,

- i .
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7. (1) The Madurai University (Amendment andRepeal.
Special Provisions) Ordinance, 1978 (Tamil Nadu
Ordinance 7 of 1978), is hereby repealed.

(2) Notwithstanding such repeal anything done or
any action taken under the principal Act, as amended by
the said Ordinance, shall be deemed to have been done or
taken under the principal Act, as amended by this Act,
as if this Act had come into force on the 22nd July 1978,
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Kamaraj University (Amendment)

TAMIL NADU ACT NO. 42 OF 1979 .*

THE MADRAS UNIVERSITY AND MADURAI-
{(x%\'IARAJ UNIVERSITY (AMENDMENT) ACT,
979.

[Received the assent of the President on the 11th July 1979,
first published in the Tamil Nadu Government Gazette
Extraordinary on the 17th July 1979 (Adi 1, Chitharthi
(2010-Tiruvalluvar Andu)).]

An Act further to amend the Madras University Act, 1923
and the Madurai-Kamaraj University Act, 1965,

BEit enacted by the Legislature of the State of Tamil Nadu
inuthe Thirtieth Year of the Republic of India as
follows :—

PART L
PRELIMINARY.
1. (1) This Act may be called the Madras University gu 1+ (itle and

and Maduraji-Kamaraj University (Amendment) Act, commencement,
1979.

(2) 1t shall come into force on such date as the State
Government may, by notification, appoint.

y PART 1L
AMENDMENTS TO THE MADRAS UNIVERSITY ACT, 1923,

‘ 2. In section 14 of the Madras University Act, 1923 Amendment of
(Tamil Nadu Act VII of 1923)  (hereinafter referred seciion 14,

to as the 1923 Act), in sub-section (4), under the heading Xam‘hN?‘igzs
Ex-officio Members, after item (D), the following item ctVI of 2925,
shall be inserted, namely :—

s¢ (7-A) The Director of Medical Education §”.

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 27th April 1979,
Pars Iv—Section 1, Pages 300301,

125-10—65
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Amendment of 3. In section 18 of the 1923‘Act, in sub-section (@)

secion 18, under the heading Ex-officio Members,—
Tamil Nadu
Ast VILof 1923, ) in item (1), the word “and” occuiring at the end,

shall be omitted ;

(i) in item (@), the word “and > shall be added
at the end

(iii) after item (2) as so amended, the following item
shall be inserted, namely :—

““ (3) The Director of Medical Education ;.

Amendment of 4. In section 23 of the 1923 ‘Act, in sub-section (a),

section 23, under the heading EX-officio Membpers, after item (3),
Ri"{}gﬁ?“ the following item shall be inserted, namely:—

1923 . “(3—A) The Director of Medical Education; . ¢
{

1
PART III.

AMENDMENT To THE MADURAI-KAMARA §
UniversiTy AcT, 1965,

5—7. [The amendments made by these sections Hhave
already been incorporated in the principal Act,
namely, the Maduraj-Kamaraj University Act,
1965 (Tamil Nadu Act 33 of 1965).]
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1980 : T.N. Act 91 Madras University and Madurai- 9
Kamaraj University (Second Amendment)

TAMIL NADU ACT NO. 9 OF 1980.*

THE MADRAS UNIVERSITY AND MADURAI—
KAMARAJ UNIVE’.RSI’I{;Y (SECOND AMENDMENT)
CT, 1979.

[Received the assent of the President on the 7th March 1980,
first published in the Tamil Nadu. Government Gazatte
Extraordinary, on the 13th March 1980 (Masi 30,
Chitharthi-2011-Thiruvalluvar Aandu).]

An Act further to amend the Madras University Act, 1923
and the Madurai-Kamaraj University Act, 1965.

Be it enacted by the Legislature of the State of Tamil Nadu
in the Thirtieth Year of the Republic of India as fol-

1OWS ;= |
PART 1.
PRELIMINARY.

1. (1) ThisAct may be called the MadrasUni sersity and Short title and
Madurai-Kamaraj University (Second Amendnient) Act, Commencement,
1979.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

| PARTII.
AMENDMENTS TO THE MADRAS UNIVERSITY AcCT, 1923,

2. In section 14 of the Madras University Act, 1923 Amendment of
(Tamil Nadu Act VII of 1923) (hereinafter referred to as Section 14,
tae 1923 Act), in sub-section (2), under the heading “Ex- st ViI of

Officio Members”, item (4) shall be omitted. 1923.

3. In section 18 of the 1923 Act, in sub-section (g), .
under the heading “Ex-Officio Members” — $e§}§ggmf§f of
(i) item (1) shall be renumbered as item (1-A); Tamil Nadu
(if) before item (1-A) as so renumbered, the following Act_ VII of
item shall be inserted, namely ;— 1923.
“(1) The Secretary to Government in-charge of
Education ;”.
4. In section 26 of the 1923 Act, in sub-section (1), Amendmest of

for item (ii), the following item shall be substituted, ?;:Iﬁ;f, 'I%Ig’dﬁ
namely ‘— act VII ot

“(ii) The Secretary to Government in-charge of 1923,
Finance or any officer nominated by him;”.
PART III.
AMENDMENTS TO THE MADURAI-KAMARA) UNIVERSITY
Acr, 1965.

5-7. [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Madurai-Kamaraj University Act, 1965 (Tamil Nadu
Act 33 of 1965).]
" *For Statement of Objects and Reasons, see 7amil Nadu Govern-

ment Gazette Bxtraordinary, dated the 7th November 1979, Part 1V-
Section 1, Page 501.
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(Amendment) . .

'TAMIL NADU. ACT NO. 6) OF 1981.%:" &

THE MADURAI-KAMARAJ UNIVERSITY. . ;.. %
(AMENDMENT} ACT, 1981,

[Received th~ assent of the President on the Sth chobet
1981, fi'st published in the Tamil Nadu Governmcﬁt
Gazette Extraordinary on the 5th™ October 1981,"

" (Purattasi 19, Thunmathi—2012—T) hzru valluvar Aandu) ]

An Act further to amend the Madurai-Kamaraj Umversuy
Act, 1965.

BE it enacted by the Legislature of the State of Tamil
Nadu in the Thirty-second Year of the Republic of India
as follows i—

1. (1) This Act may be called the Madurai-Kamaraj

commencement Umverslty (Amendment) Act, 1981.

(2) Section 2 [except clause (1) thereof] and sections
3, 4 and 5 shall be deemed to have come into force on the

 1st May 1981.

Certain Droe
ceedings to
hold elections
to be void.

Removal of
doubts,

2-5. [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Mauarai-Kamaraj University Act, 1965 (Tamil Nadu
Act 33 of 1965).]

6. Every action teken and every proceeding commenced
onor after the 1st May 1981, but before the date of publica-
tion of this Act in tie Tamil Nadu Government Gazette,
to hold election to the Senate of the Madurai-Kamaraj
University from among registered greduates [with
reference to section 15(e¢) Class III—Other Members—
(1) of the principal Act] shall be deemed to be null and
void and accordingly fresh action or proceeding shall
hereafter be taken in accordance with the provisions of the
principal Act, as amended by this Act.

7. (1) For the removal of doubts, it is hereby decla.red
tha.t notwithstanding anything contained in the principaj

*For Statement of Objects and Reasons, see Tamil Nadu Govern-
ment Gazétte Extraordinary, dated the 25th August 1981, Part IVem
Secticn 1, page 702.

e
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Tt e . '(Amendm’en‘t)

v

Act as amended by this Act, every person who ccases to -
be a member of the Senate by reason.of the operation of . -
scction @, shall cease to be member ofe= oo d

| (i) the Syndicate,. or the Academic.Co incil, .as
the case may be, to which he was elected in his capacity
as a member of the Senate,.or ... . ..

(ii) the Syndicate to which he was elected in his ;!
capacity as a member of the Academic Council and to :
which Council he was elected in his capacity as .a . .
member of the Senate o

with effect on 2nd from the dete on which he ceasesto bea
member of the Senéte by reason of the said section 6.

(2) Subject to the provisions of sub-section (1),
every member of the Senate, Syndicate or Academic
‘ Council, elected or nominated before the 1st May 1981,
N shall continue to be such membe1 for the period for which
he would have continued &s such member but for the
amendments made to the principal Act by sections 2, 3,--.. ... - =
4 and 5 of this Act :

Provided that nothing.contained in sub-section (2)

shall be construed as enabling any member referrec (o
9 therein to continue as a member of any of the authozities
of the Madurai-Kamarej University of which he may
happen to be a member by virtue of his membership
of the Senate, Syndicate or Academic Council, as the case -
may be, after he ccases to be a member of the Senate,- -. - - -
Syndicate or Aczdemic Council, as the cese may be.

8. (1) The Madurai-Kemaraj University (Amendment) Repzal and
Ordinance, 1981 (Tamil Nadu Ordinance 7 of 1981) is saving.

hereby repealed.

(2) Notwithstanding such repeal, anything done .

or any action taken under the principal Act, 2s 2amended R
by the said Ordinance, shall be deemed to have been done - |
or taken under the principal Act 2s amended by this Act

and anything done or any action taken under section 5 .
or section 6 of the said Ordinance shall, in so far as they
are not inconsistent with the provisions of this Act, be
deemed to have been doue or taken under the corresponding

rovisions of this Act, as if the corresponding provisions - |

of this Act had come into force on the 30th June 1981. . . =

T e
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received the assent of the Governor on the 12th December 1986 and
is hereby published for general information :—

Tt sl Ve e AR

ACT No. 75 OF 1986.

| An Act further to amerd the Tamil Nadu Universities Laws.
! BE it enacled by the Legislative Assembly of the Stite of Tamil

! Nadu in the Thirty-seventh Year of. the Republic of India as

| follows :(—

]

! ‘ PART 1 .
Preliminary.

1. Short title and commencement. —(1) This Act may be called
the Tamil Nadu Universities Laws (Amendment) Act, 1986,

[T AP T

jment may, by notification, appoint.
;
i

PART II.
Amendment to the Madras University Act, 1923,

_ 2. Amendment of section 18, Tamil Nadu Act VII of 1923.—In
section 18 of the Madras University Act, 1923 (Tamil Nadu Act VII
of 1923),—

(a) in clause (a). under the heading “ Ex-officio Members ”,—
(i) item (1-A) shall be renumtered as item (1-AAA);

(i) before Hem (1-AAA), as so renumbered, the following
items shall be inserted, namely (—-

“(1-A) The Sccretary to Government in-charge of Health
and Family Welfare ;

] (1-AA) The Secretary to Government in-charge of
Law ;™ ; |

C - - - LN v - amEt o+

a., --TAMIL NADU GOVBRNMENT GAZETTE EXTRAORDINARY; 469

The following Act of the Tamil Nadu Legislative Assembly '

(2) It shall come into force on such date as the State Govern- .

t AR 9
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- - -

- (i) in 1tem (2), the word “and ” occurring at the end shall
be omitted ;

(iv) in item (3), the word “and ™ shall be added at the
end; TN

v) aﬂ.er itcm (3), the following item shall be added,

namely ;-
““(4) The Director of Legal Studies. ”;

 Lo(b) after clause («), the following clause shall be hseﬂed,
namely :—
‘“(aa) In case the Secretary to Government in-charge of

Education, or the Secretary to Government in-charge of Health and .
Family Wclfare or the Secretary to Government in-charge of Law,

“is unable to attend the meetings' of the Syndicate for any reason, he

may depute any officer of his department not lower in rank than that
of Deputy Secretary to Government to attend the meetings.”,

PART III

Amendment to the MaduraE-R’amarai University Act, 1963.

3. Amendmen: of section 19, Tamil Nadu Act 33 of 1965.—In
section 19 of the M, dural—Kamara] University Act, 1965 (Tamil

"Nadu Act 33 of 1965),

(@) in clause. (2), under the heading ¢ Class I—Ex-officio
Members >’ ,— ,

(i) item (1-A) shall be re-numbered as item (1-AAAY;

. (ii) before item (1-AAA), as so re-numbered, the following
items shall be inserted, namely:—

“(1-A) The Secretary to Government in-charge of Healib
and Family Welfare ;

(1-AA)Y The Secretary to Government in-charge of Law;”;

(iii) in item (2). the word “ and ” occurring at the end shall
be omitted ;

"t (iv) in item (35, the word “and” shall be added at thke
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(v) after item (3), the following item  shall be added,
namely :— P

“(4) The Director of Legal Studies.”

(b) after clause (a), the following clause shall be mscrted
namely :— o BE:
“(aa) In case the Secretary to Government m-charge of
Education, or the ‘Secretary t¢ Government in-charge of Health and
Family Welfare, or the Secretary to Government in-charge of Law,
is unable to attend the meetings of the Syndicate for any reason, he’
may ‘depute-any officer’ of his department not lower in rank than that
of Deputy Secretary to Government to attend the meetings.”

PART IV, | B
Amendment to the Bharathiar University Act, 1981.

4. Amendment of section 24, Tamil Nadu Act 1 of 1982 —In
scction 24 of the Bharathiar Umversﬂ;y Act 1981 (Tamil Nadu Act 1

4

(1) in clause (b), wunder the heading “Class 1-—Ex-officio
Members "’ ,— '

(i) after item (1), the following items shall be iﬁserted,
namely —

- % (1-A) The Secretary to Governmeut in-charge of Health
and Family Welfare ;

"
(1 AA) The Secretary to Government m-rcharge of Law /?;

(i) in item (3), the word ““and” occurring at the end shafl
be omitted ;

(iii) in item (4), the word “and > shall be added at the
end ;

namely \—

“(5) The Director of Legal Studies. ”;

(2) in clavse (d), for the words “the Secretary to
Government, Education -Department *, the words “the Secretary to
Government in-charge of Education, or the Secretary to Government

' in -charge of Health and Family  Welfare, or  the Secretary to

Government in- -charge of Law * shall be subsututed

e e am mm e ek om o b e B ok b B a .

(iv) aftér item (4), the following item shall be added, -
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| PART V.
AMENDMENT IO THE BHARATHIDASAN UNIVERSITY ‘-
ACT, 1981, -

5. Amendment of section 24, Tamil Nadu Act 2 of 1982.—In
section 24 of the Bharathidasan University Act, 1981 (Tamil Nadu
Act 2 of 1982),—

! (1) In clause (%), under the 'heading “ Class I—Ex-officio
Members "',— ]

(i) after item (1), the following items shall be inserted,
namely :— i

| “(1-A) The Secretary to Government in-charge of Healh
and Family Welfare ;

(1-AA) The Secretary to Government in-charge of Law;” ;
(i) in item (3), the word “and” occurring at the end shall
be omitted ; AU B
; @@i) in i~m (4), the word “and” shall be added at the
end ;
Gv) after item (4), the following item shall be added,
namely :— B
“(5) The Director- of Legal Studies. ;

(2) in clause (d), for the words ‘the Secretary to
Government, Education Department’, the words *the Secretary to
Government in-charge<of Eduncation, or the Secretary to Government
in-charge of Health and Family Welfare, or the Secretary to
Government In-charge of Law ” shall be substituted.

PART VI.
Amendment to the Mother Teresa Women’s University Act, 1984.

& Amendment of section 23, Tamil Nadu Act 15 of 1984.—In
section 23 of the. Mothtr Terasa Women’s University Act, 1984
(Tamil Nadu Act 15 of 1984),—

(1) in clause (b), under the heading * Class I—Ex-officio
Members ”,— )
£ ew T Fe owef Yt ecrmg g o=l |
Be onritted:
' " @) in ftem (3), the word “and ” shall be added at the end:  §
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(i) after item (3), the following item shall bs added,
namely :— :

“(4) The Secretary to Government in-charge of Health
and Family Welfare. *;

(2) in clause (d), after the words * the Secretary to Govern-
ment in-charge of Social Welfare”, the words “or the Secretary to

Government in-charge of Health and Family Welfare” shall be
inserted. '

-

(By order of the Governor)

8, VADIVELU,
Commissioner and Secretary to Government,
Law Department.

rRINTBD AND FUCLISHED BY THE DIRECTOR OF ETAT{ONERY AND FRINTING
' MADRAM, ON ODRWALE OF THE (OVERNMDNT OF TAMIL NADU .
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k. - aissent of the President on the 11th Sepfe$b95 I1989 and is hereby published for
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k- ACT No. 29"OF' 1989. T
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.
i BE it-enacted. by :the. Logislative . Assomblyfof ;ths State -of Tamil. Nadu m, tho
il qFothh Yoar of the Repibhc of India as fOll.oWB TP | TR e 7,17
gy '
E ! o o PARil‘m,'lm “d i S ] {é}' S
“ - : “n ' Prehnunary W Ao :
- PR h
e 1. 1) ‘I'lus Act ma.)r be called the: Tamt'l EN'a.cf Umvorsmes Laws (Amsnd-
gy rient) Act, 1989 ' et M Ao j"- h . .--;H' Lt 4( fio egih lI
Gty oy, : . 1*-11"!4,{“ il el {a) .
@' shall comemtoforca at oncas A b gt P TIRITRTRNTY: B T o

PART XL .. v - FHRCE
Amendments to the Madras Unher:fa’ Acr 1923. ,

. 2. Section 5-A. of the Madras Ummsuy 1923 (Iwromafter raforrad to as tho Ommr’m
of  principal Act), shall be omitted, A7 #@'

3 Tnsoctfa:i‘l4ofthoprmc:pal Act mcl ﬁ.iér(b, RO R " Ami’na!m
'y |fgl'1 -, I HTH R "{*‘nsnaf;gc]fo

_ (q] the exprassion ** and such momberd S ‘bd‘hﬁglble for election oF" ﬂblm--
mtmn for not more than. another _period of threarg}aaml it sha}l o omitted ;-
I T t‘rh b (3L |||.-‘-:.\~_1- .L'J:T

(b) the fiest prov:so shall be ormtted,
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Amendment of 4, Tn seetion 18 of the principal Act, in cluise (A),——

section 18. ) . . ]
ta) ths expression " and such members shall be cligible [os election or nomina-

tion for not more than another psriod of thice vears ™ shall he omitted
(B) the first pryvico shall be omitted ;
(c) the Explanation shall be omitted,
dAniendment of 3. Tn section 23 of the principal Act, in cluuss (6),—

section 23. ) o ]
(a) the expression * ard such members shall be eligible for clection gr ngming-

tion for not more than another period of three years ™ shall be omitted ;

(&) the first proviso shall be omiticd ;

(¢} the Explanation shall be omitted,

PART IIL
Amendnients te the Annamalei University Aez, 1938,
Amendnient 6. I the Annamalai University Act, 1928 (hereinafter referred to as the principal Toanil Voo
of section Act), in sub-scction (1) of scclion 3_3, for the portion beginning with  the words AcrTer
33, “shall, except in the cisc of ex-pfficio member.™  ard ending with the  expression 1926, ~

*«21st December 19817, the following shall be substituted, namely —-

** shall except in the case of ex-gfficio mambars hold office upto the date of the
next reconstitution ™,

Omission of 7. Section 33-A of the principal Act shall be omitted.
Jection 33-A.

PART IV,

Amendments 1o the Madurai-Kamaraj University Act, 1965.

Amendnent of 8. In the Madurai-Kamaraj University  Act. 1965 (hereinafter referred to as the  Pemniil Nac
section-15. prineipal Act), in scetion )5, in clause (5),— Act 35 of I8

LT}

~ (a) the expression ** and such members shall be eligible for electipn or nomiza-
tion for not more than anather period of three years ” shall be omitted ;

(&) the first proviso shall be omitted ;

(c) the Explanation shall be omilted.

e e ek LT P s e ey

i

Amendment of 9. In section 19 of the principal Act, in clause (b),—
section 19,

(@) the expression " and such members shall be ¢ligible for election or noming-
tion for not more than another period of three years ™ shzll be omitted ;

{&) the first proviso shall be omitted ;
(6) the Explanciion shail be omitted,
Jdmendment of 10. In section 24 of the principal Act, in clause (5),—
Section 24." )
{a) the expression * and such members shall be eligible for election ¢r noni-
nation [or not more¢ than another period of three years ™ shall be omitted ;

() the first proviso shall bg ominled ;

(c) ‘he Explanation shall be omitted,

Omission of 11, Section 24-A of the principal Act shall be omitted.
section 24-A. )
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EAR#T Nian oo
Ammdments to lhe ‘Anna Umverszt} Act, 1978

Lot o
& Tumil Nadu. 12, In the ‘Anna- Umversrty Act 1978 (hcremafter referred to as.. thb princip
Act 30 Of 1978. Act), in section 1754n subection (4) -ﬂ*“"’“ i T e

(a) the expression “and such members shall be elxgrb]e for electlon or nomma— .
tion for not more than another term of threé years »shall be onhtted o

(b) the second prowso and the Explanatlon thereundler shall be omrtted

13 Sectxon I7-A of the prmcrpal Act shalI be omrtted ‘ R Omz:'sz'oh%
section 17-A.

e

14 In the pr1nc1pa1 Act, 1n Schedule II in Statute 9, in clause 3), the ‘portxon Amendient
beginning with the expression * and such’ members ” and endmg with the expressxon Sched le JI
« 2Ist DCCember 1981 » shall be omitfed.

o ""PART. VI
- Amendments to the Bharathzar Umverszty Act 1981

‘ Tamtl Nadu K 15. In the Bharathiar University Act 1981 (heremafter referred to as the prmrc1pa.1 Omissi
Act 1 of 1982, Act), Sectlon 7 shall be omitted. : sectio 7.

16. In sectron 200f the pnncxpalAct m cla.use (b),

(a) the expressron “ and such members shall be ehgrble for election or nemrna-
tion for not more than another period of threc years > shall be omrtted

(5 the first provrso shall be omrtted

7. T section 23 of the pr1nc1pa1 Act in sub—sectlon (2), in clause (c), | - . Amendment of}
: section 23,7

(a) the expression *‘and such members shall be ehgrble for election’ for not
more than another period of three years” ” shall be omltted ‘

(b) the first proviso shall be omrtted

18 In section 24 of the prmcrpal Act in clause (e)— Amendment ;

‘ of settxon:
4 ' (@) the expression ““ and such members shall be eligib’~ for election or neini- 24, s
nation for not more than another period of three 3ears *» shall be omitted ; é

. . I . :'(
PART VIL S
Amendments to the Bharathidasan University Act, 1981. o

" (b) the first provisc shall be omitred.

19. In the Bharathidasan University Act, 1981 (hercmafler referred to as 1he Omission™"" °]r;

T”,'fc'ﬁ 12\,‘;_‘;” principal Act), section 7 shall be omxtted | - sectton 7.
1982. 20. In section 20 of the prmapal Act, in clause (b),— , Am;ndmentf
of section
(@) the expression and such members shall be eligible for election or nomi- 20 5 i

nation for not more than another perrod of three years” shall be omnted -

(b) the first proviso. shall be omitted. ' BN

21, In section 23 of the principal Act, in sub-scctiou (2), in clause (¢),— Amendment
“HisecH

(a) the expression ** and such members shall be ehgzble for election for not
more than another: perrod of three years » shall be omitted ; a

» the first prov1so shall be omxtted

22. In section 24 of the principal Act, in clause (€),—

(a) the expresswn « and such members shali be eligible for election or nomi- -
Sy tn e arvather Aariad AL three vooire? chnll he nn"vftf‘d .
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*‘ | PART VIIL,
Amendments to the Tamil University Act, 1982
’s:t.man, bf' 23, In the Tamil University Act, 1982 (hereinafter referred o as the principal  Zumtil qufa
.ectmn 7.  Act), section 7 shalll be orn'im?d . /ig‘rg 29 of
. .:endment 24, In section 18 of the principal Act, in clause (¢),— )

of section
18,

tmendmgent
of section

g, e
VoLt

dnission- of

(a) the expression * and such members shall be cligible for clection or nomi-
nation for not more than another period of three years ™ shall be omitted ;

(b) the first proviso shall bz omitted.
25. In section 21 of the prinzipal Act, in clause (¢),—

(@) the expression *‘ and such mambers shall be ellglble for election or nomi-
nauon for not more than another period of three years '’ shall be omitted ;

(k) the first proviso shalx be omitted.

PART IX. .
Amendments to the Mother Teresa Women's University dct, 1984,

26. In the Mother Teresa Women's University Act, 1984 (hereinalter referred Tamil Nadu

section 7. - to as the principal Act), section 7 shall be omitted, A}cgts ‘115 of

dmendment 27. In section 20 of the principal Act, i1t ¢laiise (c), .
of section
20, ; (a) the expression “ and such members shall be eligible fof nommatlon fot

-+ 1 gotmo>re than another period of three years ** shall be omitced:
Npete e {b) the first proviso shall be omitted.
tmmdmeur : 28. In section 23 of the principal Act, in clause (¢),—
of section
. (@) the expression *“aad such members shall be eligible for nomination for
not more than another period of three years ” shall be omitted ; .
(&) the first proviso shall be omitted.
PART X,
Amendments to the Alagappa University Act, 1985, .

Imission of 29. In the Alagappa Univerty Act, 1985 (hereinafter referred to as the principal ~— Tami! Nadu
section 8, Act), section 8 shall be omitted. Act 23 of
- _ 1985.

dmendment 30. In section Z' of the principal Act, in clausc (2),—
gsecu‘qn ' ' -

TR (a) the expression ‘* and such membeis shall be ehglble for elecnon Or nCEis - .
nation for not more than another period of ﬂmec years” shall’ be omitted ;
. () the first proviso shall be omitted.

Amerdment 31, I section 24 of the principal Act, in sub-section: (2);- in clause (d),—

. of section. )

O 24, . (@) the expression **and such members shall be eligible 'or nommatlon tor

pot more than another period of three years™ shall be omitted’;
_ () the first proviso shall be omitted.

Amagdmenr ' 32. In section 25 of the p:incipal'Act in clause (e),—

: i gf gection '

225, (a) the expression “ and such members shall be eligible forielection o‘r nmm-

JoR nation for not more than another period of three years " shall be omitred

’;;': . (b) the first proviso shall be omitted.

L (By order of the Governor.)

g . B. JEYASINGH PETER,

B Secremry to ("ovemmenr Law, Deparrmenr

r _ L e el Sl e
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PRINTEDL AND 'PUBLIGHI:D nY TUE DIRECTOR Ok SJ.AHUI\BRE AND., anmql
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. Part IV—Section 2
.mn Nadu Acts and Ordinances.

.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the President on the 17th September 1991 and is hereby published for
general information s—

ACT No. 26 OF 1991.
A ; ‘ Awn Act furﬂier, to amend the Tamil Nadu Universities Laws.
f BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
2 2 Forty-second Year of the Republic of Indie as fellows : —

- 1. This Act mey be called the Tamil Nadu Universities Laws '(Amend- Short title
K 3 ment) Act, 109%,

, Nadu Act 2. In mection 14 of the Madras University Aet, 1923, in the proviso to Amendment of
B ot 9% Jauee (b, for thia words  Provided also thiat 7, the following shall be substi- iy of 125
‘ tuted, namely :—
* Provided that a member of the Legislative Assembly of the State of
'Pamil Nadu shall ccase 1o be a member of the Senate from the date on which
he ceases to be & member of the Legislative Assembly of the State of Tamil
Nadu :
Provided further thag ™.

il Nadu Aet 3. In scction 33 of the Annamalai University Act, 1928, to sub-section (4), Amendment of
ot 1929. the following proviso shall be added, namely :— T;m;é If;fg“ Act

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be & member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislative Assembly. “

E (A Group) IV-2 Ex. (437)—1 [ 1

|
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p . 3

Amendment of 4. TIn section 15 of the Madurai-Kamaraj University Act, 1965, in the  Tamil Nad
Tamil Nadu Act . , . € Yot o ’ . 33 of 19654
13 of 1965. proviso to clause (b), for the words “ Provided also that ”, the following shall

be substituted, namely :—

“ Provided that a member of the Legxslatlve Assembly of the Statc of
Tamil Nadu shal] cease to be a member of the Senate from the date on which
he ceases to be a member of the Legislative Assembly of the State of Tamil
Nadu :

Provided further that”.

Amendment of . In section 20 of the Bharathiar University Act, 1981, in the p‘roviso 10 Tamil
T . ciuse (b), for the words “Provided further that”, the following shall be
substituted, namely :—
* Provided that & member of the Tamil Nadu Legislative Aaqembly ghall
cease to be a member of the Senate from the date on which he ceases to be a
member of the Tamil Nadu Legislativa Assembly :
i Provided further that”.
|
Amendment of 6. In section 20 of the Bharathidasan University Act, 1981, in the provise
Hamil Nadu Act

| 9 of 1983 to elause (b), for the words “Provided further that”, the following shall be
- substituted, namely :—

’i « Provided that & meber of the Tamil Nadu Legislative Assembly shall
ecase to be a member of the Senate from the date on which he ceases to be a
meaber of the Tamil Nadu Legislative Assembly

Provided further that”.

Amendment of 7 In sction 18 of the Tamil University Aet, 1982, in the proviso to
' D of 1983, alause (c), for the words “ Provided further that”, the following shall be
; substituted, namely :—

* Provided that & member of the Tamil Nadu ngmdauve Amserobly shall
sease 1o be a member of the Senate from the date on which he ccases o be @

member of the Tamil Nadu Legislative Assembly :
Provided further that ®,

Aﬁmg‘!&m 8. In section 21 of the Alagappe University Act, 1985, in the proviso te
23 of 1985 alause (c), for the words “Provided further that”, the following shall be

substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
eease 10 be & member of the Senate from the date on which he ecases to be &
member of the Tamil Nadu Legislative Assembly :

Provided further that ™.

A’llz:::llml\?:a OYAd 9. In section 19 of the Manonmaniam Sundaranar University Act, 1990,
' 4
a1 of 1990,  in the proviso to clause (), for the words “Provided that”, the following shall

ke substituted, namely :—

“ Provided that a member of the Tamil Nadu Legislative Assembly shall
cease to be a member of the Senate from the date on whlch he ceases to. be 8
member of the Tamil Nadu Legislative Assembly : ’ : '

Provided further that ”,
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10. (1) For the removal of doubts, it is hereby declared that, notwith- Removal of

standmg anything contained in any law for the time being in force or in any doubts.
judgment decree or order of any, court; every, pérson who hiad been elected + -
the Senate of the Madras University, the Annamalai University, the Madurai-
‘Kamaraj University, the Bharathiar University, the Bharathidasan University,
the  Tamil University, the Alagappa University or the Manonmaniam
Suridaranar University in his capacity as a member of the Legislative Assembly
and who had ceased to be a member of the Legislative Assembly but holding
office as a member of the Senate immediately before the date of the publication
of this Act in the Tamil Nadu Government Gazette, shall cease to be a member
of the Senate of the University concerned on the date of the publication of this
Act in the Tamil Nadu Government Gazette.

(2) Every person who ceases to be a member of the Senate by reason
- of the operation of this Act shall cease to be a member of the Syndicate,
Academic Council or any other authority of the University of which he may
happen to be a member by virtue of his membership of the Senate,

{By érdcr of the Governor)

2 o 1052 K e
. | T P. JEYASINGH PETER,
] ' Sewrstary to Government, Law Department.

1
Camil Nado g -
9 of 198 " f

Tamil Nadu]
31 of 1990)

§ T A.qum.lsm-:o BY THE DIRECTOR OF STATIONERY AND PRINTING, MAD!
J R BEHALF OF THE GOVERNMENT OF TAMIL NADU Ras

|
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Talml Nadu Acts‘ antf Oﬂmnea SRR 5,;_~" e -
TR Ty — Co

”lt fonowmg Act 0. 72 Tamil Nadu Legmlatlve Assembly rccelved tHe
agsent of ithe Governor on ths. 17th I‘ebruary 1992 and| is herchy pubhshed for
general’ information i - . , 4 i

p

| AC’I‘ \rn 301« 1992. : R L

An /Lc,t furtheﬂ to amend the Tam'el Nadu Umve; sities Laws

. BE it enacted bv the Legislative Asqemhly of the State of Tamil Nadu i in the
Feorty-thivd Ye:n oi the Repubhc of India; as follows :— _

1. (1) This Aet: may be  called the - Tamil Nadu Umversmes Laws Short title .

{(Amendment) Act, 1992.- ‘ . i a“d""”m“mw
: (2) It shall be deﬁmed to h'wv come mto force on the IOth day of January
1992, . . S .
. Sy o L A, L
Nadu 2. In section 1l of the Madurax-KamaraJ University Act, 1965, t0 Amendment . of
3 of 1965, Sub- su,tlon (1), the following proviso shall be added, namely :— Tamil Nadu -
3 } Act 33 of 1965.:
“ Provided thot if thezChancellor does not approve™any of the persons in ,
the panel so recommended by the Committe¢, he may take - steps to constitute
‘; another Committee, in. accordance with sub-section (2), to give a fresh panel of -
| three different names and shall appoint one of the persons named in the fresh
P panel "as the Vice-Chancellor.”. ,
: ‘ Co
! Nadu -3. In section 11 of the Anna University Act, 1978 to sub-section (1), the  Amendment - of
Dof 1978, following proviso shall be added, namely i(— - Tamil - Nade.

‘Act’ 30 of 1978..
-, “Provided that if the Chancellor does not approve any of the persons in
.le panel so rccommended by the Committee, he may take steps to constitute
) another Committee, in accordance with sub-section (2), to give a fresh panel of
three different names and shall appoint one of the persons named in the freah
panel as the Vice-Chancellor.”. ,

P

—r ~rh Group) 1V-2 Ex. (101)-=1 T LT
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" 4. In section 12 of the Bharathxar Umversxty Act, 1981,

to‘ sub-section (1),
the followmg proviso shall be added, namely-:— ) o

Tamil ~ Nadu.
Act 1011982, -
\ ' “ Provided that if the Chancellor does not approve any of the persons in

- the panel so recommended by the Comxmttee, he may take steps to constitute
- another Committee, in accordance Wlth sub-scction (2), to give a fresh panel of
. . three different names and shall appomt one of the persons named in the fresh
: panel as the Vice-Chancellor.”.

5. In sectxon 12 of the Bharathidasan Umvers;ty Act, 1981, to sub-sectlon 1),
the following proviso shall be added, namely —

* Provided that if the Chancellor does not apprwe any of the persons in
the panel so recommended by the Committee, he may take .steps to constitute

Tamil Nadu.
Act 2 of 1982,

another Cozimittee, in accordance with sub-section (2), to give a fresh panel of

three different names.and shall appomt cne . of the persons named in the fresh
panel as the Vleo-Chancellor

‘ 6. In section 12 of the Tannl Umversxty Act, 1982 to_ sub-sectnon (l),
the following rroviso shall be added namely ;—

“ Provided that if the Chancellor does . not approve apy of the persons in
< - the panel s6 recommended by the Committee, he may take steps to constitute
another Committee, in accordance with sub-section (2), to give a fresh panel of
three different names -and . shall appomt one of the persons named in the fresh
panel as the Vlce-Chancellor ”. - . C b

ﬂ\et 9 of 1982,

) In sectlon 12 of the Mother Teresa’ Womens Umversnty Act, 1984 to
sub-section (1), the tollowmg proviso shall be added namely -

, " “Provided that if the Chancellor does not approve any of the persons in

the panel so. recommended by the Committes, he may take sieps to constitute

.another Commxttee, in accordanoe with ‘sub-section (2), to give a fresh panet of

- : sthree different names and shall appoint one. of the.persons named i the fresh
e " panalas the Vice-Chancellor.”. j - '

ol ) ip.. -y q‘.&&["ylmpﬁ("tiiw(\y dy

8. In section 13 of the Alagappa University Act, 1985 to sub-section (L),

the followmg proviso shall be added, namely —

Amendment of -
‘ Tamil . Nadu
Act.15..0f 1984, -

Ty "'_1

Tamil Nadu '

r_the panel so recommended by the Committee, he may take steps to constitute
~:another Committee, in accord :nce with sub—Section (2), 1o give a fresh panel of
IR fthree Jifferent aames and shall appoint one of the persons pamed in the fresh panel

sas the Vice-Chancellor.”, -
RV W @6‘”

s or €

“to sub-sectlon (1),. the following proviso shall be added, namely :—

~ « Provided that if the Chancellor does not approve -any of the persons in

,t"ﬁ‘é“" anel so recommended by the Committee, he may take steps to constitute

; ;u-,,.another Commxttee, in ‘accordance ‘with sub-section (2), to give a fresh panel of
',kthlee different names and shall appomt one” of the Persons named in the fresh
'.f. panel as the Vlce-Chancellor » ‘

-

1992 is hereby repealed S T S

Tamil
Act 1 of 1§Act 2
965.

Tamil

"« Provided that if the Chancellor does not approve any of the persons in -

9. In section. 11 of the Manonmaniam Sundaranar Umversxty Act 1990, Taznl , ]
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. Nadols _ (2)_.Notwith.sténding- such repeal, anything done or e{ny_ action taken '
. 1 of 198Act 33 of under the Madurai-Kamaraj University Act, 1965 or the Anna University . -
famil Nada ~  Ac¢t: 1978 or the Bharathiar University Act, 1981 or the Bharathidesam -
Rct 30 of University Act, 1981 or theé Tamil- University Act, 1982 or the Mother :
] . Teresa Women’s University Act, 1984 oy the Alagappa University Act, 1985
;ﬂ:ﬂlf“:fdu or the Manonmaniam Sundaranar University Act, 1990, as amended by the
AC ~ said Ordinance, shall be deemed to have been done or taken under the respective
Famil Nadu ~ ACt, as amended by this Act. T o o
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PART L *

_ PRELIMINARY
- 1. (I) Thxs Act may be’ called thz Tamxl Nadu Umversntles Laws (Sccond Short title
: - Amendment) Act, 1991. - . and com-
: , - S mencement.
3 (") It shall come mto force at once
1 PART IL

Amendments to the Madras University Act, 1923,
“ 1 Nadu 2. After section 5 of the Madras University Act, 1923 (hereinafter referred Insertion of-
Act VIU of to as the 1923 Act), the following section shall be mserted namely :— m!"::vt sA
1923. “S-A.. Disqualification for election or nemination to Senate, Syndicate and section 5-A.

Part W——Secnon 2
Tannl Nadu Acts and Ordnunw

L "l‘hc follomm Act of the ’I‘axml Nadu Ifcglslatwe Ammbxy recelved thc ‘
.. assont of the President .on the 21sy February 1994 and ‘is hereby pubhs?cd
for gencra»l mformafuoq . :

BT

P . AOT No.9 OF 1992. e
 An Act furt}wr to amend the Tamid Nodu Universiics Loy, |

“# - BE it enacted by the Legxslat:vc Assembly of the State of Tamnl Nadu in the
“-'Forty-sccorxd Yea«r of the Republic cf India: a follows —_

* Academic Council in certain cases.—1) Notwithstanding anythmg contained
in section 14, 18 or 23, no person who has held office as a m>mber for a total period
of six years in any one or two of the following authorities, namely:—

(i) the Senate, .

(ii) the Syndicate, and

(iii) the Academic Council, _—
shall be cligible for election or nomination to any of the said three authormes '

' . Explanation 1.—For the purpose ‘of this sub-scction; the expression penod
“shall includé the périod held prior to the date of the publication of the Tamil Nadu
" Universities LaV\s (Second Amendment) Act,’ 1991 in the Tamtl NaduGoveiviment
Guzette. . o S g




k _ of sectnon 14 :
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N1 % for which
.‘.:"A mm

Explanation I1.—For the purpose of computmg the total period of six years
referred to in this sub-section, the period of three years during which a person

.., held office in.one authority either. by election or by nomination and the period of .
_ - three years during which he beld office in anotber authority either by election or
- by nomination shall be taken into account and accordingly such person shall not |

be eligible for election or nominatxon to any one of the said three authormes

" Provided that for the: purpose of this sub-sectlon, a person who has held
- office in any one of the said three authorities in a casual vacancy for a period not
“less than one year shall be deemed to have held oﬂice for a penod oI three yeare
- iinthat :authority: “¢ - ' ; PR B T N
.~ *Provided further that for the purpose " of this e,‘*-sectlon, if a person was
eleceed or nominated to oné authority and such person became a member of another

- anthority by virtue of the membership in.the first mentjoned guthority, the perioa
l)l,e held office 'in the ﬁrst ‘mentioned authomy alone ehall be taken into

(2) Notmng in sub-gection (1) shall ; have apphcatxon in respcct of—

R T TR e

we’s

pry 205 ()’ ex-oﬁlcto members referred “to in section’ 14(g), -but not including

membem of the Syndscate vvho are not otkermsc memben of the Senate referrcd to

- inhem@0), T v o A A
(i) ex-oﬁwio members relerred to in sectxon 18 (a), and

ii) ex-officio ‘members referred to in section 23(a), but not mcludt ,
(iii) ex-off ng

members of the Syndicate who are- mtotherw:se membere of the

S ‘1eferted to in item (5).”.

Amendment

Amendment
of
section 18,

Amendment ;
sectaon 23 .

3. In section 14 of the 1923 Act; in clause (b), for the expression “Save as
“-otherwise provided, elected and’ nommated members of the Senate shall hold office
_{or a period of three years”, . the fqllowmg shall be substituted, namely:—

' “(i) Save as otherwise provided,”

fm electnon of nomination for 1ot more than another period of three years,

= (ii) Wheté" 2 member ‘i8 clecwd’oi* xiommated to' ‘the ‘Senate to a casuat
vacancy, the period of office held for ‘ot less than‘one™yeat by any such ‘member
shall be construed as a full pcnod of three years for the purpose of this clause. -

Explanation.—For the purpose of this clause, the expression “period” shall
include tbe period held prior to the date of the publication of the Tamil Naduw

. Universities Laws (Second. Amendment) Act, . 1991, in the Tamil Nadu Government

i

" Gazette.”,

. 4.In section” 18.of the 1923. Act, in clause (b), for the expression *“Save as
otherwise provxded elected and nommated members of the ‘Syndicate shall hold
office for a period of three years”, the following shall be substxtuted, namely —_—

“(i) Save as otherwise provided, elected and nominated ‘members of  the

Syndicate shall hold office for a period of three years and such members shall be

 eligible for election or nomination for not more than another period of three years.
(ii) Where a member is elected or nominated to. the Syndicate to a casual

' vacancy, the period of office held for not less than one year by any such.member

shall be construed as a full period of three years for the purpose of thxs clause.

Explanation.—For the purpose of this clause, the ‘expression “period” shall
include the period held prior to the date of the publication  of the Tamil Nadu
gmversmes Laws (Second Amendment) Act, 1991 in the Tamzl Nadu Government

azetle. .

5. In section 23 of the 1923 Act, in clause (b), for the expression “Save |as.

: otherwise provided, elected and nominated members of the Academic Council shall

_hold office for a pericd of three _years”, the following shall be substituted, namely:—
“i) Save as otherwise provided, elected and .nominated members of the
. Academic Council shall hold office for a period of three years and such members
 shall be eligible for election or nomination for not more than another period of
three years.
(i) Where 'a member is elected or nommated to the Academic Councxl to-
& casual vacancy, the period of office held for not less than one year by any such
n;eember shall be construed as a full period of three years for the purpose of this
clause,
- Explanation.— For the purpose of this clause, the expressron penod’

. shallincludo the period held prior to the date of the publication of the Tamil Nadu
I?mvers:ues Laws (Secord Amendment) Act, 1991, m the Tmml Nadu Goremenr '

Gﬂ;zette .

: elected ‘and ‘nominated members of the -
Scnate shall hold office for a period of three years and such members shall be eligible




B

-’ totheSenate, Academic Council or Syndicate, the period of office held for not less Gty
.-+ than one’year byany ‘sich mésuber shall :be construed as a full pericd of three. . =

— e

S ) ~ PARTIIL -
Aandmen{s 10 the ‘Annamalai Unlvefslty::Act, 192',8.:;;

6. It section 33 of the Annamalai University Act, 1928 - (herelgafter refo od Amin

, > 1 s ‘ , erred Amendment
to as the 1929 Apt), in sub-section (1), for the words “shall e(xoept.in the case of ©Of - b
ex-officlo members hold office tip to the date of the next. reconstitution”, the Section 33.
ch_ovymg Shallbe_sqbsututed,jnamely:—-. PR R

“shall, é}!gcpt in the cg.é'é of: ex-?ﬂicfo.'ﬁemﬁér;%'»’. ; N
) (a) be eligible for election or nominationto the Senate, Academic Council

or:Syndicase for not more than another period of three years; and..

S (9) inthe case of any othervali:t:hbr‘iiy:ofbody, hcld office upto the date pf
its ‘next reecmstitution: - - . 7 S b

Provided that where a member is elected or nominated to a casual vacancy

" years for the purpose of this sub-section. -

... . Explanation.—For the purpose of this sub-section, the expréssion “periad”
shall include the period hea. prior to the date of the publication of the Tamil Nadu
gmvgrsmes Laws (Second Amendment) Act, 1991, in the Tamil Nadu Governmen: .

azette,”. . S A

7. After section 33 of the 1929 Aet, the following section shall be inserted, ‘Inssrtion of *
namely:— - : , o m e new
' : section 33-A

T “33-A Dt.éq‘ulxltﬂéétloil Jor electlon’ of ‘nomination to Senate, Syndicd'te-}avgé
f;a;{;ngiz Coggcil in certatn cases.— Notwithstanding anything contained in section’
’ ’ or el o ' ST ‘ o BT

v"(]') no.person whe has held office as & member for. a total -period ‘of $ix
years in any one or.two of the following agthotities, ngmely:‘-f e '

(i) the Senate,
(ii) the Syndicate, anb

. (ii) the Academic Council; ¢ -

" shall be eligible for election or nomination to any of the saic three authorities.

- Explanation.—For the purpose of computing the total f)erloa of sIX years
referred to inthis clause, the period of three years during which a person held office
in one authority either by election cr by nomination and the period of three years

‘during which he held office in another authority either by electio:: or by nomination

shall be taken into account and accordingly such person shall not be eligible for
election or nomination to any one of the said three authorities :

Provided that for the prrpose of this clavse, a person who has held office
for a period not lessthan one year in any one of the said three authorities in a casval
vacancy under sub-section (3) of section 33 shall be deemed to have held office

for a period of three years in that avthority:

- Provided further that for-the purpose of this clavse, if a person waselected
or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned avthority alone shall be taken ifito”

account; : ‘
(2) nothing in clause (1) shalihave application in respect of—
(i) ex-offictlo members referred to in section 15, Class1, but not including
metbers of tho Syndicate = who ‘are 'not’ o“herwise - membersof the Senate -
referred 1o in item (11); B A T
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- Amendment’
of

Am:ndm,ent

Amendment
of

section 15.

[+}
section 19,

section 24,

) (i) ex-officio members referred to in section 17, Class], but
not. including members of the Syndicaie who are not otherwise members
of 'the Academic Council referred to in item: (5);

- (i) ex-officio members referred to in section 2, Class}.
o Explangtion—For the purpose of ° this section, the expression
“period ” shall include the period held prior to the date cf the

pubiication of the Tamil Nadu Universities Laws (Second Amendment) Act,
1991, in the Tamil Nad:t Government Gazette.”.

DU -PART 1V.
Amendments to the Madural K’arr;araj University Act, 1965.

8 In section 15 of the Madurai-Kamaraj Uniﬁexsity Act, 1965 (herein- Tamil Nadu
19658.

| after referred to as the 1965 Act), in clause (D), for the expression “Suve  Act 33 of

as otherwise provided, eleoted and .nominsted members of the Senate

- shell hold cffice for a period of three years”, the following shall be
~ substituted, namely :— L S .

. (i) Saye as otherwise provided, elected and ncminated members of the

' "Senate shall” hold cffice for a period of threc years and such members-
. shall be’ eligible  for - election " or ‘momination -for ..ot . mose than 3jnother
*. . period of threg years. : L S

(ii) Where a member is elected or nominated to the Senatc'to a
cosual vasancy, the. period of office held for not less than ome year by
any such member shall be construed as-a full period of three years
for the purpose of this clavse. - o 4

,E.iélandtion;~F6r the purpose of this clause, the expression “period” -

* shall ‘include the period held prior 1o the date of the publication of

the Tamil Nadu Universities ‘Laws (Second Amendmem) Act, 1991, in the

_ Tamil Nadu Government Gazette.”.

9. In section 19 of the 1965 Act, in clause (3), for the expression
“Save as otherwise provided, electtd and nominated members of the

Syndicate shall hold office for a period of three years”, the fellowing.

shall- Be substituted, namely :—

- ““(i) Save as otherwise provided, elected and nominated members of the
-Syndicate shall hold office for a period of three years and such mem-
bers shall be eligible = for election or nomination for not more than
another period of three years. ‘v

.. (i1) Where a member is elected or nominated to the Syndicate to
4 ocasual vacancy, the period of office held for nct less than one Yyear
Dy any such member shall be construed as a full period of three
years for the purpose of this  clause. , -

Explanation—For the p,urpdsc.of this' clause, the = expression

- ‘period”  .shall include the period held pricr to the date of the

tublication of the Tamil Nadu Universities Laws (Second Amendment)
Act, 1991, in the Tamil Nadu Government Gazette.”.

10.-In section 24 of the 1965 Act, in clause (b),for the expression’
“Save as otherwise provided, elected and nominated members of = the
Academic Council shall hold office for a period of three years”, the
following = shall be ° substituted, namely :— .

“(i) Save. as otherwise provided, elected and nominated members cf
the Academic Council -shall hold office for a period of three years
and such members shall be .eligible tor election or momination for nox
more than another pericd of three years. ’ ‘

4 .

e o P . -
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(ii) Where a member is elested or nominated - ’
, a A to the Acad
t(;louncﬂ to a casual vacancy, the peiiod of office held -for not efg;g
fan onc year by any such member shall be consirued as a - full period
of three years for the purpose of this clause.

Explanation.— For the purpose of this clause. j i icd’

Zxplar _ ) » the expression “pericd”.
zltgaltlhemch%dc 'lthle\l é)en%d held prior to the daie‘ ofpthc pub iclz.zt(i’o»h
( amil Nadu Universities Laws (Second 99]
in the Zamil Nadu Government Gazette.”. : »( ? Amendment) Act,»~' 19

11. After section 24 of the 1965 Act, the f.llowing section shall be inserted, Insertion of .
. . N ’ n .

namely :—

“24-A. Disqua_li fication for election or nomination to Senate, Syndicate
und Academic Council in certain cases.— {1y Not withstandinganything contained
insection 15, 19 or 24, no person whe has held office as a member for a total
period of six yearsin any one or two of the following authorities, namely:—

(i) the Senate.
(i) the Syndicate, and . L
(iii) the Acadcmic Council,

shall be eligible for election or nomination to any of the said three authorities.

Explangtion 1.—-For the .purpose cf this sub-section, the espression

“period” shall include the period held prior to the date of the publication of
the Tarril Nadu Universities Laws (Second Amendment) Act, 1991, in the
Famil Nadu Government Gazette. g

Explanation 11.— For the purpose of computing the total period of six
years referrcd to in this svb-sectior, the period of three years during which

a person held cffice in one authority either by electicn or by nomination and

the period of three years dvring which he held officein another .authori y
either by election or by nomination shall be taken into account and accordingly
suzh person shall not be eligible for electicn or non..nation in any one of the

said three authorities :

Provided that for the purpose of this sub-section, a person who has held
offive for a period not less than one year in any one of the said three avtho-
rities in a casval vacancy shall be deemed to have held office for a period

of three years in that avthority:

. Provided further that for the purpose  of this sub-section, if a person
was elected or nominaied to one authority and such person ‘became a member
of another authotity by virtue of the membership in the first mentioned
avthority, the period tor which he held office in the first mentioncd avthority

alone shall be taken into account,
(2) Nothing in sub-secticn (1) shall have applicétion in respect of—"

(i) ex-officio members rteferred to  in section 15 (a),

not including members of the Syndicate
members of the Senate referred to ip item (10);

(it) ex-officio menibers. referred to in section 19 (a), Class I.;':é.nd ;
(iii) ex-officio members referred to in section 24 (a), Classl, but not
including members of the Syndicate who are not otherwise members of ;the
Academic Council rofenfed to in item (5).”. - : )

v - coed

Class I, out
who are ot otherwise

ew R
section 24-A.

i
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" (1) for the expression “The term of office of the members of the ~Syn-
dicate other than tne ex-officle members shall be three years”, the fellowing
shall be substituted, namely:— ° o '

“The term of office of the members of the Syndicate, other than the qx-oﬁicio :
members, shall be three years and such members shall be eligible ,f'or
elegtion or. nomination for not more than another term of three years.™;

" (2) after thé proviso, the following proviso and the Bxplanation shall
be added, namely:— E .

“Providéd fur.her that where a member.is eleoted c1 nominated to the

Syrdicate to a casual vacancy, the period of cffice held for not less thap one

' . year by any such member shall be construed as a full term of three years for
~ the purpose of this sub-section.” o

. .Rxplanation—For the purpose of this sub-section, the expression
“ “term” shall include the term held prior to the date of the publication of the
Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
Nadu Government Gazette.”.

/| Insertion of ‘ ”"‘13.":.}gftér" ::s:e_ction.:ll7 of the 19‘7‘?8,’ Act, the following scctioh shall be jnsgrted,

cwW ST
?ection 17-A. = tamely i— ) IR o L
: “17-A.. Disqualification for election or nomination to Syndicate and Acadeniic
Council in certain cases.—(1) Notwithstanding anything containsd.in section 17,
".. 18 or Statute’9 of Schedule II, no person who hass held offi >¢ as a member for -a total
-period of Six years in any one or both of the following authorities, namely :— - -
o ‘Am,‘. IR O s Tl - , et P U . :

§

") the Sypdicare, anid - e

o G the Academic Council, oo T
* .shall be eligible for election or nomination to any of the said two authorities.

" . .  Bxplanation I,—For ‘the purﬁbse of this_sub-'\section, ti®  expression
- “pefiod” shall include the period held prior to the date of the publication of the
- Tamil Nadu 'Universities Laws (Second Amendment) Act, 1991, in the Famil Nadu
EREE R . S (S B . "

~.Government_Gazette.
SIS Explanation II.—Fo: the purpose of computing the total period of six years
- referred to in this sub-section, the period of three years during which a person held
. -voffice in any one authority either by .election or by nomination and the period of
three years 'duun% which he held o in another authority either by election or by
-uomination shall be taken into account and accordingly such.person shall not ‘be
eligible for election or nomination to any one of the said two authorities :

: Provided that for the purpose of this sub-section, if a person who has held

. offlce for a period not less than one year in any one of the said two authorities in a

ca‘%\ﬁal_ };acapcy shall be deemed to have held office for a period of three years in that
authority : : . s e

- . - Provided further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such persen became a. member of another
authority by virtue of the membership in the first mentioned authority, the period .
gml;xtch he held office in the first mentioned authority alone shall be taken into

(2)-Nothing in sub-section (1) shall have application in respect of—

_ (g) and (i): exofficio _,mexﬁber:s referred to in section 17 @, clauses (g) to (d) and
"7 (i) ex-officlo members referred to in clause ‘Statute™ 9 of
Schedule 10 ﬁ'f . ', r err in ;czv?.use (I) of ‘Statute” 9 of

gt A ~*f/~zti‘a3f=£a%!’!'*:ff%1¥'f‘ el B
36, TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY
0T O T | PART.V. |
' 0o ‘ Amendments to the ‘Anna University Act, 1978.
: ‘A%‘;"dfne‘“_ ‘:wt,lzl ‘In section 17 of the Aana University Act, 1978 (hereinafter referred (0 pyni Natg
section 17. as the'1978  Act), in sub-section (4),— - R Q%g’%f

T ) T




“Tamil Nadu
B Act1 of 1982

14. InSchedule II to the 1978 Act, in Statute 9, in clause
“three years”, the following shall be added, namely :— . _
~ “and such members shall be eligible for nomination for not more than another
term of three years : § - ' ' SR
Provided that where a member is nominated to the .Aca‘dex’]’riic Couxici’l to a
casual vacancy, the period of office held for not less than one year by any such member
shall be construed as a full term of three years for the purpose of this clause. -

. - Bxplanation.—For the purpose of this clause, the expression- “term’ shall
1pglude the term held prior to the date of the publication of the Tamil Nadu Univer-
sities Laws (Second Amendment) Act, 1991, in the Tan.il Nadu Government Gazette.”.

PART VL
Arhenc?ménts to the Bharathiar University Aet, 1981.

15. After section 6 of the Bharathiar University Act, 1981 (hereinafter referred

to as Tamil Nadu Act 1 of 1982), the following section shall be inserted, namely :— -

1. Disqualification for election or nomination to  Senate, Standing Committee on

TAMIL. NADU GOVERNMENT GAZETTE EXTRAORDINARY. . 37

(3), afier e words Aulgbdinest

O . AR
Schedule II. -

Y

Insertion of
new
section 7.

Academic  Affairs and Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 20, 23 or 24; no person who hes held office a5 a. member for a- .

total period of six years in any one or more of the follewing authorities of the

University, namely :— ’ o
(i) theSemate, R o
' i) the Standing Committee on Academic Affairs, and b

(.i'ii)A the Syndicate,

. ”shan be ¢ligible for ‘.‘éléét;ioanr npiﬁfhhii&n to.'a.ny' of the saxd three_authoritigs.

Explanation I.—For the purpose of this sub-section, the expression *‘ period
shall include the period of office held by any person prior to the date of the publica-
tion of the Tamil Nadu Universities Laws (Second Amendment) Aect, 1991, in the
Tamil Nadu Government Gazette. ' T ‘ T

" Bxplanation’ 'Il.:—For the purpose of computing thie total period of six years

referred to in this sub-section, the period of three years during which a person held

office in one authority either by election or by nomination and the pericd of three
years during which he held office in another authority either by election or by
nomination shall be taken into account and accordingly such person shall not be
eligible for election or nomination to any one of the said three authorities: -

'Provided' that for the purpose of this ‘sub-section,.a person who has.held office
for a period not less than one year in any one of the said three authoritiesin a casual
vacancy shall be deemed to have held office for a period  of three years in that

authority :

Provided further that for the purpose of this sub-section, if a person was €lec-

ted or nominated to one authority and such person became a member. of another.

authority by virtue of the membership in the first mentioned authority, the period -

for which fe held office in the first mentioned authority alone shall be taken into
(2) Nothing in sub-gection (1) shall have application in respect of—

@) ex-oﬁ'icio members referred to in section 20 (a), Class I, tut not

including members of the Syndicate who are not otherwise members of the Senate

referred to in item (13); and

(i) ex~offivio members referred
aambinm A4 n(s\:)(‘lnﬂ L™ e

B

i 'm,,_,i,',.;;. 5

10 in section 23 (2 (s), Class I - and
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b Amendmeht
. of

Amendment
o‘ .

Aﬁ)endmem
of

seotion 24,

section 20;

section 23:

16. In section 20 of Tamil Nadu Act 1 of 1982, i clause (b), for the expression
“ Save as otherwise provided, clected and nominated members Qf the Senate shall
hold office for a period of three years”, the following shall be subsmuteq., namely .

“(i)- Save as otherwise provided, elected and nominated members of the Sznate -

shall hold office for a period of three years and such members shall be eligible for
clection ‘or nomination for not more than another period of three years.

- (ii) Where a member is eleqtéd or nominated to the Senate 1o a casual vacancy,
the period of office held for not léss than onc year by any such member shall be
construed as a full period of, three years for the purpose of this clause. |

L Explangtion. —For the purpdse of thié clause, the expression ™ period” shali
include the period held prior to the ‘date of the. publication -of the Tamil Nadu

. Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government
- Gazette”. - ~ - >

i
v 17 In.section 23 of Tamil Nadu Act 1 of 1982, in sub-section (2), in clause (¢},
for'the expression “ The membx rs of the Standing Committce on Academic Affairs
‘other than the €x-0 flicie members, shall hold office for a period of three years”, the
~following shall be- substituted, namely;— .. = . .

“(i) The members of the Standing Committee on Academic Affairs, other
than the ex-officio membe rs, shall hold office for a perfod of three years and such
'tgembf rs shall be.eligible for- ejectionfor not .more. thaa another peisicd of

- $hree years. . o o

' ",‘_A(ii_)' Where a memberis clected to the Standihg Committee- on  Academic
Affairs to'a casual vacancy, the period-of office held for not less than one -year by

any such member shall be construed as a full period of three years for the purpose
o Of*'.t;lis lause.‘ e ""_’*w_': PR o L e T

Explmmiiqnﬁ —For the i:;urposé of this clause,the cxﬁmééion . p;fiqd ” ‘sha.ll
include the period held prior to the date of the publication of the Tamil Nadu

Umvitrﬂ“;ws Laws (Second Amendment) Act,.1991, in the Tamil Nadu Govermment

. 18. In section 24 of Tamil Nadu Act 1 of 1‘982, in ciéﬁse (e), for the expression

“Save as otherwise provided, the members of the Syndicate other than the ex-officio

members shall hold office for a period of three years ”, the following shall be
substituted, namely : — - Lo

' (i) Save as otherwise provided, the members of the Syndicate, other than the
ex-o  fficio members, shall hold office for a period of three years and such members
ftl::en' be cligible for election or nomination for not more than another period of

¢ Years.- ' . A .

(i) Where 2 member is elected or nominatcd to the Syndicate to a  casual
» vacancy, the period of office held for not less than one ycar by any such member
| shall be. construed as a full period of three ycars for the purpose of this clause.

- Expianatfon. —For the purpose of this clause, t_he e-xbfessidh- “period” shall

* include the period of office held by any person prior to the date-of the. publication

of the Tamil Nadu Universities Laws (Second Amendment) Act. 1997, i j
. 'Nadu Gevernment Gazette,”. .. . .. ( C e ‘ _ )C’ 9 C i the Tamiy

R R EE i e

e o T S S

Bmil Nz
20019
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- nation shall be takep into account and accordingly such person shall aot be eligible

24 (b), ClassL.”. ) ‘ o

CPARTVL - - T

Amendments to the madthidasan University 4ct, 1981, o

19. After section 6 of the Bharathidasan University Act, i98i herei PERARTANE

name}y:~ L ST . _ ‘- section’7,

Cf“]. D{squalz_‘ﬁgétibrf for eléctioixofnohainatian to- Senate, Standing Cor"nmittez - A e ’-1:
on Academic Affairs and - Syndicate in  certain cases.—(1) Notwithstanding - -~ - .~
anything contained in sectior *0 23 or 24, no person who has held office as 4 member : ,
for a total period of six years in any one or more of the following authorities of the -

University, namely :— e . ‘ S 27 AL -
(i) the Senate , o : : L B
(ii) the Standing Committee on Academic Affairs, and -
(i) the Syndicate, | - : 5

shall be eligible for election or.nomination to any of the said three authorities. por

Explanation 1—For the purpose of this sub-section, the expression  period*
shall include the period of office held by any person prior to the date of the publication -
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
Nadu Government Gazette, , ‘ D e

-, Explanation I1.—For the purpose of computing the total period of .six years
referred to in this sub-section, the period of three years during which a person held
office in one authority either by election or by nomination and the period of three -
years during which he held office in another authority either by election or by nomii-

for election or nomination to any one of‘the said three authorities:

v Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in -
a casual vacancy shall be deemed to have held office for a period of three years in
that authority: : , v A o

Provided further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into -

account. ' X v
)} Nothiﬁg in sub-section (i) shall have application in respect of—

-

(f) ex-officio rembers referred to in section 20 (), Class I, but not includ--
ing members of the Syndicate who are not otherwise niembers of the Senate referred
to initem {13); and ' L

(i) ex-officio members ,referfed* to in section 23 (2) (4), Class I and section

20. Tn section 20 of Tamil Nadu Act 2 of 1952, in clause (b), for the expression Amendment
« Save as otherwise provided, elected and nominated members of the Senate shall  of

hold office for a period of three years”, the follow;ng shall be substituted, mamely:-~ section ,20' ‘
\ *“(i) Save as otherwise provided, ¢lect¢6 and nominated members of the S,eilate
shall Bold office for a period of three years and such members shall be eligible for
election or nomination for not mere than another period of three years. -~ .°
(i}) Where a member iselected or pominated to the Senate to a casual vacaacy, ' ’ ' i '

the period of office held for not less than one year by any such ‘member shali be
construed as a full period of three years for the purpose of this clause. ; :
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Amendment
0!
section 23.

Amendmenf
of

section 24,

N

\

o new

“fnsertion of

’ aectibf,’l.

2

- Bxplaratior.—For the purposc of this clause, the expression * period ™ shall
include the period held prior to the date of the publication of the  Tamil

Universities Laws (Second Amendment) Act, 1991, in the Tamil Nadu Government

Gazette.”. > ‘ .

21.-In section 23 of Tamil Nedu Act 2 of 1952, in sub-section (2), in clause (<),

for the

expression “.The members of the Standing Committee on Acedemic

N:du

Affairs, other than the ex-officio members, shall hold office for a period of three

v ,“rs ”"

tb:angbg

the following shall be substituted, namely:—

‘(i) The members of ths Standing Committee on Academic Affairs, other
¢ ex-officio meiabers, shzall hold office for a period of three yecars and such

members shall be eligible for election for not more than another period of three

‘years.

‘ (/i) Where 2 member 1is elected to the Standing Committee on Aczdemic
Alffairs to a casual vacancy, the period of office held for not less than one year by
any such member shall be construed =5 a full
this clause,.

:

22. In section 24 of Tamil Nadu Act 2 of 1982, in clause (¢), for the expression
“Save a2s otherwise provided, the members of the Syndicate other than the ex-
o flicio members shall hold office for a period of t
subsiitutcd, namely:—

‘(i) Save as ocherwise provided, th: members of the Syndicate, other than the
ex-o fficio members, shall hotd office for a period of three years and such memoers
eligible for election or nominztion for not more than anpther period of three

shall be
years .

(i) Wherc a meriber is elected or rominated to the Syndicate 10 a casual
vacancy, the period of office held for not less than one year by any such member

shall be counstruzd as a full period of three yeurs for the purpose of this clause.

: Explanation.—For the purpose of th's clause, the expression “period * shall
include the period held prior to the date of the publication of the Tamil Nadu
Universzt'es Laws (Second Amendment) Act,
Gazgette.”’. '

_ 23. After section 6 of the Tamil University
as Tamil Nada Act 9 of 1982),

who ha
of the

L

(i) the Syndicate,

PART VIIL
.' Amendments to thq Tainil University Act, 1982, .

period of three years for the purpose of

r Explamtion.——For the purpose of this claﬁsc, the expression “period” shall .
include the period held prior to the date of the publication of the Tamil Nadu
Universities Laws (Sz

y i scond Amendinent) Act, 1991, in the Tamil Nadu Govérnment -
azette, . R ‘ )

kree years ”, the following shall be

1991, in the Tamil Nadu Government

R wy Disqualification for élection, or nomination to Senate and - Sy icate in
 ‘certain cases.—(1) Notwithstanding anything contained ru section 18 or 21% person

s ‘held office as a mémber for a total period of six years in any one or bo.’

following authorities, namely :— ’
" ()the Semate, and . .o

S T IO B

«
i

eligible for electiouL or nomination to any of the said fwo amhoﬁties. .

-

o

. Act, 1982 (herefnaﬁcr referred t0 Tomil Na
the following section shall be inserted, namely :— Tamil Nadu

Act 9 of
1982.
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Explanation L —For the purpose of this sub-ssction, the expres'sioﬂ “penod’

shall include the period of office held by any person prior to the date of the publi-
caticn of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, ipn}l'ﬂlile .

Tamil Nadu Government Gazette.

Explanation II.—For the purpose of computing the totz] period of 8ix years’
referred to in this sub-section, the period of three years during which a: person held
office in one authority either by election or by nomination and the period of three

years during which - he held office in another authority either by election or. by nomi-

nation shall be taken. into account and accordingly such person shall not be eligible - - “

for election or nomination to any ons of the said two authorities : . .

Provided that for the purpose of this sub-section, a porson who has held offics

for a period not less than one year in any one of the said t ¥0 authorities in a casual -

vacancy shall be deemed to have held office for a period of three years in that

authority : =~ :

s

Provided further that for the purpose of this sub-section, if a person was'

elected or nominzted to one authority and such person became a member of another -

~uthority by virtue of the membership in the first' mentioned authority, the period
for which he held office in the first mentioned authority alone shell be ‘taken into
account. : - ‘ N ST o

2 rNothihg ‘n’sub—secti&n (D ‘sh'all have ap_plicatio‘“x'i in respect of— - -

. (i) .ex-utfcio members referred 10 in scction 18 (a), Class I, but tot
including members of the Syndiczte who are not otherwise members of the Senite
referred to in item (9); and

_ (ii) ex-officio members referred to in section 21 (b), Class 1.”.

24. Tn section 18 of Tamil Nadu Act 9 of 1982, in clause (c); for the expression Amendment

“Save as otherwise provided, elecied or nominated members of_' the Senate shall
hold office for a period of three years”, the following shall be substituted, namely:—

“(i) Szve « 8 otherwise provided, elected Znd nominated members of the Senate
shall hold office for a period of three years and such n;embers shzll be eli gxble for
electicn or nomination for not more than znother period of three years, :

(if) Wherea ricmber i8 elected or nominatedto the Senate to a casual vacancy,
the period of office held for not less than one year by any such member shall be
construed 2s a full period of three years for the purpose of th_xs cleusc.

Explanation.—For_the purpose of this clause, the expression *‘period” shall
include the period of office held by any person prior to the date of the.pubhcat:ox}
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, inthe Tamil

Nadu Government Gazette.”. -

section 18,

25. Insection21 of Tamil Nadu Act 9 of 1982, in clause (¢), for the expression Amendment

“ s otherwise provided, elected or nominated members of Syndicate shall
hgiddvzf?‘ioe for a period of three years”, the following shall be substituted, namel 2

“(i) Save as otherwise provided, elected and nominated ‘members of the
Syndicate shall hold office for a period of three years and such members shall - ‘be
eligible for election or nomination for not more than another period of thrge years.

(ii) Where a member is elected or nominated to the Syndicate to &' casual
vacancy, the period of office held for not less than one year,by any such
member shall be construed as a full period of three years for the purpose of : this
clause. o o o
Explanation.—For the purpose of this clause, the expression * period » shall
include]?t’xe period of office held by any person prior to the date of the publication -
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991 in the Tamil
Nadu Government Gazette.”. o . o .

of .
section 21,
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“7. Disqualification for nomination to Academic Committee and Executive

- Council . in certain cases.—(1) Notwithstanding anything contained in section 20

or 23, no person who has held office as a member for a total pericd of six years in
any one or both of ;@1@ following authorities, namely :— .

(i) the Acadomic Comubittoe, and
T (i) the Executive Council, .
‘éhall bo eligible for nomination to any of the said two authorities.

) : .
: 1

- wwy o, . Explanation 1.—For the purpose of this sub-section, the expressicn

~ **period.”” shall include the period of office held by any person prior to the dato of

. _the publication of the Tamil Nadu Universities Laws (Second” Amendment) Aci,
~ 1991, 0 th: Tamil Nadu Government Gazette. - A o

;Explana,ti(m‘ IP.—For the pm;poée, of computing the total period of six years

office in one authority and the period of three years during which such person held
offico 1n another authority shall be taken into account and accordingly such person

L “ shall' . mot be eligible for nomination to any one of the said two authorities :

Provided that for the purpose of this sub-séction, a person who has held office

" for a period not less than one year in any one of the said two authorities in a casual

vacancy shall be deemed to have heid,pﬂiog fora period of three years in that

. 7,

-" Provided further that for the purpose of this sub-section, if a person was

"'nontinated to one ‘authority | and * such person became a member of another
~ authosity by virtue of the membership in-the first mentioned authority, the period for
* "/ which such person held office in the first mentioned authority alone shall be taken into

account, D . o T _
2 Nothi_ng in sub-section (1) shall have application in respect of—

@) ex-officio members reforred to in section 20 (), Class I, but nor

in-luding members of the-Executive Council who are not otherwise members of the

Academic Committee referred to in item (7) thereof; and : -

(ii) ex-of ficio members referred to in secticn 23 (b), Class L.

. 27. Tn secticn 20 of the 1984 Act, in clause (¢), for the"expressidn * Savc as other-
wise provided, nominated members of the Academic Committee shall hold office
for a period of three years ”, the following shall be substituted, namely :— '

’“.(i)’Savc as otherwise provided, noxpinatgd members  of the Academic
Committec shall hold offic~ for a period of three years and such members shall b
eligible for nomination for not mor. than another period of thr.¢ years.

- (i)’'Where a_m~mber is nominated to ‘the Academic Committee to a casual
~vacancy, the period of office held for not less than one year by any suct member
shall be const. ued as a full period of three years for the purpose of this clause.

__ Explanation.—For the purpose of f_his clause; the expression *“period ™
dhiall include the period of office held by any person prior to t'l)i?daié of the publi-.

cation of the Tami! Nadu Univercities Laws (Second Amendment) Act, 1991, in' the

e _Tami! Nadv: Government Gazette.. .
Vadt Guvermment /

I

:re'ferr_ed to in this sub-section, the period of three years during which a person heid -
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do
of

amil Nadu
- Act 23 of
1985,

-

. section 25 (b), Class ; and = - . I

28. In sectign 23 of the-1984 Act, in clause (¢), for the expression “Save as
otherwise provided, nominated members of the Executive Council shall hold office
for a period of three years ”, the following shall be substituted, namely :—

“(i) Save as otherwise provided, nominated members of the E.ecutive Cou_ﬁcil

- shall hold office for a- period of three years and such members shall be eligible for

nominaticn for not more than another pericd of three years,

(ii) Where a member is nominated to the  Executive Council to a casual
vacancy, the period of office held for not less than one year by any such member

- shall be construed as a full period of three years for the purpcse of this clause.

Explanation .—For the pufpose of this clausé, the expressioh “ period ”* shall

_ include the period of office held by any person prior to the date of the publication
of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Goverrment Gazette,”, )

’ PART X.
. Amendmems' to the Alagapjm University Act, 1985.

- 29. After section 7 of the Alagappa Ijniversity Act, 1985°( hereinafiéf referred
to as the 1985 Act), the following secticn shall be inserted, namely i— - -

\ . . . o - - . N . Pt
o }ff 8. Disqualification for election or gomination to Senate, Standing Committee
on Academic Affairsand Syndicate in certain cases. —(1) Notwithstanding anything
contained in section 21, 24 or 25 , no person who has held office as a member for
a total period of six years in any one or more of the following authorities - - of -the

- University; namely :— :

(i) the Senate, _ | | ,_
(i) the Standing Committee on Academic Aflairs, and T
-~ - (ii1) the Syndicate, IR o . l

shall be eligible for election or nomination to any of the said three authoritie%,

-Explanation I .—For the purpose - of this sub-section, thé expression

“ pericd ” shall include the period of office held by any person prior to the date
of the publication of the Tamil Nadu Universities Laws (Second Amendment) -Act,
1991, .in the Tamil Nadu Governm_ent Gazette. N - »

Explanation II. —For the purpose of computing the total period = of six
vears referred to in this sub-section, the period of three years during which a person
held office in one authority either by election or by nomination and the pericd of
three years during which he held office in another authority either by election or
by nomination - shall be taken into account and accordingly such person shall not
be eligible for election or nominaticn to any one of the. said three authorities :.

_ Provided tﬁat for tre purpose of this sub—sectidn, a person who has held
office tor a pericd not less than one year in ary one of the said three authorities in
a casual vacancy shall be deemed to have held office for a period of three years in

“that authority :-

Provided -further that for the purpose of this sub-section, if a person was
elected or nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office 1n the first mentioned authonty alone shall be taken into

account. , _ ’
(2) Nothing in sub-section (1) shall have application in respect of—

(i) ex-officio members referred to in section 21(a), Class I, but not

including members of the Syndicate who are not otherwise members of the Senate
referred to in-item- (10)5 ... . . . e :

(ii) ex-officio members referred to in secticn 24 (2) (a), Class T and

Amendment -
of -
se_ction 23:

Insertion of °
new
.section 8.

- (iii) the Life Merx‘)bér"f'efcrred to in section 25 (b), Class L” ] L e
e ) L ﬂ»@ G T

R
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section 21.
construed as a full period of three years for the purpose of this c)ause.

* * shall be substituted, namely:— =

" “members shall bc eligible for nomination for not more. than another period of

B y such member shall bo construed as a full period of three years for the pu-rrse
- of this, clause. ) o STt B _

~’ . ;.‘ . . i ‘ : .
- Uinclade 4 od of office held by any person prior to the date of the publication
fvf:,tm.frtgr'}xﬁfnbradu Universities Laws (Socond Amendment) Act, 1951, in the Tamil

" wise- ovided, the members of the Syndicate other than the lifo member and the
- ex-officlo members, shall hold office for a period of threo years”, the following shall be

~ »years and such ‘members shall be eligible for election or nomination for not more than

Lo .Explanhnon.—For the purpose of this clanse, the expression “ perio&” shall
- finclude the period of office held by any person ‘prior to the date of the publication of

' Government Gazette,”, " -

e 30. In section 21 of the 1985 Act, in clause (c), for the expression * Save as
" therwise provided, elected and nominated ‘members of the Senate shall hold office
. for a -period of three years”, the following shall be substituted, namely :—

- w ® ‘Savc as otherwise provided, elocted and nominated memboers of the
" Senate shall hcld cffice for a period of three years and such members shall be eligible
for election or nomination for not more than another pericd of three years,

-7 (ji) Where a member is elected or nominated to the Senate to a casual vacancy,
'she period of office held for not Iess than one year by any such member shall be

. Explanation. —For the purpose of this clause, the expression “ period "’ shall
.include the pericd of office held by any person prior to the date of the publication of
‘the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil
-Nadu Government Gazette.”. ' :

31, In section 24 of the 1985 Act, in sub-section (2), in clause (d), for the expres-
sion * The members of the Standing Committee on Academic Affairs, other than
the ex-officio members, shall hold office for a period of three years ", the following

. #(@) Th members of the Sta‘ndih‘g"'COmmittee on Academic Affairs, other
. than the ex-officio members, shall hold office for a period of three years and such

" (ii) Where a member is nominated to the Ste nding Committeo on” -Academic
- Affairs to a casual vacancy, the period of office held tor not less than one year by

""" Explanation. —For the purpose of this clause, the expression “period” shall

&
it

s, Government Gazette.”.

32/ In soction 25 of the 1985 Act, in clause (¢), for the expression “Save as other:

s'u'b:s;tj_tuted,»namcly e

e ) ASav"e”_vas., otherwise provided, the mombors of the Syndicate, ther thaa
the life member and the ex-officio members, shall hold office for a period of three

" another period of three years.

(ii)Wherea member i8 elected or nominated to the Syndicate to a casual
vacancy, the period of office held for not less than one year by any such member shall be
construed as a full period of three years for the purpose of this clause. '

~the Tamil Nadu Universities Laws (Sq?onq Amex'}dment) Act, 1991, in the Tamil Nady -

. PARTXL .o T
Amendments to the Manonmaniam Sundaranar University Act, 1990,

T

N 33. After section 6 of tho Manonmaniam Sundaranar University Act,1990 erein Tamil NatofE.
- _after referred tq as the 1990 Act), the following section shall be ingrted,’ nameg;:.m ?9%0 31 ot
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Act 31 of

1990.

. expression “The members of the Standinrg Committee on .\cademic
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Ly ——

onAcadanic Alais wnd Syelse m comndton o Sevate, Standing Commite
o total period of s years i nioo10 POrson who has held offco as o membor. for
Universiy, sty 13725 i Xo?é or more?f tllle_“foil_owmg authorities = pf :the
@) the Senate, ,.
(@) the Standing Committee on. Academic Affairs, and
(iii) the Syndicate ,

shall be eligible for election or nomination to any of the said three.authbritieQ; ‘b

. Explanation I.—For the purpose of this sub-section, the expression “ period *
shall include the period of office held by any person prior to the datg of the pulﬁ?:ation

of the Tamil Nadu Universities Laws (Second Amendment) Act, 1991, in the Tamil

Nadu Government Gazette.

Explanation I1.—For the purpose of cémputing the total period of 'si:; ‘years
referred to in this sub-secticn, the period of three years during which a person heid

office in one authority either by election or by nomination and the period of three years

during which he held office in another authority either by election or by nomination
shall be taken into account and accordingly, such person shall not be - eligible for

- election or nomination to any one of the said three authorities: =~ -

Provided that for the purpose of this sub-section, a person who has held
office for a period not less than one year in any one of the said three authorities in

a casual vacancy shall be deemed to have held office for a period of three years in - |

A f
by e :
5

that authority
or the :urb'of this sub-section , if a person was elécted

Provided further that

or norhinated to one authotity and such person became a.member of another authority
by virtue of the membership- in the first mentioned authority, the period for which - )

he held office in the first mentioned authority alons shall bo taken into account. . -
(2) Nothing in sub-section (1) shall have application in respect of—

_ (i) ex-officio members roferred to in.section 19 (a), Class I, but not incld-
ding members of the Syndicate who are not otherwise members ofthe Sen: te reterred -

to in item (13); and - .

(i) ex-officio mombers reforred to in section 22 (2) (a), Ciass 'and séction

25 (b), Class 1.

34, In section 19 of the 1950 Act, in clause (5), for the expression * Save 4% other. . o e
P n .

wise provided, elected and nominated member of the Senate shall hold office for a period
of three years”, the following shall be substituted, namely ;:— -~ * "~ ™

““(i) Save as-otherwise provided, elected and nominated members of the . Senate* . .

Aﬁmdmﬁhu )

shall hold office for.a period of three years ahd such members shall be eligible for - N

election or nomination for not more than another period of three years,

(ii) Where 2 member is elected or nominated to the Senate to a casual vacancy, .
the period of office held for not less than one year by any such member shall bo

copstrued as a full period of three years for the purpose of this clause. :
Explanation.—For the purpose of this clause, the expression * period” shall

include the period of office held by any person prior to the date of the publication of

- the Tamil Nadu Universities Laws (Second Ameudment) Act, 1991. in. the Famil

Nadu Government Gazette.”.

35. In section 22 of the 1990 Act, in sub-section (2),in-clauskg:), for the

airs, other
than the ex-officic members, shall hold office for a period of three years”, the follow-
ing shallbe substituted, namely :—

«(i) The memb ers of the Standing Comittee on Academic Affairs, other than

Amendment
section 22.

the ex-offlclo members, shallhold officefora period of three years and such members -

shall be eligible for election for not morethan another period cf ihree y'eau,
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of Univer-

(50 Whero 2 mmeomsioct 15 vto0 10 U Stasding Compties 00 Acsdemic Affairs
toag;ualumuy. the period of office held for not lessthan ong year by any sudk

- miember shall be construed as a full period’ of thrce years for the purpose of this
Cdlenses e P AT
' Bxplanation— For tho purpose of this clause, the expressiop - “pericd” shall

include the period of offico held by any person prior to the date of the publication.
of the Tamil Nadv Universities Laws (Second Amendment) Act, 1991, jo the Tamil

. Nadu Government Gazette.”, ,

*™36. Insection 23 of the 1990 Act, in clause (e), forthe expression “Save as other-

* wise provided, the members of the Syndicate, otherthanthe ex-officio’ members,
- shallhold office for a period of three years”, the follgwing shall be substicuted,

“(i) Save as otherwise provided, the members of the Syndicate, other than'

. the ex-~officlo members, shall hold office for a period of three yearsand such members -
- ghallbe eligible for clection or nomination for not more than -an,Qt he; period of three

yaars. X

—m—-

- (ii) Where a member is eleeted cr nominated to the Syndicate to a causal

' vacancy, the period ot office held for not less than one year by any such member

shall be construed as a full period of three years for the purpose of this clause.

- Bxplanation—For the purpose éf this clause, the expression “pericd” shall

. include the period of office held by any person prior to the date of the publication
"of the Tamil Nadu Universities Laws (Secord Amendment) Act, 1991, in the Tami)

Nadu Government Gazette,”.

PART XII.
Specigl Provision.

-37. thwithstandin’g apything contained in the 1923 Act, the 1929 Act, the 1965

Act, tha 1978 Act, Tanil Naduv Act ] of 1982, Tamil Nadu Act 2 of 1982,

Tamil Nadu Act 9 of 1982, the 1984 Act’ or the 1985 Act, as amended by this Act,

* or in-any other law for the time being in force or in any judgment, deoree or order

of .a _court, the term of office of every member (whether . elected
or nominated) of the Senate, the’ Syndicate, the Academic Ccuncil, the
Standing Committee on Academic Affairs, the Academic Ccmmittee or the
Exccutive Council,-as the gase may be, of the Madras University, the Annamalai

. University, the Madvrai-Kamaraj University, the Anna Ubiversity, the Bharathiar
- University, the Barathidasan University, the Temil University, the Mother Teresa
- Women’s University or the Alagavpa University, as the ¢ase may be, who has held

office as 2 member in any one or more of the aforesaid authorities of the University
oongerned for a total period of six years and holding office as such member
immediately before the date of the publication of this Act in the Tamil Nedu Govern-

"' ment .Gazette, shallexpire on thedate of the publication of this Act in the Tamil Nady

Government Gazette, and every such member shall vacate his office on and from

the date of such publication, - .

iy

SO (By order of the Governor)

Sc«_:retarv to Gouemment, Low Department.
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‘ : o ‘The folloving Act of the Tamil Nagdu Leglslatlve Aqscmb]y received. the
... .. -assent.of the Govexrnor on the 12th June 1992 and is hereby phblished for

’ ' _ e 77 general information :—

AC™ No. 21 OF 1992
An Act further lo amend the Tanvi Nadu Universities Laws.

BE it enacted by .the Legislative Assembly of the %t" of Tamil Nadc in Ju,
Forty- thxrd Year of the Repubhc of India as foUows —

PART I.
o N PRELIMINARY. o .
‘Short, title - A 1. This Act may be called. the Tamxl Nadu Universitics Taws (Sezond
ERREEE S Amendment) Act, 1992, _ o
IS © PARTIL -
B o -amendments to the Maduras-Kamas aj U.. =ssty Act, 1555,
" Amendment ot T2 dn sirtion 1h of inc IdeduraJ~K,dlnalaJ 9 nnuslt_, Act, 1965 (heu
- . section 15. . alter referred to ag the 1965 . Act), for thé ﬁrszt proviso to clause (b), the {'Gllow

LT ing prov iso shall be substituted, namely :-
- . Provided that a memper of the mSenate wno 13 c‘cc.,ed or nominated

of a particular appointmant, shall eease to be a member of the Senate from the

date on which he ceases to be, a member of that ﬂlectoraﬁe or body, or the holder

of that appointment, as the ease may be"

i Amendmznt og . 8 In section 19 of the 1965 Act m the provm to clause (b), for the
-,“,‘ T ‘sesflod 119» : words “ Provided also that where an elected” - or nominated member of the
L e o Svndlcate ", the following shall be substituted, namely :— -

o FEE TR 4 Pl‘(Wchd that a member of the Syndxcafe who ig elected or nominated
R et in “his capacity as, a member of a particular electorate or body, or the holder
I . of @ particular’ appointment, shall cease to he a. meber of the~ Syndicate
T 3 from the date on which he. ceasiy to be, a member of that electoratc or body,
i o or. the holder of that appomtment as the casy may be :

Prowdea further that whf-re an clcded or nommnted me'nbcr' of the
Svndlcate : ‘

section 24. . « Provided also that where an electod or nominated member of the Academic
‘2 . C‘ouncll » the followmg shall be substituted, namely 1—

i“ +  “Provided. that a member of the A cadcmw Counu[ who is elootod or

' , the holder of a particular appointment, shall” cease to he a member of the
¢ g - Arcademic Council from the date on which he ceases to be a member of that
electorate or body, or the holder of that appoir tment, as the case may be:

ERnargg

Provided further that‘where an clected or nominated member of the
4 A Academic Council ”. o
IR . o : PART TIL

 Amendments to the Anna Um’verse’t;r) Act, 1978.

Amendment 5. In seetion 17 of the Anna University Act, 1978 (hereinafter referred
‘to ag'the 1978 Act), for the first proviso to sub-section (4), the following
proviso shall be substit :ted, namely :— - ' v )

. “ Provided. that a. member of the byndmate who is clected or nomitated
-in his capacity as, a member of a particular electorate. or, ‘body, or the holder
of a particular appointment, shall cecase to be a member of the Syndicate from
the date on.which. he ceases.to be, a:member-of that cleetora.te or body -or the
holder of - tlmt appomt'ment a8 the case may be:”..v' NPT S ”

oVt s
SRR T rhed T e TROT TS

Corpugnliopn )

e CILE REY TN,

st e his capacity as, a.member. of-a particular electorate or body, o1 the holder,

Amendment of - 4. In sectlon 24 of the 1965 Act, 1n the proviso to clause (b) for the words ~

nominaited in his capacity as,.a member of a particular cléctorate or body, or

vamil Nadu AdlE
33 of 1965.«_ b
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1 of ¢

Tamif
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30 of 19
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_th Amendment of 2.

6. ln Schedule 10 to the 1978 Act, in Statute 9 after clause (3),. i
‘ ; kSchedule L.

foiiowing clause shall he mserted namely —

“ ..-A) A member of the Aeddelmc .Couneil who is nommated in hts :
capacity as, a member of a particular electorate or body, on the holder of a.o S
particula. appointment, shall cease o be a member of the Academic Councql S
me the date on which he ceages to be, a member of that electorate or’ boo.y '
¢r fie bolder of t'lat appuntment ¥ the case may be.”.

PAR’I‘ IV. )
Amendments to the Bharathiar University Act, ]981 R oy

7. ITn section 20 of the Bhavathiar University Aect, 1981 . (Lereimafter Amendment of
vefereed to as Tamil Nadu Aet 1 of 1982), for the first proviso to clause (b). section 20,
the Ioilowing proviso shall be sub%ltuted namelv -— Co

“ Prov1ded that a member of the Senate who is elected or nommated
in hiy capacity as. a member of a partieular electorate or body. or the holder
cf a particular :ppointment, shall cease to be a member of the Senate .
f3omy the date on which he ccases to be, a, memnber of that elcctorate or body, ur
the holder of that appomtment as the case may be:”.

8. In section 23 of Tamil Nadu Act 1 of 1982, in s‘ub-*ectlon (2), in the Amendment of
proviso to clause (¢); for the words ¢ Provided further that ”, the following section 23.
shall be substituted, na.mely —_ . ST iy

“ Provided that a member of the Stand.mg Commlttee on Acadenuc T
Affairs who is elected or nominated in his capacity as, a member of a particular
electorate on body, or the holder of a particular appointment, shall cease to
be a member of the Standing Committee on Academic Affairs from the date
- on which he ceases to be, & member of that electorat» or body, or the holder of -
 that appomtment, as the case may be: . . . o

1’1ovzded further that »,

9.7, sectmn 24 of T,axml Nadu Act 1 of 1982, in the proviso to clause A‘;’:&’g@gﬁ of
(e), Tor the w ords Prov1ded further that 7, the followmn' shall be substltutqd : o
namely i— (

“ Provided that a memper of the Syndicate who is electe'd or nomina:ted
in his capacity as, a member of a particular electorate or body, or the holc'er
‘of a particalar appointment, shall cease to be a member of the Syndicate fr: om.
the date on which he ceases to bé,-a member of that electorate or body, or the
holder of that appomtment as the case may ba

Provided further that”.
PART V.
- dmendments to the Bharathida;an University Act, 1981, : R

1() In seetion 20 of the Bharathidasan University Act 1981 (heremafter A‘::c‘t‘i%f:@%ff B
referred to as Tamil Nadu Aect 2 of 1982), for the first prowso to clamse (D),
the fulivvieg provis shall be substituted, namely :— .

~

“ Frowded that a member of .the Senate who is elected or nommated in
his capacity as, ai member of a particular electorate or body, or the holder of
a particular appointment, shall cease to be a member of the Senate from the
date on which he ceases to be, a member of that electorate or. body “or the
holder of that wppointmcnt as the case may be : ”.’

L

A MNanna) TUD Uv l"-!ﬂ“ 'n
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. ? 84
- Amendmest of . 1l Tn section 23 of Tamil Nadu Act 2 of 1982, . in sub-sgction {2),
" in the. proviso to clause: (c), for. the words * Provided further that”, the

Section 930 v

Amendment of
section 24.

section 18,

~

: 'Amendmeht, of

Aniendmbnt of
section 0.

#.ment 0!

Sécﬁ'dﬁ 21, .

L.

substituted, namely :—

‘holder of that appointment, as the case may be: -

‘aaraely 1 —

" (hereinafter referred to as the 1984 Act),
‘words “ Provided further that ”, )

in his edpacity as,
- a partieular appointment, shall
mittee. from the.date on which Lie céases to be, a me

following shall be subs;!!ituted, naimely — v

"« Prpovided that a member of the Standing Committee on Acaglcnuc
Affairs who is elected or nominated in his capacity as, a member of a pﬂ,rmcu]ar
electorate or body, or the holder of a particular appointment, ghall cease to be

- a member of the Standing Committee onAcademic Affairs from the date on

which he ceases to be, & member of-th@tf electorate or body, ‘or -the holder of
that appointment, as the case may be : '

Provided ‘further that . ~

. 12. In section 24 of Tamil Nadu Act 2 of 1982, m the proviso to
clause ‘(e), for the words “ Provided further that ” the_ following shall be

“ Provided that-a m-mber of the Syndicate who is elected or nominated

in his capacity as, a member of a particular electorate or body, or the holder’

of a particular appointment, shall, cease to be a member of the Syndicate from
the date on which he ceases to be, a memben of that electorate or body, or the

' Provided fmither that . ..

' PART VI.
Amendments to the Tamél University Act, 1988.

18, In section 18 of the Tamil University Act, 1982 (hereinafter veferred
to as Tamil Nadu Act 9 of 1982), for the first proviso to. elause (b),! ithe

following proviso shall be substituted, namely :—. .

Tamil Nadu Ad w

™

“Pogrided hes a member of thé S‘enate"who :is elected or nominated :

T im ‘his eapacity as, & member of a particular clectorate or body, or the holder

of a particular appointment, shall eease to be a member of the Senate from

fiolder of that appointment, as the case may be: ”,

14. In section 21 of Tamil Nadu Act 9 of 1982, in the proviso to clause

‘(g), for the words “ Provided further that ”, the fpllowing shall be substituted,

N Prov_rided that a member of the Syndicate who is elested or nominated
'n: his capacity as, a member of u particular electorate or body, or the holder
of a particular appointment, shall eease to be a membher of the Syndicate from

holder ef that appoin#ment, as-the ease may be:
Provided further that”.

the date on which he ¢sases %o be, & member of that electorate or body, or the . -

_ PART VH,
Amendments to the Mether Teresa Women's ’Um'vversfit‘y Act, 1984,

(15, In section 20 of the Mother Teresa Women'’s University Act, 1084

; m the provise to clause (¢), for the
the following shall be substituted, namely :—

Provided that & member of the  Academic Committee who is nominated
& member of a particular electorate or body, or the holder of
ceage to be a' member of the: Academic Com-

, h he cease mber of that elec
 Body, or the holder of hat appaatmint, 28 the case ey bor e O
. __‘__);H et I '.ff,;f" DA ‘ R e o f, ' m‘ ) L
gkv',‘xpmm E H :il T LI S e RN ;“)'E ' [
) O“« A ’; ] ';fj':? E LA TP RO Y - ZET S EL ELEL QAR S

~“the date on which he eeases to be, & member of that electorate or body, or the -

9 of 1982

Tamil Nads

Act 15 of I
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A iment of 16. In secuon 23 of the 1984 Act, in the proviso. to c]ause (e), for *:he
JgSon 23 words “ Provided further that”, ‘the following shall be substituted; namely —_

u Prowded that a member of the Exeeutlvc Council who is nomins ed :

~or the holder, of that appointment, as the ¢ase may be :
Prowded further that ”. / B

PART 'VIII
Amendments to the Alagappa. Unworszty Act, 1985

referrcd Lo as the 1985 Act), for the first provise to cla.use (c), the folowmg
. proviso shall be substituted, namely :— :

e - ¢ Provided that a, member of the Senate who is élected or nomma.ted in . -
. 3 his capacity as, a member of a pa.rtlcular electorate or body, or the holder of
7 a particular appointment, shall cease to be a member of the Senate.from the

of that appomtment as the case may be n ,
18. In section 24 of the 1985 A¢t, in sub-section (2), in the proviso to

substituted, namely :—

g ‘“ Provided that a member of the Standing Committee on Academm
il Nadu AdRE . Affairs who is nominated in his capacity as, a member of a particular-clecto-
tof 1982, W rate or body, or the holder of a particular appointment,” shall ceasa to be a
E 3 ‘member of the Standing Committee on Academic Affairs from the dake en which
he ceases to be, ay member of that electorate or budy, or the holdes of that -
appointment, as thc case may be : , o

Provided further that ”,

’.f,{ o odmeat of 19. In section 25 of the 1985 Act, in the proviso to clause (e), fo1 the
nmn g5. words “ Provided further. that”, the followmg shall be substituted, namely :—

_ “Provided that a member of the Syndicate who is elected or nominated
in his capacity as, a member of a particular clectorate or body, or the holder
of a particular appointment, shall cease to be a member of the Syndicate from
the dute on which he ceases to bg, a member of that electorate or, oody, or the -
'holdcr of that appointment, as the case may be : N

Provided further that®. ‘ o 4 e
| PART IX, | |

Amendments to the _Ma(nonniam'am“Su-ndarandr University Act, 1998,

the following proviso shall be substituted, namely :—

. « Provided that a member of the Senate who is elected or nommated
in his capacity as, a member of a particular electoraté or body, or the holder

nil Nadu -4
t 15 of 1984

holder of that appointment, as thé case may be: *.

2. In section 22 of the 1990 Aet, in sub-section (‘b.mﬁe]mmto
c}:.::se\c‘ for the words “ Previded that ™, the followine dhall be substitated,

BETEY T — o
“ Provided that a a ¢ of the Sexdwmy \.mm-.&ahc
N Affairs who I elected ir  acity a3, a member of & perSeniar electoraie

or body. or the holder - .~ wular appomtnent shall cease to be & mcamibes

\

\ .

of a particular sppointment, shall cease to be a2 member of the Senate from - :
+he date on which he ceases to be, a me.uber of that electorate or. body. or the

¢ in his capacity as & member of a particular electorate or body, or the holder TR DR
g % of a particular appointment, ‘shall ¢ease to be a member of the Executive Couiteil s
A from the date on which he ceases to be, a member of thab electorate or body, gy g

date on which he ceases o be, & member of that electorate or body\, or tha holder -

clause (d), for the words “ Prov1ded further that *, the followmn dmll be o

17. In scction 21 o. the Alagappa Umversxty Act, 1985 (herem.a,ften Ta%l e?%%su‘“f} :

20. In section 19 of the Manonmaniam Sundaranan University Acf 1990 T;inﬂtl‘i*;‘;‘a Act
{(hereinafter referred to as the 1990 Act), for the first prov1so to clause (b, of 127
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‘section 23,

Removal of
doubts.

= DR

P gy i

" uf the Standing Committee on Academic, Affairs from the date on which he

. Amendment af

. date of the publication of this Act in the

romteammary —, =

* deases to be, a member of that electorate or'body, or the holder of that appoint-
- ment, 03 the case may be: ‘ .

Provided further that ”."

799, In section 23 of the 1990 Ac't;, in_the proviso to clause (e), for the
wordys * Provided that ”, the following shall ba substituted, namely :— :

: “ Provided that a member of the Syndicate who is elected or. nominated
in' his capacity as, a member of a particular electorate or body, or :che holder
of a particular appointment, shall cease to be a member of the Syndicat. from
.the date on which he ceases to be, a member of tha¥ electorate or body, or the
holder of that appointment, as the case may be :

Provided further that”.

PART X. .

%7 23, For the removal of doubts, it is hereby declared-that, notwithstanding
anything contained in any, law for-the time¢ being in force orin any, judgment,
¢cree or order of any court, every person who had been elected or nominated
to' the Senate, the Syndicate, the Academic Council, the Standing Committee
on Academic Affairs, the Academic Committez or the Executive Council, as
the case may be, of the Madurai-Kamaraj University, the Anna University,
the Bharathiar Universitv, the Bharathidasen University, the Tamil University,
the Mother Teresa “Women’s University, the Alagappa University or the

"-Manonmaniam Suadgranar University, as the case may be, in his capacity as,

a member of a particular ele¢torate or body, or the holder of a particular
appointment, and who hatl ceased to be, a member of that electorate or body,

- .or the holder of that appointment, but holding office as a member in any of .

the aforesaid authorities of the University concerned immediately before the
: . Tamil Nadu Government Qazette,
shall -cease .to be a member of that authority in the University concerned on
the date of the publication of this Act in the Tamil Naduy Government Gazelte.

(By gjrdexf of the Governor.)

: MD, ISMAIL,
S’ecre_tam/ to Govemment. Law Department.
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77" MADRAS, MONDAY, JANUARY 24, 1994
Thai 11, Stimuga, Thiruvalluvar Aandu;.-—2025

Part IV—Section 2
Tamil Nedu Aets and Ordimances.
% - , .
The ﬁo}lowmg Act of the Tami] Nadu Leglsla,ta\re sembly received the

aseént of the Prasident on the 19th Jarvury 1994 and is hereby pub‘hshed for
genersl Information :—

QT No. 7 OF 1994,

An Act further to amend the Medrag University Act, 1923 and the Madurai-
Wamaraj University Act, 1965

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Forty-fourth Year of the Republis of India as follows :—

1. (1) This Act may be called the Madras University and the Madurai-
Kamaraj University (Amendment) Act, 1993.

(2) It shall come into force on such date as the State Government
may, by notification, appoint.

2. In section 18 of the Madras University Aet, 1923,—
(1) in clause (a), under the heading “ Other Members ”,—

(a) in item (2), the word “and, ” occurring at the end shall be
bs
 (b) for the proviso, the following shall be substituted, namely :—

omitted ;

“ (4) Three Umvcrsqty Professors from among the Heads of
. Departments of studv and research, schools of cxcellence or centres of

advanced studies, nominated by the Chancellor cn the recommendation of the
Vice-Chancellor, by rotatlon among such departments, schools and centres

’

(5) One Un1vers1ty Reader nommated bv the

Vlce-ChancelIor,
by rotatmn a»ccordmg to semonty ; and - et I

e ,:, . T"-‘ ‘e e e e
s ',,\,‘? EASER L . : ‘.

'{

Short title and
Oor_nmencement.

Amendment of
Tamil Nadu Act
VH of 1923,
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(b ) Que Umvcrnlty Leetuser nornunated by the Viee- Chat u.eltor,
by rotation”accoiding to semiority.” ; .

(2) in clause (b), the provise begmmng with the words “ Provided
also that & member of the Syndicate shall cease to be a member ” -and endmg!
with the words wholetlme teacher of the Umversny » shall be omitted.

Ame dment of

‘Nadu Act 3. In section 19 of the Madurai-Kamaraj Umvemty Act, 196.)_...f',' , ‘Ta:ml Nadu Act
§3?§of 1965i5- i< - - 33 of 1965,
3 %6 Z i (1) 4in clauSe (a), under the héadmg Class II-—-Other Membersu e .
8 . b‘ - (a) in item (2), the word “and * bccur'rmg at the end shall" be
P : ) omltted e L C , S .

(b) for the proviso, the following shall be substltuted namely —

YT

“ (4) Three Umversxty Professory from among the Heads.
. Depavtinients” of ‘study-and’ ’research; - schools of - excellence "o céntres’ of"
advanced studies, nominated by the Chancellor on the recamumendation of the
Vice-Chancellor, by rotation among such departments schools and centres ;

p

H
HS

(5) One Umversuty Reader nommated by the Viece- Chancellor by
rotation according to seniority; and - :

(6) One Umﬁérsnty Lecturer nominated by the Vieo-Chancellor,
by rotation according to senlorlty

wh ‘
(2) in clause (b) the prov1so beglnnmrr Wlth the words “ Provided :

also that a member of the Syndicate sHall ‘céase to be a member ” and ending ’
with thc words “ wholetm . teachen ofithe University ” shall, be onutted

" (BY ‘order of thHe Tovérnol) -

. . M. MUNIRAMAN, |
‘Secrétary 1. Government, Law Departinent..
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 9th December 1998 and is hereby published for general

information :—
ACT No, 41 OF 1998.

An Act further to amend the Tamil Nady Universities Laws.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
eighth Year of the Republic of India as follows :—

PART L
PRELIMINARY.

Short title § 1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment)
and commen- f Act, 1997, 1
cement. 4 !

(2) Itishall come into%force”atjonce.

PART;II,

AMENDMENTS TC THE CHENNAI?UNIVERSITY; ACT,}1923.

- L W

Amendment of | 2. In section 5-A of the Chenaai University Act, 1923 (hereinafter referred to Tamil Nads
section 5-A. as the 1923 Act), for the marginal heading and sub-section®(1), the following shall Act VII of !
be substituted, namely:-— 1923, b

“Restriction for eclection ~or pnomination%gtoSnSenate, Syndicate and
Academic Ccuncil in certain cases.—(1) Notwithstanding anything contained in
sections 14, 18 or 23, any person who has completed two terms of three years each,
continuously in any one or two of the gfollowing authorities % of the University,
namely :— : :

oo iy v

(Ythe" Senate,
(ii) "the Syndic ite,"and?,
(iii) the Academic Council,

shall be eligible, after a period of three years has elapsed from the date of his ceasing 1 
to be such member, for elcction or nomination to any of the abovementioned |authe- :
rities : ‘ 4

Provided that for the purposejof thisisub-section, if a person was elected
orjnominated to one authority and such person became a member of amothe, ‘
; autherity by virtue of the membership in the first mentioned authority, the period 3
‘I for whicgl he held office in the first‘'mentioned jauthority alone shall be taken into
account.”.. . '
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- - 3. In section 14 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely — section 14.

“(b) Save as otherwise provided, elected and nominated members of
the Senate shall hold office for a period of three years and such members shall be
eligible for re-election or re-nomination :

"4. In section 18 of the 1923 Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— v section 18.

“(b) Save as otherwise provided, elected and nominated members of S
~ the Syndxcate shall hold office for a period of three years and such members shall
be éligible for re-election or re-nomination:’

5. In section 23 of the 1923“Act, for clause (b) excluding the provisos, the Amendment of
following shall be substituted, namely :— section 23.

“(b) Save as otherwise provided, elected and nominated members of
the Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :".

PART IIL
AMENDMENTS TO THE ANNAMALAI UNIVERSITY ACT, 1928.

6. In section 33 of the Annamalai University Act, 1928 (hereinafter referred Amendment . .
to as the 1929 Act), for sub-section (1) including the proviso and the Explanation  of section 33.
thereunder, the following sub-section shall be substituted, namely :—

“(1) Save as otherwise provided, the authorities and other bodies connected
with the University shall be reconstituted every three years and a member of every
such authority or body, shall, except in the case of ex-officio members,— .

(@) be eligible for re-election or re-nomination to the Senate, Academic
Councll or Syndicate; and ,

2 (b) in the case of any other authorlty or body hold office upto the date
of 1ts next reconstitution.”

‘ 7. For section 33-A of the 1929 Act, the following section shall be substituted, Substitution’
namely :— of section
e 33-A.
«“33-A, Restriction for election or nomination to Senate, Academic
C:ounczl and Sytdizate in certgin cases.—(1) Notwithstanding anything contained
in sections 15, 17, 21 or 33, any person who has completed two terms of three years
each, contmuously in any one or two of the following authorities of the University,

n'amely tom
(i) the Senate,
(ii) the Academic Council, and
(iii) the Syndicate,

shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the abovementioned
authorities :

Provided that for the purpose of this sub-section, if a person was elected
or nominated to one authority and such person became a member of another
- authority by virtue of the membership in the first mentioned authority, the period
tor which he held office in the first mentioned authority alone shall be taken into

account
(2) Nothing in sub-section (1) shall have application in respect ot—

‘i) ex-officio members referred to in section 15, Class I, but not including
members of the Syndicate who are not otherwise members of the Senate referred
40 in item (11); ;

=, - o B

k.
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(ii) ¢x-officio members referred to in section 17, Class 1, but not including
members oi.thg: Syndicate who are not otherwise members of the Academic Council
referred to in item (5); and

(iii) ex-officio members referrad to in section 21, Cluss £.7,
PART 1IV.
AMENDMENTS TO THE MADURAI-KAMARAJ UNIV_URSITY ACT. 1965,

Amendment of - 8. In section 15 of tie Madurai-Kamaraj University Act, 1965 (hercinafter Tamil Nadu
section 15.  rererred to as the 1965 Act), for clause (b) excluding the provisos, the following Act 33 of 1965,
shall be substituted, namely ‘—

“(&) Save as otherwise provided, elected and nominated members of the
Senate shall hold office for a perioc ot three years and such members shall be cligible
for re-election or re-nom nation .

Amendment of 9. In section 19 of the 1965 Act, for clause (#) excluding the provisos, the
section 19 following shall be substituted, namely :—

_ “(b) Save as otherwise provided, elected and nominated members of the
Syndicate shall hold office for a period of three years and such members shall be
| eligible for re-election or re-nomination: ™. ' ‘ :

Amendment of 10. In section 24 of the 1965 Act, for clause (b) excluding the provisos, the
section 24. following shall be substituted, namely -—

“b) Save as otherwise provided, elected and nominated members of the
Academic Council shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”’.

Amendment of 11. In section 24-A of the 1965 Act, for the marginal heading and sub-section f
section 24-A- (1), the following shall be substituted, namely :— : '

“Restriction for election or nomination 1o Senate, Syndicate and Accdemic
Counctl in certain cases.—(1) Notwithstanding anything contained in sections 3
15, 19 or 24, any person who has completed two terms of three years each, continu- o
ously in any one or two ot the following authorities of the University, namely :— .

(i) «i.> Senate,

(i) the Syndicate, and F

(iii) the Academic Council,

shall be eligible, after a period ol three years has clapsed from tLe date of his ceasing
to be such member, for election or ~omination to any of the abovementioned
authorities :

Provided that for the purpose of this sub-section, if a person was elected ]
or nominated to one authority and such persoa became a member of another b
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into
account.”.

PART V.
AMENDMENTS TO THE ANNA UNIVERSITY ACT, 1978,

Amendment of 12. In section 17 of the Anna University Act, 1978 (hereinafter referred t mi - ‘
section 17. as the 1978 Act), in sub-section (4),— ’ ) © Xig})No?d'

(1) for the expression beginning with the words “The term of office ot the ,
members” and ending with the words *another term of three vears”, the following 3 b
shall be substitutes, namely :-- ‘ 4

8
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famil Nadu
1 of 1982.

.. ““The term of office of the members of the Syndicate, other than the ex-
bfficio members, shall be three years and such mémbeérs shall be eligible for re-
election or re-nomination; -

" (2) tHe secorid proviso including the Explanation thereunder, shall be
dtnitted.” _

, }3 In section 17-A of the 1978 Act, for the marginal heading and sub-section
fﬁj the follswing shall be substituted, namely:— .

. “Restriction_for election or nomination to Syndicate and Academic Council
A’ certain’ cases.——(1) Notwithstanding anything contained in section 17 or section 18
of Statute 9 of Schedule II, ariy person who has completed two terms of three
years each, continuously in any one or both of the following authorities of the

University, namely:—

(i) the Syndicate, and
_(ii) the Academic Council,

shall be eligibie, atter a period of three years has elapsed from the datz of his ceasing
to be such member, for election or nomination to any of the above mentioned autho-
rities :

Provided that for the purpose of this sub-section if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentioned authority, the period for which
he held office in the first mentioned authority alone shall be taken into account.”.

Amenttient of
sectioh'17-A%

14, In Schedule II to the 1978 Act, in Statute 9, for clause(3), the following Ameadment of

clause shall be substituted, namely:—

. “(3) The ternr of office of the members, other than ex-officio members, shall
be three years and 'such members shall be eligible for re-nomination.”.

PART VI.
AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981.

15. In section 7 of the Bharathiar University Act, 1981 (hureinafter referred to
as Tamil Nadu Act 1 of 1982), for the marginal heading and sub-section (1), the

following shall be substituted, namely:—

““Restriction for election or nomination to Senate, Standing Committee on
Academic Affairs and Syndicate in certain cases.—(1) Notwithstanding anything
gontained in sections 20, 23 or 24, any person who has completed two terms of three
years each, continuously in any one or two of the following authorities of the Univer-
sity, namely i—

(i) the Senate,

(ii) the Standing Committee on Academic Affairs, anc

(iii) the Syndicate,
shall be eligible, after a period of three years has elapsed from the date of his ceasing
to be such member, for election or nomination to any of the above mentionéd autho-
rities @ .

Provided that for the purpose of this sub-section, if a person was elected or

nominated to one authority and such person became a member of another authority

by virtue of the membership in the first mentioned authority, the period for which he
held office in the first mentioned authority alone shall be taken into account.”..

Schedule II.

Amendment of
section 7, .
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Amendment of 16. In section 20 of Tamil Nadu Act 1 of 1982, for clause (b) excluding
section 20.  the provisos, the following shall be substituted, nimely :—

“(b) Save as otherwise provided, electel and nominated ::2mbers of the
Senate shall hold office for a period of threc years and such members shall be
eligible for re-election or re-nomination:”.

Amendment of 17. In section 23 of Tamil Nadu Act 1of 1982, in sub-section.(2), for clause
section 23. (c) excluding the provisos, the following shall be substituted, namely:—

*(c) The Members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and such
members shall be eligible for re—election ;.

Amendment of 18. In section 24 of Tamil Nadu Act 1of 1982, for clause (¢) excluding
section 24. the provisos, the following shall be substituted, naniely:—-

“(c) Save as otherwise provided, the members of the Syndicate, other than
the ex-officto members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination;”.

PART VIL
AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981, ;
Amendment of 19. In section 7 of the Bharathidasan University Act, 1981 (hereinafter referred Tamil Nadg A |
section 7, to as Tamil Nadu Act 2 of 1982), for the marginal heading and sub-section (1), 2 of 1982.

the following shall be substituted, namely:—

““Restriction for election or nomination toSenate, Starding Committee on
Academic Affairs and Syndicate in certain cases.—(1) Notwithstanding anything
contained '1in section 20, 23 or 24, any person who has completed two terms of

three years each, continuously in any one or two of the following authorities of the
University, namely :—

(i) the Senate,
(ii) the Standing Commi;ﬁee oi_l Ag:ademic Affairs, and
(iii) the Syndicate, o

shall be eligible, after a period of threé years has elapsed from the date of his ceasing

to be such member, for election or nomination to any of the above mentioned
authorities :

_Provided that for the purpose of this sub-section, if a person was elected or
nominated to one authority and such person became a member of another authority
by virtue of the membership in the first mentjoned authority, the period for which
he held office in the first mentioned authority alone shall be taken into-account.”,

Amendment of 20. In section 20 of Tamu Nadu Act 2 of 1982, for clause (b) excluding the
section 20. provisos, the following shall be substituted, namely:—

“(b) Save as otherwise provided, elected and nominated members of the

Senate shal} hold office for a period of three years and such members shall be eligible
for re-clection or re-nomination;”, §

Am_endment of 21. In section 23 of Tamil Nadu Act 2 2€7982 in sub-section (¢), tor clause
.section 23. ¢e) excluding the provisos, the following shall be substituied, namely :—

¢(c) The members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold officc for a period of three years and
such members shall be eligible for re-election; .

Amendment of 22. In section 24 of Tamil Nadu Act 2 of 1982, for clause (¢) excluding the
section 24. provisos, the following shall be substituted, ramely:—
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e “(e)_Save as otherwise provided, the members of the Syndicate, other than
the ex-officio members, shall hold office for a period of three years and such members
shall be eligible for re-election or re-nomination :”.

PART VIIL

: AMENDMENTS TO THE MOTHER TERESA WOMEN’S
UNIVERSITY ACT, 1984,

Nadu
14 {of 1984, ipafter referred to as the 1984 Act), for the marginal heading and sub-section (1), the
: following shall be substituted, namely:—
.. %Restriction for pomination to Academic Committee and Executive Council
in certain cases.—:(1) Notwithstanding anything contained in sections 20 or 23, any
person who has completed two terms of three years each, continuously in any one or
both of the following authorities of the University, namely :—

‘(i) the Academic Committee, and
(ii) the Executive Council,

aiﬂénl.be eligible, after'a period of three years has elapsed from the date of his ceasing
to be such member, for nomination to any of the above mentioned authorities:

- Provided that for the purpose of this sub-section, if -a person was nominated to
one authority and such person became a member of another authority by virtue of the
membership in the first mentioned authority, the period for which such person held
office in the first mentioned authority alone shall be taken into account.”.

zt, 24, Insection 20 of the 1984 Act, for clause (¢) excluding the provisos, the
following shall be substituted, namely:— ' i '

“(c) Save as otherwise provided, nominated members of the Academic
Committee shall hold office for a period of three years and such members shall be
eligible for re-nomination:”.

25. In section 23 of the 1984 Act, for clause (¢) excluding the provisos, the
following shall be substituted, namely:—

“(e) Save as otherwise provided, nominated members of the Executive
Council shall hold office for a period of three years and such members shall be
‘sligible for re:nominations”.

A . PART IX.
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985.
26 Iﬁwsect‘ion 8 of the Alagappa University Act, 1985 (hereinafter referred

11985, ;o%;s: the 1985 Act), for the marginal heading and sub-section (1), the following shall
11be substituted, namely:—

““Restriction for election to Senate Standing Committee op Academic Affairs
and. Syndicate in certain cases-(1) Notwithstanding anything contained in section 21,
< 24 of 25, any person who has completed two terms of three years each, continuously
in any one or two of the following authorities of the University, namely :—

-

(i) the Senate,
B30 eid S . .
paitoone (i) the Standing Committee on Academic Affairs, and

(iii) the Syndicate,

- 23, In section 7 of the Mother Teresa Women’s University Act, 1984 (here- Amendment of

section 7.

Amendment of
section 20,

Amendment of
on 23,

Amendment of
section 8.
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shall be eligible, after a period of three years has elapsed from the date of his ceasing
to Be such member, for election or nomination to any of the above mentioned
authorities :

Provided that for the purpose of this sub-section, if a perscn was elected
or nominated to one authority and such person became a member of another
authority by vVirtue of the membership in the first mentioned authority, the
period for which he held office in the first mentioned authority alone shall be
taken into account.”.

Amendment of 27. In section 21 of the 1985 Act, for clause (c) excluding the provisos,
section 21. the following shall be substituted, namely:—

“(c) Save as otherwise provided, elected ind nominated members of the Senate
shiall hold office for a period of three years and such members shall be cligible for
re-election or re-nomination;”.

section 24. ~  clause shall be substiti.ted, namely :—

‘“(d) The members of the Standing Committee on Academic Affairs, other
than the ex-officio members, shall hold office for a period of three years and suth
fiemBers shall be eligible for re-nomination:”..

Amendment of . 29. In section 25 of the 1985 Act, for clause (¢) excluding the provisos,
section 25, the following shall be substituted, namely :—

*(e) Save as otherwise provided, the members of the Syndicate, other taan the
, lite member and the ex-officio members shall hold office for a period of three years
; and such members shall be eligible for re-election or re-nomination.”.

PART X.
AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY
ACT, 1990.
Amendment 30. In section 6-A of the Manonmaniam Sundaranar University Act, 1560 Tamil N A
of section § (herelnafter’referr.ed to as the 1990 Act), for the marginal heading and sub-section Act 31,
6-A. (1), the ~Wowing shall be substituted, namely:— 3

_ “*Restriction_for elcction or nomination to Sengte, Stepding Committee on Acc®
demic Affairs and Syrdicaye in certaip cases.— (1) Notwithstanding anythingcon.
tained in section 19, 22 or 23, any person who has completed two terms of three yearg
eaoh,lcontmuously in any one or two of the tollowing authorities of the University,
namely:—

(i) the Senate,
(i) the Standing Committee on Academic Affairs, and
(iii) the Syndicate,
shall be eligible, atter a period :)Bf'three years has elapsed frem the Gite of his ccasing

te be such member, {or election or nomination to any of the abcve menticned
asthoritees?
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toup) IV-2 Ex. (728)-3

Provided that for the Purpose of this sub-section, if a person was
elected cr nominated to one authority and such person became a member of another
authority by virtue of the membership in the first mentioned authority, the period
for which he held office in the first mentioned authority alone shall be taken into
account.”.

31. In section 19 of the 1990 Act, for clause () excludingthe provisos, the Amendment of
following shall be substituted, namely:— section 19,

“(b) Save as otherwise provided, elected and nominated members of the Senate
shall bold office for a period of three Yyears and such members shall be eligible for
re~election or re-nominations”.

32. In section 22 of the 1990 Act, in sub-section (2), for clause (¢) excluding Amendment of
the provisos, the following shall be substituted, namely:— section 22,

“(c) The members of the Standing Committee on Academic Affairs, other than
- the ex-officio members, shall hold office for a period of three years and such member
shall be eligible for re-election:”.

33. In section 23 of the 1990 Act, for clause (¢) excluding the provisos, the Amendment
“following shall be substituted, namely — of section
‘“ (e) Save as otherwise provided, the members of the Syndicate, other than )
the ex-officio members, shall hold office for a period of three years and such members

shall be eligible for re-election or re-nomination:”.

(By order of the Governor.)

AK. RAJAN,
Secretary to Goyernment,
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 14th Septembes: 2002 and is hereby published for general
information:—

ACT No. 35 OF 2002.

An Act further to amend the Tamil Nadu Universities Laws.

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third
Year oi the Republic of India as follows: —

PART-]
PRELIMINARY.

1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment) Act,
2002. o

notification, appoint.
PART - 11

AMENDMENTS TO THE CHENNAI UNIVERSITY AcCT, 1923.

7" Nadu Act
ol 1943,

2. In section 2 of the Chennai University Act, 1923 (hereafter in this Part referred
to as the 1923 Act),-

(1) in clause (aaaa), the following expression shall be added at the end, namely:-
“and includes constituent colleges;";
(2) after clause (aaaa), the following clause shall be inserted, namely:-

"(aaaaa) “constituent college” means any college or institution specified in
Schedule-111;".

3. After Chapter IX of the 1923 Act, the following Chapter shall be inserted,
namely:- :

“CHAPTER IX-A

TRANSFER OF CERTAIN COLLEGES, EMPLOYEES  AND FUNDS.

45-A. Transfer of certain colleges to University.—(1) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and orders made thereunder,
on and fromthe date of commencement of the Tamil Nadu Universities Laws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the not fied date), the colleges and
institutions specified in Schedule 11I shall be transferred to, and maintained by, the
Chennai University as the constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent
colleges specified in sub-section (1) and all properties, assets-and liabilities of the
Government in relation thereto shall stand transferred to, and vest in,-the Chennai
University. ‘ '

(2) 1t shall come into force on such date as the State Government may, by

Short title and
commence-
ment.

Amendment of
section 2.

- Insertion of new

Chapter IX-A.

1.



240

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Addition of new

Schedule 1.

45-B. Transfer of certain employees.— (1) Every person, who immediately before
the notified date, is serving in the college or institution specified in Schedule 111 shall, as
from the said date, become an employee of the University and shall cease to be an
employee of the Gévernment.

(2) Every person referred to in sub-section (1) shall hold office under the Chennai
University for the same tenure at the same remuneration and up)n the same rights and
privileges as to pension or gratuity, if any, and other matters as lie would have held the
same on the notified date as if the Tamil Madu Universities Laws (Amendment) Act, 2002

~ had not been passed.

(3) The liability to pay pension and gratuity to the persons referred to in sub-

section (1) shall be the liability of the Chennai University.

45-C. Transfer of accumulations in Provident Fund and other like Funds.— (1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 45-B as on the :10tified date shall be transferred to the Chennai University
and the liability in respect of the said Provident Fund Accounts shall be the liability of the
Chennai University.

(2) There shall be paid to the Chennai University out of the accumulations in the
superannuation fund and other like funds, if any, of the Government, such amounts as
have been credited to the superannuation fund or other like funds, if any, on behalf of the
persons referred to in sub-section (1) of section 45-B. The amounts so paid shall form part
of the superannuation fund or other like funds, if any, that may be established by the
Chennai University for the benefit of its employees.".

4, After Schedule II of the 1923 Act, the following Schedule shall be added,
namely:—
"SCHEDULE IIL
[See-section 2 (aaaaa).]

Serial number Name of the college
O (2)

1. Presidency College (Autonomous), Chennai.

2.  Government Arts College for Men, Nandanam, Chennai,

3. Dr. Ambedkar Governmeni Arts College, Vyasarpadi, Chennai.

4. Queen Mary's College {Autonomous), Chennai.

5. Bharathi Women's College (Autonomous), Chennai.

6. Quaid-e-Millet Governhlent College for Women, Anna Salai, Chennai.
7. Institute of Advanced.Study in Education, Saidapet, Chennai.

8. Lady Willingdon Institute of Advanced Studies in Education, Chennai.
9. Rajeswari- Vedhachalam Government Arts College, Chengalpattu.

10. Loganatha Narayanasamy Government Arts College, Ponneri.

11, Sri Subramaniasamy Government Arts College, Tiruttani.”.
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PART - 11
AMENDMENTS TO THE MADURAI-KAMARAS UNIVERSITY ACT, 1965.

5. In section 1 of the Madurai-Kamaraj University Act, 1965 (hereafter in this Parf Amendment of

i ‘ ) . . . tion 1.
wAct  referred to as the 1965 Act), in sub-section (3), for the expressioa "It applies to all se,c o
colleges and institutions", the exnression "It applies to all constituent colleges, cofleges
and institutions” shall be substituted.
6. In section 2 of the 1965 Act, Amendment of
saction 2.

(1) in clause (c), the follow.ng expression shall be added at the end, namely:—
"and includes constituent colleges;"; -
(2) after clause (c), the following clause sha}l be inserted, namely:—

"(cc) “constituent college™ means Government Arts Collegc,’ Melur and Sri
Meenakshi Government Arts College for Women, Madurai;".
7. After Chapter VIII of the 1965 Act, the following Chapter shall be inserted, Insertion of new

namely:— | s,m_‘ A

“CHAPTER VII-A

TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDS.

40-A. Transfer of certain colleges to University.—(1) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and orders made thereunder,
on and from the date of commencement of the Tamil Nadu Universitics Laws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the notified date), the colleges specified
in clause (cc) of section 2 shall be transferred to and maintained by the Madurai-Kamaraj
University as the constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent

colleges specified in sub-section (1) and all properties, assets and liabilities of the

" Government in relation thereto shall stand transferred to, and vest in, the Madurai-
Kamaraj University.

40-B.. Transfer nf certain employees.—(1) Every person, who immediately before the
notified date, is serving in the college specified in clause (cc) of section 2 shall, as from
the said date, become an employee of the University and shall cease to be an employee
of the Government.

(2) Every person referred to in sub-section (1) shall hold office under the
Madurai-Kamaraj University for the same tenure at the same remuneration and upon the
same rights and privileges as to pension or gratuity, if any, and other matters as he would
have held the same on the notified date as if the Tamil Nadu Universities Laws
(Amendment) Act, 2002 had not been passed.

(3) The 'liability to pay pension and gratuity to the persons referred to in
sub-section (1) shall be the liability of the Madurai -Kamaraj University.

(DTPYIV-2 Ex.(626)—4a
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40-C. Transfer of accumulations in Provident Fund and other like F unds.— (1) The
sums at the credit of the Provicent Fund Accounts of the persons referred to in sub-
section (1) of section 40-B as on the notified date shall be transferred to the Madurai-
Kamaraj University and the liability in respect of the said Provident Fund Accounts shall
be the liability of the Madurai-Kamaraj University.

(2) There shall be puid to the Madurai-Kamaraj University out of the

_ accumulations in the superannuation fund and other like funds, if any, of thz Government,

such amounts as have been credited to the superannuation fund or other like funds, if any,
on behalf of the persons referred to in sub-section (1) of section 40-B. The amounts so
paid shall form part of the superannuation fund or other like funds, if any, that may be
established by the Madurai-Kamaraj University for the benefit of its employees.".

PART - IV
AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981.

8. Insection 1 of the Bharathiar University Act, 1981 (hereafter in this Part referred
to as Tamil Nadu Act 1 of 1982), in sub-section (3), for the expression "It applies to all
colleges and institution", the expression "It applies to all constituent colleges, colleges
and institutions" shall be substituted.

9. In section 2 of Tamil Nadu Act 1 of 1982,—
(1) in clause (d), the following expression shall be added at the end, namely:—
“and includes constituent colleges;";
(2) after clause (d), the following clause shall be inserted, namely:—
"(dd) “constituent college™ means any college specified in the Schedule;".

10. After Chapter IX of Tamil Nadu Act 1 of 1982, the following Chapter shall be
inserted, namely:—

“CHAPTER IX-A
TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDs.

46-A. Transfer of certain colleges to University.—-(l) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and otders made thereunder,
on and from the date of commencement of the Tamil Nadu Universities Laws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the notified date), the colleges specified
in the Schedule shall be transferred to and maintained by the Bharathiar Umversxty as the
constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent

colleges speciﬁed in sub-section (1) and all properties, assets and liabilities of the

Government in relation thereto shali stand transferred to, and vest in, the Bharathxar
University.

46-B. Transfer of certain employees.—(1) Every person, who immediately before the

"notified date, is serving in the colleges specified in the Schedule shall, as from the said
" date, become an employee of the University and shall cease to be an employee of the

Government,

- (2) Every person referred to in sub-section (1) shall hold office under the
Bharathiar University for the same tenure at the same remuneration and upon the same
rights and prlvnleges as to pension or gratuity, if any, and other matters as he would have

:+held the same on the notified date as if the Tamil Nadu Universities Laws ( Amendment)

Act, 2002 had not been passed.
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(3) The liability to pay pension and gratuity to. the persons referred to in

sub-section (1) shall be the liability of the Bharathiar University.

46-C. Transfer of accumulations in Provident Fund and other like Funds.—(1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 46-B as on the notified date shall be transferred to the Bharathiar University
and the liability in respect of the said Provident Fund Accounts shall be the liability of the

. Bharathiar University.

(2) There shall be paid to the Bharathiar University out of the accumulations in
! the superannuation fund and other like funds, if any, of the Government, such amounts
: as have been credited to the superannuation fund or other like funds, if any, on behalf of
the persons referred to in sub-section (1) of section 46-B. The amounts so paid shall form
part of the superannuation fund or other like funds, if any, that may be established by the

Bharathiar University for the benefit of its employees.”.

11. After section 65 of Tamil Nadu Act 1 of 1982, the followmg Schedule shall be
added, namely —

"THE SCHEDULE
[See section 2 (dd)}

Serial number. Name of the college.
(1) : 2)
1. Government Arts College (Autonomous), Coimbatore.
Government College of Education, Coimbatore.
L.R. Govindarajulu Government Arts College for Women, Tiruppur.
Chickanna Government Arts College, Tiruppur. )
Government Arts College, Udumalpet.

L

Government Arts College, Udhagamandalam.”.

PART -V

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY AcCT, 1981.

12.1n section 1 of the Bharathidasan University Act, 1981 (hereafter in this Part

mil Nadu Act referred to as Tamil Nadu Act 2 of 1982), in sub-section (3), for the expression "It applies

20f 1982. to all colleges and institution", the expression "I¢ apphes to all constituent colleges,
colleges and institutions” shall be substituted. :

13.In section 2 of Tamil Nadu Act 2 of 1982,—
(1) in clause (d), the following exprcssiori shall be added at the end, namely:—
"and includes constituent colleges;";
(2) after clause (d), the following clause shall be inserted, namely:—
“(dd) “constituent colleges™ means any college specified in the bchedule;”.

14. After Chapter IX of Tamil Nadu Act 2 of 1982, the following Chapter shall be
inserted. namely:-—

“CHAPTER IX-A
TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDS.

46-A. Transfer of certain colleges to University.—(1) Notwithstanding anything
contained in this Act or the statutes, regulatiorns, ordinances and orders made thereunder,

Addition of new
Schedule.

Amendment of
section 1.

Amer.dment of
section 2.
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onand from the date of commencement of the Tamil Nadu Universities L aws (Amendment)
Act, 2002 (hereafter in this Chapter referred to as the notified date), the colleges specified
in the Schedule shall be transferred to, and maintained by, the Bharathidasan University
as the constituent colleges of that University. '

(2) On and from the notified date, the control and management of the constituent
colleges specified in sub-section (1) and all properties, assets and liabilities of the
Government in relation thereto shall stand transferred to, and vest in, the Bharathidasan
University.

46-B. Transfer of certain employees.—(1) Every person, who immediately before
the notified date, is serving in the college specified in the Schedule shall, as from the said
date, become an employee of the University and shall cease to be an employee of the
Government. ‘

(2) Every person referred to in sub-section (I) shall hold office under the
Bharathidasan University for the same tenure at the same remuneration and upon the same
rights and privileges as to pension or gratuity, if any, and other matters as he wonld have
held the same on the notified date as if the Tamil Nadu Universities Laws (Amendment)
Act, 2002 had not been passed.

(3) The liability to pay pension and gratuity to the persons referred to in
sub-section (1) shall be the liability of the Bharathidasan University.

46-C. Tranfer of accumulations in Provident Fund and other like Funds.—(1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 46-B as on the notified date shall be transferred to the Bharathidasan
University and the liability in respect of the said Provident Fund Accounts shall be the
liability of the Bharathidasan University.

(2) There shall be paid to the Bharathidasan Uriversity out of the accumulations
in the superannuation fund and other like funds, if any, of the Government, such amounts
as have been credited to the superannuation fund or other like funds, if any, on behalf of
the persons referred to in sub-section (1) of section 46-B. The amounts so paid shall form
part of the superannuation fund or other like funds, if any, that may be estabhshed by the
Bharathndasan University for the benefit of its employees

15. Afier section 65 of Tumii Nadu Act 2 of 1982, the followmg Schedule shall be
added, namely:-

“THE SCHEDULE

[See section 2 (dd)]
Serial number. Name of the college.
(8} T )

1.  Periyar EVR College, Tiruchirappalli.
Government Arts College, Timvarampl;r. Tiruchirappalli.
Arignar Anna Government Arts Colleg'g, Musiri.

Raja Serfoji Government Arts College, Thanjavur.

BRGNS T

Kunthavai Nachiar Gbvernmeni Arts College for Women, Thanjavur.

-~
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6. Government Arts College for Men, Kumbakonam.

7 Government Arts College for Women, Kumbakonam.
8. Government College of Education, Orathanadu.
9

Dharmapuram Gnanambigai Government Arts College for Women,
Mayiladuthurai.

10. Thiru. Vi.Ka. Government Arts College, Tiruvarur.

11. Mannai Raja Gopala Swamy Government Arts College, Mannargudi.
12. Government Arts College, Karur. '
13. Government Arts College, Ariyalur.

14. The His Highness Rajah's College, Pudukottai.

15. Government Arts College for Women, Pudukottai.

16. Government College of Education, Pudukottai.”.
' PART - VI

AMENDMENTS TO THE ALAGAPPA UNIVERSITY AcT, 1985.

famil Nadu Act 16.After section 1 of the Alagappa University Act, 1985 (hereafter in this Part Insertion of new
2 of 1985. referred to as the 1985 Act), the following section shall be inserted, namely:— section 1-A.

“1-A. Application of this Act.—This Act applies to—
(a) all constituent colleges;

(b) all colleges deemed to be affiliated to, or approved by, the University
under this Act; .

(c) all colleges situate within the University area and affiliated to, or
approved by, the University in accordance with the provisions of this Act or the statutes
made thereunder.".

17.In section 2 of the 1985 Act,— Amendment of
section 2.

(1) for clauses (a) and (b), the following clauses shall be substituted, namely:—

"(a) “affiliated college™ means any college or institution situate within the
University area and affiliated to the University and providing courses of study for
admission to the examination for degrees of the University and includes a college deemed
to be affiliated to the University under this Act;

(ab) “approved college™ means any college situate within the University area
and approved by the University and providing courses of study for admission to the
examinations for titles and diplomas of the University and includes a college deemed to
be approved to the University under this Act;

(ac) “autonomous college™ means any college designated as an autonomous
college by statutes; :

(ad) “college™ means any college or institution, maintained or approved by,
or affiliated to, the University and providing courses of study for admission to the
examination of the University and includes a constituent college;

(b) “constituent college™ means any college or institution specified in the
Schedule 1 and 11",

(2) after clause (h), the following clause shall be inserted, namely:—

“(ha) “registered graduate”™ means a graduate registered under this Act;".

LR
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18. In section 3 of the 1985 Act, for sub-sections (3) and (4), the following sub-
sections shall be substituted, namely:—

. "(3) The University shall be of the affiliating type.

(4) The jurisdiction of the University shall extend to the whole area comprising
the districts of Sivaganga and Ramanathapuram :n the State of Tamil Nadu.

{5) The headquarters-of the University shall be located in the Alagappa Nagar in
Sankarapuram Panchayat in Karaikudi Taluk.".

19.Section 4 of the 1985 Act shall be omitted.
20. In section 5-A of the 1985 Act,—

(1) In clause (2), in sub-clause (a), after the expression " laboratory”, the
expression “or in ar affiliated college or approved college” shall be inserted;".

(2) After clause (2), the following clause shall be inserted, namely:—

“(2-a) to hold examinations and to confer degrees, titles, diplomas and other
academic distinctions on persons who shall have pursued an approved course of study by
correspondence, whether residing within the University area or not and to provide such
lectures and instructions for persons not being residents within the University area under
conditions prescribed;

(2-b) to affiliate colleges to the University under conditions prescribed and
to withdraw such affiliation:

Provided that no college shall be affiliated to the University unless the permission
of the Government to establish such college has been obtained and terms and conditions,
if any, of such permission have been complied with;

(2-¢) to approve colleges providing courses of study for admission to the
examinations for titles and diplomas of the University under conditions prescribed and -
to withdraw such approval:

Provided that no college shall be approved by the University unless the permission
of the Government to establish such college has bcen obtained and the terms and
conditions, if any, of such permission have been complied with;

(2-d) to dcsignate any college as an autonomous college with the prior

- concurrence of the Government under conditions prescribed and to cancel such
_designation;".

21. For section 6 of the 1985 Act, the following section shall be substituted, namely:—

"6. College not to be affiiivics. t- cn» other University and recognition of
institution by University.—

(1) No college within the University area shall be affiliated to any University
other than the Alagappa University.

_ (2) No institution affiliated to, or associated with, or maintained by any other
University in the State of Tamil Nadu shall be recognized by the University for any
purpose except with the prior approval of the Government and the University concerned.”.

22. Insection 9 of the 1985 Act, in sub-section (1), for the expression beginning with
.the words "The Chancellor shall have the right", and ending with the words "connected

" with the University”, the following expression shall be substituted, name.y:—

"The C hancellor shall have the right to cause an inspection or inquiry to be made.
by such person or persons as he may diregt, of the University, its buildings, laboratories,
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" libraries, museums, workshops and equipment and of any college maintained or ‘a'pproved '

by, or affiliated to, the University and also of the examinations, teaching and other work
conducted or done by the University and to cause an inquiry to be made in respect of any
matter connected with the University.".

23. In section 21 of the 1985 Act, in clause (a),-

(1) under the heading "Class I - Ex-Officio Members", for item (9), the following
items shall be substituted, namely:-

"(9) Heads of University Departments of Study and Research;
(9-A) Principals of all colleges; .
(9-B) The Librarian of the University Libra: I'A
(9-C) The Director of Physical Education of the University;
and”;
{2) under the heading "Class II - Other Members", after item (1), ihe following items
shall be inserted, namely:-
"(1-A) One member elected by teachers nf each college from among themsely - -;

(1-B) One member elected from among themselves by the Secretaries of the
college committees of the private colleges, as defined in the Tamil Nadu Private Colleges
{Regulation) Act, 1976 (President's Act 19 of 1976) within the University area;

(1-C) One member elected by Headmasters of Higher Secondary Schools in each
revenue district within the University area;

{1-D) One member elected by registered graduates in each revenue district within
the University area from among themselves; .

24._In section 24 of the 1985 Act, in sub-section (2), in clause (a}, under the heading
"Class II - Other Members”, for the expression "Two members nominated by the Vice-
Chancellor according to seniority from among the Readers in the University”, the
following shall be substituted, namely:-

"(1) Two members elected by Principals of colleges from among themselves in
accordawce with the system of proportional representation by means of the single
transferable vote.

{2) Two membcrs nominated by the Vice-Chancellor according to seniority from
among the Readers in the University."

25. In section 25 of the 1985 Act,-
(1) in clause (b),-

(u) under the heading "Class I}-Ex-Officio Members". after item (2), the
following item shall be inserted, namely:-

"(2-A} The Secretary to Government in-charge of Law;";

(b) under the heading "Class I11-Other Members", after item( 1), the following
items shall be inserted, nam:ly:-

"(1-A) Two members elected by Principals of colleges fromamong themselves

in accordance with the sysiem of proportional representation by means of the single

transferable vote;
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(l-B) Two members elected by teachers of colleges, other than principals, from
among themselves who 1re members of the Senate, in accordance with the system of
propomonal representat.on by means of the single transferable vote. :

Explanation.-For the purpose of this item "teachers" shall mean thosé teachers
elected to the Senate by the teachers of the colleges from among themselves.”.

(2) in clause (d) in sub-clause. @), for the expression "Health and Family
Welfare , the expression "Health and Family Welfare, or the Secretary to Government in-
charge of Law shall be. substituted."

26. In section 26 of the 1985 Act, in clause (a),-
| (1) after sub-clause (5), the following sub-clauses shall be inserted, namely:-

"(5-A) to prescribe the condmons for approvmg colleges and to withdraw such
approval, G _ e

(5-B) to prescribe the conditions for affiliating colleges to the University and to
wrthdraw affihatxon from colleges,

(S-C) to prescrrbe the manner in wlnch and the condmons subject to which, a
college may be designated as an autonomous college and such desrgnatlon may be
cancelled; : e

-(5+D) to affiliate or approve colleges within the Umversrty area and to recogmze
colleges as approved colleges; : ,

(5-E) to desrgnate any «.ollege as an autonomo 18 college and to cancel such
designation with the concurrence of the Government;". :

(2) in sub-clause (7), after the express:on ”Umversrty colleges” the expressron
"or an affiliated coll:ge or approved..cllcg=" shall be inserted;

(3) in sub-clause (9), after the expression "laboratory", the expression “or an
ol‘ﬁliated college or approved college” shall be inserted;

'(4) in sub-clauses (28) and (29), for the expressron "University colleges", the
expression "University colleges, affiliated colleges and approved colleges” shall be
substituted;

" (5) in sub-clause (37), for the expression "University.colleges”, the expression
"Umversnty colleges, affiliated colleges and approved colleges” shall be mserted

27. In section 34 of the l985 Act after clause (xv) the followmg clauses shall be
inserted, namely:- Cen

“(xv-a) the conditions of registraticn of graduétes and’the maintenance of register
thereof; ‘ e TP

(xv-b) the conditions of recognition of approved colleges and of affiliation to the
Umversny of affiliated colleges, ‘

(xv-c) the manner in whlch and the condmons subject ta-which, a collcge may
be designated as an autonomous college or the designation of such college may be
cancelled and the matters incidental to the “administration of autohomuus colleges
including the constitution or reconstitution, powers and duties of Standing Committee on
Academic Affairs, Staff Council, Boards of Studies and Boards of Examiners;"

28 ln sectron 36 ofthe 1985 Act -

(l) in clause (i), after’the expression "the Umversrty" the expressron "and its
affiliated Lulleges or approved colleges” shall be subsntuted




(2) in clause (xi), the word."and" at the end, shall.be omitted:
(3) after clause (xi), the following clause shall be inserted namely:-

(xi-a) the conditions subject to’ which persons who may hereafter be
permanently employed may be recognized as quahﬁed to glve instruction in affiliated
colleges and appreved colleges and hostels;-and™. : - PIEE

29. In section 39 of the 1985 Act, in sub- sectron (2), after the expressron "Umversxty Amendment of
college", the expression "or an afﬁhated college or approved college” shall be inserted. section 39.

30. Tn section 40 of the 1985 Act after the expressrori "Umvers1‘ ’ f‘ollege", the  Amendment of
expression "or an-affiliated college or approved college": shall be mserted 8 section 40.

31 After Chapter X of the 1985 Act the followmg Chapter shall be added namely - Insertion of new
Chapter X-A.

‘:V

"CHAPTER X-A

TRANSFER OF CERTAIN OTHER COLLEGES, EMPLOYEES AND F UNDS.

52-A. Tamil Nadu Act 33 of 1965 not to apply:—(1) Subject to the provisions of
sub-sections (2) to (6), the Madurai-Kamaraj University Act, 1965 (Tamil Nadu'Act 33
of 1965) (hereafter in this section referfed to as the University Act) shall, with‘effect ¢ on
and from the date of the commiencement of the Tamil Nadu Universities Laws (Amendment)
Act, 2002 (hereafter in this Chapter reférred to @s’the notified date), cease to apply in
respect of every college to which this Act apphes ‘ f

(2) Such cessor shall not affect—

(a) the previous operation of the University Act in respect of the colleges
referred to in sub- sectlon (1);

(b) any penalty, forfeiture or pumshment mcurred in respect of any offence
committed against the University Act; or

(c) any investigation, legal proceedings or remedy in respect of such penalty,
forfeiture or punishment and any such investigation, legal proceedings or remedy may be
instituted, continued or enforced and any such penalty, forfeiture or punishment may be -~ - -
imposed as if the Tamrl Nadu Universities Laws (Amendment)Act 2002 had not been
passed. : :

(3) Notwithstanding anythmg contained in snb sectron( 1) all statutes, ordmances
and regulations made under the University Act and in force on the notified date shal, in
so far as they are not inconsistent with the provisions of this Act, continue to be in force
in respect of the colleges and institutions referred to in the said sub-section (1), until they
are replaced by statutes, ordinances and regulations made under this Act.

(4) Notwithstanding :inything contained in this Act, the statutes, ordinances.and
regulations continued in force under sub-section (3) or made under this Act, every person
who immediately before the notified date was a student of a college within the University
areas affiliated to, or approved by, the Madurai-Kamaraj University was eligible to
appear for any of the examinations of the Madurai-Kamaraj University shall bé permitted
to complete his course of study in the Alagappa University and the Alagappa University
shall make arrangements for the instruction, téaching and training for such students for
such period and in such manner as may be determined by the Alagappa’ Umversrty, in
accordance with the course of study in the Madurai-Kamaraj Universityand such stident
shall during such penod be admitted to.the examinations held or conducted by the
Madurai-Kamaraj Umversnty and the correspondmg degree, drploma or. other academxc
distinctions of the Madurai- Kamaraj University shall be conferred upon the quaht‘ied
students on the result of such examinations by:the:Madurai-Kamaraj University.

4 4
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(5) All colleges within the University area which immediately before the notified
date,— '

(a) continue to be afﬁhated to, or approved by or recognized by, the Madurai-
Kamaraj University; and

(b) provide courses of study for admission to the examination for degrees and
diplomas of the Madurai-Kamaraj University,

shall be deemed to be colleges affiliated to, or approved by the Alagappa University
under this Act and the provisions of this Act shall, as far as may be. apply accordingly.

(6) Subject to the provisions of sub-section (2) but without prejudice to the
provisions of sub-sections (3) to (5), anything done or any action taken before the notified
date under any provisions of the University Act in respect of any area to which the
provisions of this Act apply shall be deemed to have been done or taken under the
corresponding provision of this Act an¢ ch-[! cratinue to have effect accordingly unless

and until superseded by anything done or any action taken under the corresponding

provisions of this Act.

52-B. Transfer of certain colleges to University.— (1) Notwithstanding anything
contained in the Madurai-Kamaraj University Act, 1965 (Tamil Nadu Act 33 of 1965) of
the statutes, regulations, ordinances and orders made thereunder, on and from the notified
date, the colleges specified in the Schedule II shall be transferred to and maintained by
the Alagappa University as the constituent colleges of that University.

(2) On and from the notified date, the control and management of the constituent
colleges specified in sub-section (1) and all properties, assets and liabilities of the
Government in relation thereto shall stand transferred to, and vest in, the Alagappa
University.

52-C. Transfer of certain employees.—(1) Every person. who immediately before
the notified date, is serving in the colleges specified in the Schedule I shall, as from the
said date, become an emgployee of the University and shall cease to be an employee of the
Government.

(2) (a) As soon as may be, after the notified date, the Government may, after
consulting the Vice-Chancellors of the Alagappa University and the Madurai-Kamaraj
University direct, by general or special order, that such of the employees of the Madurai-
Kamaraj University as are specified in such order shall stand allotted to serve in
connection with the affairs of the Alagappa University with effect on and from such date
as may be specified in such order:

Provided that no such order shall be issued in respect of any such emplovee
without :.’< consent for sach allotment. :

(b) With eftect on and from the date spccified in the order under clause (a),
the persons specified in such order shall become employees of the Alagappa University
and shall cease to be employees of the Madurai-Kamaraj University.

(3) Every person rcferred to in sub-sections (1) and {2) shall nold office under the
Alagappa University for the same tenure at the same remuneration and upon the same
rights and privileges r's to pension or gratuity, if any, and other matters as he would have
held the same on the notified date or the date specified in the order under clause (a) of sub-
section (2), as the case may be, as if the Tamil Nadu Universities Laws (Amendment) Act,
2002 had not been pa,.s.ed

{4) The liability to pay pension and gratuity to the persons referred to in sub-
sections (1) and (2) shall be the liability of the Alagappa Univ erslty

32-D. Transfer of accumulations n Provident Fund and other like Funds.—
(l) The sums at the credit of the Prov ident Fund amounts of the persons referred to in
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sub-section (1) of section 52-C as on the notified date and of the persons referred to in
sub-section (2) of that section as on the date specified in the order under clause (a) of the
said sub-section (2) shall be transferred to the Alagappa University and the liability in
respect of the said Provident Fund Acceunts shall be the liability of the Alagappa
University.

(2) There shall be paid io the Alagappa University out of the accumulations in the
superannuation fund and other like funds, if any, of the Madurai-Kamaraj University or,
of the Government, such amounts as have been credited to the superannuation fund or
other like funds, if any, on behalf of the persons referred to in sub-sections (1) and (2) of
section 52-C. The amounts so paid shall form part of the superannuation fund or other
like funds, if any, that may be established by the Alagappa University for the benefit of

its employees.

52-E. Payment of certain moneys to the Alagappa University.— (1) The Madurai- . b
Kamaraj University shall out of its funds as on the notified date, pay to the Alagappa :
University such amount as the Government may, in consultation with the Madurai-

Kamaraj University specify.

(2) The amount'payablc under sub-section (1) shall be in addition to the amounts
transferred under section 52-D.".

32. After section 58 of the 1985 Act, the following sections shall be inserted, insertion of new
pamely:— sections 58-A
and
© 58-B.

#58-A. Registration ofgrad...'e- - {"\Omand after the dat: of the commencement
of the Tamil Nadu Universities Laws {Amendment) Act, 2002, every person ordinarily
resident within the University area, who—

() has been for at least three years a gradnate of any University in the territory
of India; or

(ii) is a registered graduate of any University in the territory of India, shall
be entitled to have his pame eatered in the register of graduates maintained under this Act
for a pericd of five years on payment of such fee and subject to such conditions as may
be prescribed by the statutes. ' ¥

(2) All applications for registration under sub-section (1) shall be sent to the
Registrar together with the prescribed fee and such proof of qualifications as may be
prescribed by the statutes.

(3) The Registrar shall, on receipt of an application made under sub-section (2)
and after making such enquiry as he deems fit, enter in the register of graduates the name
of the applicant.

(4) Every person whose name has been entered in the register of graduates under
sub-section (3) shall be entitled to have such entry renewed every five years on
application made in that behalf to the Registrar within such time, in such manner and on
payment of such fee as may be prescribed by the statutes.

58-B. Report on colleges.—The Syndicate shall, at the end of every three years
from the date of commencement of the Tamil Nadu Universities Laws (Amendment) Act,
2002, submit a report to the Government on the condition of constituent, affiliated and
approved colleges within the University area. The Government shall take such action on
it as they deem fit.”. :
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substitution of - . 33 For the Schedule to the 1985 Act, the followml: Schedales shall be subsmuted
Schedule. namely -

: “SCHEDULE-I
_[See section 2 (b)]
.Serigl number . . ' - Name of the college
(1) . N V) '
e B P '-?Dr Alagappa Chettiar Teachers Training College, Karaikudi.
: 2 _' ;The Alagappa C ollege of Physmal Educatxon, Karaikudi.

¢+ 3., The -following Post-graduate : departments in the Alagappa College,
Karaikudi, namely:-
oo (). Tamil
¢« ¢ (i) ;.. Mathematics;
-+ (ifiy -Physics; and
(iv) Commerce.

A SCHEDULE-II
[See section 2 (b))
‘Serial number’ 7 " ‘Name of the college
¢)) (2)

1.  Sethupathi Government Arts College, Ramanathapuram.

2., Government Arts College for Women, Ramanathapuram.
, 3. Government Arts College, Paramakudi.
4. Raja Dorai Singam Government Arts College, Sivaganga.
5. Government Arts College for Women, Sivaganga.
6.V S. Sivalingam Government Arts College, Pulankurichi.
7, Alagappa Govemmem Arts College Karaikudi.”
PART VIl
AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY AcT, 1990.
Amendment of 34. In section 1 of the Manonmaniam Sundaranar University Act, 1990 (hereafter in
section 1. this Part referred to as the 1990 Act), in sub-section (3), for the expression “It applies to

all colleges and institution”, tae expression “It applies to all constituent colleges colleges
and institutions” shall be substituted.

Amendmentof . .. 35 In section 2 of 1990 Act,—
section 2, o :

" (1) in clause (d), the following exﬁieséion shall be added at the end, namely:—
and mcludes a constituent co!lege, ;

(2) after clause (d), the followmg clause shall be inserted, namely —

i e _*(dd) constituent college ‘means Ram Anna Government Arts College for
Women Tlrunelveh, . . . -

Insertion of new . 36. After Chapter 1X of the 1990 Act, the followmg Chapter shall be inserted,
Chapter IX-A. ,namely -

T AR R T S SRR IPR TS S “CHAPTER lX—
e TRANSF'E& oF COLLEGE, EMPLOYEES AND Furins. |
46-A. Transfer of callege to University.—(1) Notwithstanding anything contained in

this Act or the statutes, -egulations, ordinance and orders made thereunder, on and from
the date of commencemecnt of the Tamil Nadu Universities Laws (Amendment) Act, 2002

_ (hereafter in this Chapter referred to as the notified date), the college specified in clause
(dd) of section 2'shall be transferred to, and mairsained by the Manonmaniam Sundaranar
University as the constituent college of that University. ‘

T e R T
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(2) On and from the nouﬁeddate, the control and management of the constituent
college speuﬁed in sub-section (1) and all properties, assets and- habllmes of .the .

Government in relation thereto shall’stand transferred to, and vest in, the Manonmamam :
Sundaranar University. e

.46-B. Transfer of employees.—(1) Every person, who immediately before the notifed
date, is serving in the college. specified in clause (dd) of section 2 ~hall, as from the said

date become an employee of the Umversxty and shall cease to_be an employee of, the', 4

Government

(2) Every person referred to in sub-section (1) shall hold office under the

Manonmaniam Sundaranar University for the same tenure at the same remuneration and
upon the same rights and privileges as to pension or gratuity, if any, and other matters as
he would have held the same on the notified date as if the Tamil Nadu Umversmes Laws
(Amendment) Act,.2002 had not been passed : :

(3) The liability to pay pensxon and gratulty to the persons referred to in sub-
section (1) shall be the liability of the Manonmaniam Sundaranar University. .,

46-C. Transfer of accumulations in Provident Fund and other like Funds. -—(l) The

sums at the credit of the Provident Fund Accounts of the persons referred to in'sub-section
(1) of section 46-B as on the notified date ‘shall be transferred to the Manonmaniam

Sundaranar University and the liability in_respect of the said Provident Fund Accounts

shall be the liability of the Manonmaniam Sundaranar Umversnty

(2) There shall be paid to the Manonmaniam Sundaranar Umversxty out of'_:'
accumnulations in the superannuation fund and other like fu?ds, if any, of the Governiment, °

such amounts as have been credited to the superannuation fund or other like funds, if any,
on behalf of the persons referred to in sub-section (1) of section 46-B. The amounts so
paid shall form part of the superaniation: fund or other like funds, if any, that may be
established by the Manonmaniam Sundatanar Umversxty for the benefit of its employees.”.

PART VIII

AMENDMENTS TO THE PERIYAR University Act, 1997.

37. In section 1 of the Periyar Umversity Akct, 1997 (hereafter’in this Part feferred
to as the 1997 Act), in sub-section (3), for the expression “It applies to all colleges and
institution”, the expression “It apphes to all constltuem colleges colleges and institutions”
shall be substituted. i

38.In secnon 2 of the 1997 Act - , ~
(1) in clause (d), the followmg express:on shall be adde !

,,,,,

he.qend namely -
“and includes. constituent colleges;™;. - ... ... . ifcaatt s

(2) after clause (d), the follougng clause shall be mserted namely.u ks
“(dd) “constituent coliege”, means any college specified in the;Schedule;”.

39. After Chapter IX of the 1997 Act; the followmg Chapter*shall ‘be inserted,
namely:- o e o e :

“CHAPTER- AX-A D F ey

[ITTH I
TRANSFER OF CERTAIN COLLEGES, EMPLOYEES AND FUNDS.

47-A. Transfer of certain ¢olleges to Universitv.—(1) Notwithstanding anything
contained in this Act or the statutes, regulations, ordinances and orders made thereunder,
on and from the date of commencement of the Tamil Nadu Universities Laws

(Amendment) Act, 2002 (hereafter in this Chapter referred to as the notified date), the

colleges specified in’ tHe’Schedulethall be transferred to, and maintained by, the Penyar
University as the constituent colleges of that Umversxty

(2) On and féom the ‘notified date, the control and management of the constituent

colleges specxﬁed in. sub-section (1) and all properties, assets and_liabilities of .the. '

Government in relatnon thereto shall stand transferred to, and vest ‘im;, -the: Penyar
University. :

Amendment of
section 1.

Amendment of
section 2.

Insertion of nc¢
Chapter 1X-
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47 8 Vransfer of cortain cmplayoey (3 ) Every pesson, who e distely before “he
notificd date, is serving in the colleges specified in the Schedule shall. as from the smd
date, become an employee of the University and shall cease to be an employec of the
Government.’

(2) Every person referred to in sub-section (1) shall hold office under the Periyar
University for the same tenure a1 the same remmneration and upen the same rights and
privileges as to pension or gratuity. if any. and other matters as he would have hcld the
same on the notified date as if thc Tamil Nadu Universities Laws (Amendment) Act, 2002
had not been passed.

(3) The liability to pay pension and gratuity to the persons referred to in sub-
section (1) shall be the liability of the Peniyar University.

47-C. Transfer of accumulaiions in Provident Fund and other like Funds.—(1) The
sums at the credit of the Provident Fund Accounts of the persons referred to in sub-section
(1) of section 47-B as on the nctified date shall be transferred to the Periyar University
and the liability in respect of the said Provident Fund Accounts shall be the liability of the
Periyar Universu,.

(2) There shall be paid to ibe Periyar University out of the accumulations in the
superannuation fund and other like funds, if any, of the Government, such amounts as
have been credited to the superannuation fund or other fike funds, if any, on behalf of the
persons referred to in sub-section (1) of section 47-B. The amounts so paid stall form part
of the superannuation fund or other like furds, if any, that may be established by the
Periyar University for the benefit of its employees.”.

40. After section 65 of the 1997 Act, the following Schedule shail be added, namely:-
“THE SCHEDULE

[See section 2 (dd)}
Serial number Name of the colleges
(1) 2)

1. Government Arts Coliege for Men, Salem.

2.  Government Arts College for Women, Salem.
3. Arignar Anna Goverpment Arts Coliege, Attur.
4. Government Arts College for Men, Namakkal.
s

Namakkal Kavingnar Ramalingam Government Arts College for Women,
Namakkal.

6. Thiruvalluvar Governmeunt Arts College, Rasipuram.

7. Government College of Education, Kumarapalayam.

8. Government Arts College, Dharmapuri.

9. Government Arts College for Men, Krishnagiri.

10. Government Aris College for Women, Krishnagiri.

11. Government Arts and Science Cotlege for Women, Burgur.™.

(By Order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government.
Law Department.

-

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING.C HENNAI
CON BEHALF OF THI: (IOVERNMENT OF TAME. NAIDU
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 15th November 2002 and is hereby published for general informatio'n:———‘

ACT No. 45 of 2002.

An Act to amend the Tamil Nadu Universities Laws (Amendment) Act, 2002 and
the Mother Teresa Vomen's University (Amendment) Act, 2002.

Bt it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-third
Year of the Republic of India as follows :—
PART-1
PRELIMINARY ;|

1. (1) This Act may be called the Tamil Nadu Universities Laws (Amendment)
Amendment Act, 2002, ’

(2) It shall be deemed to have come into force on the 16th day of October 2002.
PART-II

AMENDMENTS TO THE TAMIL NADU UNIVERSITIES LAWS
(AMENDMENT) ACT, 2002.

2. In section 7 of the Tamil Nadu Universities Laws (Amendment) Act, 2002

(hereinafter referred to as the 2002 Act), in Chapter VIII-A proposed to be inserted
in the Madurai-Kamaraj University Act, 1965,—

(1) in the heading, the expression “Employées and Funds” shall be omitted;

(2) in section 40-A, for sub-section (2), the following sub-section shall be
substituted, namely:—

“(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may,
at any time after the notified date, by order, transfer the properties of such constituent
colleges to the University for its use, on such terms and conditio.is as may be specified
in the order.”. : ’ '

(3) for sections 40-B and 40-C, the folloWing section shall be substituted,
namely:—

“40-B. Employees of constituent colleges to be employees of
Government.—(1) Notwithstanding anything contained in section 40-A,—

(a) every person, who immediately before the notified date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue to be
applicable to him:— '

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances and pay drawing officers:

(iii) Age of rvetirement, terminal benefits including pension and
Gieneral Provident Fund:

P—IV-2 ( Ex. 757} --2

Short title and
commence-
ment.

Amendment of
section 7.
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section 10.

Aniendment of
section 14.

(iv) Financing, budgeting and enforcing financial discipline;

(h) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women student shall
continue to be applicable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).7".

3. In section 10 of the 2002 Act, in Chapter IX-A proposed to be inserted in the
Bharathiar University Act, 1981,—

(1) in the heading. the expression “Employees and Funds™ shall be omitted;

(2) in section 46-A, for sub-section (2), the following sub-section shall be
substituted, namely:—

“(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may,
at any time after the notified date, by order, transfer the propertics of such constituent
colleges to the University for its use, on such terms and conditions as may be specified
in the order.”.

(3) for sections 46-B and 46-C, the following section shall be substituted,
namely:— :

“46-B. Employees of constituent colleges to be employees of Government.—
(1) Notwithstanding anything contained in section 46-A,—-

(a) every person, who immediately before the notified date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue o be
applicable to him:—

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances anq pay drawing officers;

(iii) Age of retirement, terminal benefits including pension and
General Provident Fund;

(iv) Financing, bixdgeting and enfcrcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, zdmission of studcai. incfuding communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be app icable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).7".

4. In section 14 of the 2002 Act, in Chapter. IX-A proposed to be inserted in the
Bharathidasan University Act, 1981,--

(1) in the heading. the expression "Employees and Funds™ shall be omitted,
o

[ of 19824
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(2) in section 46-A, for sub-section (2), the following sub-section shall be
substituted, namely:— '

“(2) On and from the nottfied date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may,
at any time after the notified date, by order, transfer the properties of such constituent
colleges to the University for its use, on such terms and conditions as may be specified
in the order.”. ‘

‘(3) for sections 46-B and 46-C, the following section shall be substituted,
namely:— ‘

“46-B. Employees of constituent colleges to be employees of Government.—
(1) Notwithstanding anything contained in section 46-A,—

(a) every person, who immediately before the notified date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue to be
applicable to him: —

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances and pay drawing officers;

(iii) Age of retirement, terminal berefits including pension and
General Provident Fund;

(iv) Fina-ing, budgeting and enforcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be applicable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may -vith the
prior approval of the Government, make statutes providing for .'ministrative and
academic control over the persons referred to in sub-section (1).”".

5. In section 31 of the 2002 Act, in Chapter X-A proposed to be inserted in the
Alagappa University Act, 1985,—

(1) in section 52-B, for sub-section (2), the following sub-section shall be

suostituted, namely.—

*(2) On and from the notified date, the control and management of the constituent
colleges shall stand transferred to the University. The Government may, at any time
after the notified date, by order, transfer the properties of such constituent colleges to
the University for its use, on such terms and conditions as may be specified in the
order.”.

(2) in’section 52-C——

(u) for sub-section (1), the following sub-sections shall be substituted,
namely:--

(1) Notwithstanding anything contained in section 52-A -~

(a) every person, who immediately before the notified date was serving
in connection with the aftairs of a constituent cotlege. shall continue to be an employee

Amendment of
section 31.
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section 36,

of the Government and the rules and orders governing such employee immediately
before the notified date in respect of the following matters shall continue to be
applicable to him:— :

¥

(i) Disciplinary matters, estimate of vacancy. preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education; "

(ii) Pay, drawal of pay and allowances and pay drawfn'g officers;

(iii) Age of retirement, terminal benefits including pension and
General Provident Fund;

(iv) Financing, budgeting and enforcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be applicable in respect of constituent colleges.

(1-A) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons reterred to i sub-zection (1).”.

(b) in sub-section (3),—

"

(i) for the expression ‘“sub-sections (1) and (2)", the expression
“sub-section (2)” shall be substituted;

(ii) for the expreésion “potified date or ihe date specified in the
order under clause (a) of sub-section (2), as the case may be”, the expression “date
specified in the order under clause (a) of sub-section (2)" 'shall be substituted;

(c) in sub-section (4), for the expression “sub-sections (1) and (2)”, the
expression “sub-section (2)” shall be substituted;

(3) in section 52-D,— \

(a) in sub-section (1), for the expression “The sums at the credit of the
Provident Fund amounts of the persons referred to in sub-section (1) of section
52-C as on the notified date and of the persons referred to in sub-section (2) of that
section”, the expression *“The sums at the credit of the Provident Fund Accounts of
the persons referred to in sub-section (2) of section 52-C” shall be substituted;

(b) in sub-section (2),—

(i) for the expression “Madurai-Kamaraj University or, of the
Government”, the expression “Madurai-Kamaraj University” shall be substituted;

(ii) for the expression “sub-sections (1) and (2) of section 52-C”,
the expression “sub-section (2) of section 52-C” shall be substituted.

6. In scction 36 of the 2002 Act, in Chapter 1X-A proposed to be inserted in the
Manonmaniam Sundaraprar University Act, 1990,— h

(1) ir the heading, the expression "Employees and Funds™ shall be omitted:

(2) in section 46-A. for sub-section (2). the following sub-section shall be
substituted, namely:— '

*(2) Oun and from the notified date, the control and management of the
constituent colleges shall stand transfered to the University. The Government may, at
any time after the notified date. by order. transfer the properties of such constituent
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colleges to the University for its use. on such erms and conditions as may be specified
in the order.”.

o
-

(3) for sections 46-B and 46-C, the following section shall be substltuted
namely:—

“46-B. Employees of constituent colleges to be emplovees of Government.—
(1) Notwithstanding anything contained in section 46-A,—

(a) every person, who immediately before the notif'~4 date was serving
in connection with the affairs of a constituent college, shall continue to be an employee
of the Government and the rules arnd orders governing such employee immediately
betore the notified date in respect of the following matters shall continue to be
applicable to him:—

(i) Disciplinary matters, estimate of vacancy, preparation of panel
for promotlon and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education;

(i) Pay, drawal of pay and allowances and pay drawing officers;

(iii) Age of retirement, terminal benefits including pension and
(General Provident Fund;

(iv) Financing, hudgeting and enforcing financial discipline;

(b) rules and orders in force immediately before the notified date relating
to the tuition fees, admission of students including communal reservation, schemes of
scholarship to the students belonging to Backward Classes, Most Backward Classes,
Scheduled Castes and Scheduled Tribes and higher education to women students shall
continue to be applicable in respect of constituent coileges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of the Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).”.

7. In section 39 of the 2002 Act, in Chapter 1X-A proposed to be inserted in the
Periyar University Act, 1997,—

(1) in the heading, the expression “Employees and Funds™ shall be omitted;

(2) in section 47-A, for sub-section (2), the following sub-section shall te
substituted, namely:—

*(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may, at
any time after the notified date, by order, transfer the properties of such constituent
colleges to the Universiry for its use, on such terms and condmons as may be specified

.in the order.”

(3) for sections 47-B and 47-C, the following section shall be substituted,
namely:—

“47-B. Employees of constituent colleges to be employees of Government.—
(1) Notwithstanding anything contained in section 47-A,—

(a) every person, who immediately before the notified date was
serving in connection with the affairs of a constituent college, shall continue to be an
employee of the Government and the rules and orders governing such employee
immediately before the notified date in respect of the following matters shall continue
to be applicable to hinu-—

Amendment of
section 39.
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(i) Disciplinary matters, estimate of vacancy, preparation of
panel for promotion and promotion to different posts including posts of Joint Director
of Collegiate Education and Director of Collegiate Education;

(ii) Pay, drawal of pay and allowances and pay drawing
officers; E

(iii) Age of retirement, terminal benefits including pension
and General Provident Fund;

(iv) Financing, budgeting and enforcing tinancial discipline;

(b) rules and orders in force immediately before the notified date
relating to the tuition fees, admission of students including communal reservation,
schemes of scholarship to the students belonging to Backward Classes, Most Backward

* Classes, Scheduled Castes and Scheduled Tribes and higner education to women

students shall continue to be applicable in respect of constituent colleges.

(2) Subject to the provisions of sub-section (1), the University may, with the
prior approval of thc Government, make statutes providing for administrative and
academic control over the persons referred to in sub-section (1).".

PART-1II

AMENDMENTS TO THE MOTHER TERESA WOMEN’S UNIVERSITY
(AMENDMENT) ACT, 2002.

8. In section 16 of the Mother Teresa Women's University (Amendment) Act,
2002, in Chapter VIII-A proposed to be inserted in the Mother Teresa Women’s
University Act, 1984,—

(1) in section 38-B, for sub-section (2), the following sub-section shall be

substituted, namely:—

“(2) On and from the notified date, the control and management of the
constituent colleges shall stand transferred to the University. The Government may, at
any w..~ after the notified date, by order, transfer the properties of such constituent
colleges to the University for its use, on such terms and conditions as may be specified
in the order.”. .

(2) in section 38-C,—

(a) for sub-section (1), the following sub-sections shall be substituted,
namely:— :

“(1) Notwithstanding anything contained in section 38-B,~

(a) every person, who immediately before the notified date was
serving in connection with the affairs of a constituent college, shall continue to be an
employee of the Government and the rules and orders governing such employee
immediately before the notified date in respect of the following matters shall continue
to be applicable to him:—

(1} Disciplinary matters, estimate of vacancy, preparation of panel
for promotion and promotion to different posts including posts of Joint Director of
Collegiate Education and Director of Collegiate Education: '

(ii) Pay, drawal of pay and allowances and pay drawing officers;

(iti) Age of retirement, terminal benefits including pension and

General Provident Fund;
-

(iv} Financing, budgeting and enforcing financial disciphine:

Tamill
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(h) rules and orders in force immediately before the notifiea
relating to the tuition fees, admission of students including communal reservatio.
schemes of scholarship to the students belonging to Backward Classes, Most Backward
Classes, Scheduled Castes and Schedules Tribes and higher education to women
students shall continue to be applicable in respect of constituent colleges.

(1-A) Subject to the provisions of sub-section (1), the University may,
with the prior approval of the Government, make statates providing for administrative
and academic control over the persons referred to in sub-section (1).”.

(h) in sub-section (3),—

(i) for the expression “sub-sections (1) and (2)”, the expression
“sub-section (2)” shall be substituted:

(ii) for the expression “notified date or the date specified in the
order under clause (a) of sub-section (2), as the case may be”, the expression “date
specified in the order under clause (a) of sub-section (2)” shall be substituted;

(c) in sub-section (4), for the expression “sub-sections (1) and (2)”, the
expression “sub-section (2)” shall be substituted;

(3) in section 38-D,—

(a) in sub-section (1), for the expression “7’he surns at the credit of -

the Provident Fund Accounts of the persons referred to in sub-section (1) of section
38-C as on the notified Jate ar.d of the nersons referred to in sub-section (2) of that
section”, the expression “The sums at the credit of the Provident Fund Accounts of
the persons refered to in sub-section (2) of section 38-C” shall be substituted;

(b} in sub-section (2),—

(i) for the expression “Madurai-Kamaraj University or, of the
Government”, the expression “Madurai-Kamaraj University” shall be substituted;

(ii) for the expression “sub-sections (1) and (2) of section 38-C”,
the expression “sub-section (2) of seciion 38-C” shall be substituted.

9. (1) The Tamil Nadu Universities Laws (Amendment) Amendment Ordinance,
2002 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
2002 Act, as amended by the said Ordinance, shall be deemed to have been done or
taken under the 2002 Act, as amended by this Act.

(By order of the Governor}

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.

Repeal and
saving.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the President on the 8th March 2008 and is hereby published for general
information:—

ACT No. 12 OF 2008.

An Act further to amend the Tamil Nadu Universities Laws.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu m the

Fifty-eighth Year of the Republic of India as follows:— - /
 PART- - - ‘
‘ PRELIMINARY. ‘
OO1. {1) This Act may be called.the Tamil Nadu Uni\}ersities Lav'vs‘(Amendment) Act,
2007.

(2) It shall come into force on such ‘date as the State Government may, by
notification, appoint.

PART-IL.

AMENDMENTS TO THE CHENNAI UN!VERSITY ACT, 1923.

WNadu Act 2. In section 2 of the Chennai University Act, 1923 (hereafter 'in this Part referred
of 1923. to as the 1923 Act), in clause (aaaa), the expression “and includes constituent colleges™
shall be omitted.

3. Chapter IX-A of the 1923 Act shall be omitted.

4. After section 45 of the 1923 Act, the following section shall be inserted, namely:—

4 “45-A. Transfer of constituent colleges from the University.—Notwithstanding
anything conlained in this Act or the statutes, regulations, ordinances and orders made
therounder, on and from tho dato of commencemont of tho Tamil Nadu Universities

Laws (Amendment) Act, 2007, the colleges and institution specified in Schedule Ili shall
cease 1o be conslituent colieges of the University and the control and managemem of
those colleges and institution shall stand transferred to: the Government.”, '

V-2 Ex. (83) - [31]
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PART-HI.

AUENOMENTS TO THE MADURAI-KAMARAJ UNIVERSITY ACT, 1965.

§. In section 1 of the Madurai-Kamaraj University Act, 1965 (hereafter in this Part
refesred to as the 1985 Act), in sub-section (3), the expression “constituent colleges”

shall be omitted.

6. Insectian 2 of the 1965 Act, in clausa (c), the expression “and includes constituent
calleges™ shall he gmitted.

7. Chapter Vill-A of the 1965 Act shall be omitted.

8. After séction 40 of the 1965 Act, the following section shall be inserted, narnely:—

“40-A. Transfer of consti‘uent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in clause (cc) of section 2 shall
cease 10 be constituent colieges of the University and the control and management of
those colleges shall stand transferred to the Government.”.

PART-IV.

AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981,

9. In section 1 of the Bharathiar University Act, 1981 (hereafter in this Part referred
fo as Tamil Nadu Act 1 of 1982), in sub-section (3), the expression “constituent coileges”
shall be omitted.

10. In section 2 of Tamil Nadu Act 1 of 1982, in clause (d), the expression “and
includes constituent colleges™ shall be omitted. .

11. Chapter 1X-A of Tamil Nadu Act 1 of 1982 shall be omitted.

/

12. After section 46 of Tamil Nadu Act 1 of 1982, the following section shall be

“46-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in the Schedule shali cease to

. be constituent ¢olleges of the University and the control and management of those

colleges shall stand transferred to the Government.”.

PART-V.

AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981.

13. In section 1 of the Bhars.iidasan University Act, 1981 (hereafter in this Part
referred to as Tamil Nadu Act 2 of 1982), in sub-section (3), the expression “constiluent
colleges™ shall be omitted.

. 14. In section 2 of Tamil Nadu Act 2 of 1982, in clause (d). the expression “and
includes constituent colleges™ shall be omitted.

15. Chapter 1X-A of Tami: Nadu Act 2 of 1982 shall be omitted.

16. After section 46 of Tamil Nadu Az ! 2 of 1982, the foilowing section shall be

inserted, namely -

’ "46-A Transfer of consmuent colleges from the Umvers:ty —Notwithstanding

anythlng contamed in this Act or the statutes, regulations, ordinances and orders made

thereunder, ‘on and from the date of commencement of the Tamil Nadu Universities

Laws (Amendment) Act, 2007, the colleges specified in the Schedule shall cease to be
constituent colleges of the Umversnty and the control and management of those colleges

" shail stand trans( arred to the Government.”.

Tamil NagliiNadu Act

Tamil Naduig
1 of 1982 Pl Nadu Act
A Of 1985.
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PART-VIL.
AMENDMENTS TO THE MOTHER TERESA WOMEN’S UNIVERSITY ACT, 1984.
17. In section 1-A of the Mother Terasa Women's University Act, 1984 (hereafter in A";iggg:‘e';‘_:f
this Part referred to as the 1984 Act), clause (a) shall be omitted. -
1 18. In section 2 of the 1984 Act, in clause (ad), the expression “and includes a Amengment of .
3 constituent college” shall be omitted. section 2.
19. Section 38-B of the 1984 Act shall be omitted. Omission  of
section 38-B.
20. In section 38-C of the 1984 Act, sub-sections (1) and (1-A) shall be omitted. ~ Amendment of
: section 38-C.
- 21. After section 38-E of the 1984 Act, the followmg section shall be inserted, '"sem?“ of new
namely:-— section 38-F.
“3p.F. Transfer of constituent colleges from the University. —Notwithstanding
; anything contained in this Act or the statutes, regulations, ordinances and orders made
] thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in clause (ae) of section 2 shall
cease to be constituent colleges of the University and the control and management of
those colleges shall stand transferred to the Government.”.
PART-VIL. : »
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985.
TamllNaduM ) , siit of
22. In section 1-A of the Alagappa University Act, 1985 (hereafler in this Part referred  Amendeiertéf.
to as the 1985 Act), clause (a) shall be omitted. section A,
23. In section 2 of the 1985 Act, in clause (ad), the expression “and includes a Amendment of
constituent college” shall be omiited. section 2.
24. Section 52-B of the 1985 Act shall be omitted. Omission  of
section 52-B.
25. In section 52-C of the 1985 Act, sub-sections (1) and (1-A) shall be omitted. Armendment of
) ) ’ S . Section 52-C,
26. After section 52-E of the 1985 Act the following sectron shau be mserted Insertion of rew
namely:— . section 52-F..-
3 “52-F. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the siatutes, regulations, ordinances and orders made
F thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendmen*) Act, 2007, the colleges specified in Schedufe It shall cease to be
4 constituent colleges of the University and the control and managemeut of those colleges
4 shall stand transferred to the Government.”. :
PART-Viit.
| AMENDMENTS TO THE MANONMANIAM SUNDARANAR UNIVERSITY ACT, 1990,
j uf;g%m 27. In section 1 of the Manonmaniam Sundaranar University Act, 1990 (hereafter in  Amendment of
, . this Part referred to as the 1990 Act), in sub—sechon 3} the expression ‘constituent  section 1.
colleges” shall be omitted.
28. In section 2 of the 1990 Act, in clause (d), the expression “and includes a  Amendment of
constituent college® shall be omitted. section 2, -

29. Chapter IX-A of the 1990 Act shall be omitted.

30. After section 46 of the 1990 Act, the following section shall be inserted, namefy:—

“48-A. Transfer of constituent college from the University.—Notwithstanding

Omission  of
~ Chapter 1X-A.

fnsertion of new
section 46-A. -

anything: contained in this Act or the statutes, regulations, ordinances and orders made - -

thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the college specified in clause (dd) of section 2 shall
cease to be constituent college of the University and the control and management of that
cellege shall stand transferred to the Government.”.
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PART-IX.

AMENDMENTS TO THE PERIYAR UNIVERSITY ACT, 1997.

31. In section 1 of the Periyar University Act, 1997 (herealter in this Part referred to
as the 1997 Act), in sub-section (3). the expression “constituent colleges” shali be
omitted.

32. In section 2 of the 1997 Act, in clause (d), the expression “and includes constituent
colleges” shall be omitted.

33. Chapter {X-A of the 1997 Act shall be omitted.

34. After section 47 of the 1997 Act, the following section shall be inserted, namely:—

“47-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws (Amendment) Act, 2007, the colleges specified in the Schedule shall cease to be
constituent colleges of the University and the control and management of those colleges
shall stand transferred to the Government.”.

PART-X.
AMENDMENTS TO THE THIRUVALLUVAR UNIVERSITY ACT, 2002.
35. In section 1 of the Thiruvalluvar University Act, 2002 (hereafter in this Part referred

~ to as the 2002 Act), in sub-section (3), the expression “constituent” shall be omitted.

36. In section 4 of the 2002 Act, in clause (9), in sub-clause (a), the expression
“or in a constituent college™ shall be omitted.

37..In section 20 of the 2002 Act, in sub-section (1), in clause (g), for the expression
“constituent colleges”, the expression “Government Colleges” shall be substituted.

38. In section 24 of the 2002 Act, in item- (a), in sub-item (35), the expression
constituent colleges” shali he omitted.

39. In section 37 of the 2002 Act, in sub-section (3) the expression “or of a constituent
college” shall be omitted. . S

‘40, In section 38 of the 2002 Act Ihe expression "a constituant college or” shall bo
omitted.

41..Sections 56 and 57 of the 2002 Act shall be omitted.

42, After section 60 of the 2002 Act, the following section shall be inserted, namely:—

“60-A. Transfer of constituent colleges from the University.—Notwithstanding
anything contained in this Act or the statutes, regulations, ordinances and orders made
thereunder, on and from the date of commencement of the Tamil Nadu Universities
Laws. (Amendment) Act,: 2007, the colleges and institutions specified in the Schedule
shall cease to be constituent colleges of the University and the control and management
of those colleges and instititions shall stand transferred to the.Government.”.

43. In the Schedule to the 2002 Act, for the expression “See sections 2(e), (1) and 56",

TamilNa
45 of ¥

Tamil N
320l

~ Schedule. the expression “See sections 2(e) and 2 (I)" shall be substituted.
(By order of the Governor)
. S. DHEENADHAYALAN,
. Secretary to Government-in-charge,
S . N TR _Laerepartment.
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The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 10th January 2023 and
is hereby published for general information:—

ACT No. 2 OF 2023.
An Act further to amend the Tamil Nadu Universities Laws.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-third Year of the Republic of India as
follows:—

PART- I.
PRELIMINARY.

1. (1) This Act may be called the Tamil Nadu Universities Laws Short title and
(Third Amendment) Act, 2022. commencement.

(2) It shall come into force at once.

PART-II.
AMENDMENTS TO THE MADURAI-KAMARAJ UNIVERSITY
ACT, 1965.
Tamil Nadu Act 2. In section 6 of the Madurai-Kamaraj University Act, 1965 Amendment of
33 of 1965. (hereafter in this Part referred to as the 1965 Act), in sub-section (1), in  section 6.
clause (a), the expression “a deaf-mute or suffering from leprosy” shall
be omitted.
3. In section 43 of the 1965 Act, in sub-section (2), the expression Amendment of
“or deaf-mute or suffers from leprosy” shall be omitted. section 43.
PART-III.
AMENDMENTS TO THE BHARATHIAR UNIVERSITY ACT, 1981.
Tamil Nadu Act 4. In section 6 of the Bharathiar University Act, 1981 (hereafter in Amendment of
1 of 1982. this Part referred to as Tamil Nadu Act 1 of 1982), in sub-section (1), in  section 6.
clause (a), the expression “a deaf-mute or suffering from leprosy” shall
be omitted.

5. In section 49 of Tamil Nadu Act 1 of 1982, in sub-section (2), Amendment of
the expression “or deaf-mute or suffers from leprosy” shall be omitted. ~ section 49.

PART-IV.
AMENDMENTS TO THE BHARATHIDASAN UNIVERSITY ACT, 1981.

Tamil Nadu Act 6. In section 6 of the Bharathidasan University Act, 1981(hereafter Amendment of
2 of 1982. in this Part referred to as Tamil Nadu Act 2 of 1982), in sub-section (1),  section 6.
in clause (a), the expression “a deaf-mute or suffering from leprosy”
shall be omitted.

7. In section 49 of Tamil Nadu Act 2 of 1982, in sub-section (2), Amendment of
the expression “or deaf-mute or suffers from leprosy” shall be omitted. ~ section 49.

PART-V.

AMENDMENTS TO THE MOTHER TERESA WOMEN'’S
UNIVERSITY ACT, 1984.

Tamil Nadu Act 8. In section 6 of the Mother Teresa Women’s University Act, 1984 Amendment of
15 of 1984. (hereafter in this Part referred to as the 1984 Act), in sub-section (1),  section 6.
in clause (a), the expression “or deaf-mute or suffering from leprosy”
shall be omitted.



4

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Amendment of
section 41.

Amendment of
section 7.

Amendment of
section 55.

Amendment of
section 6.

Amendment of
section 49.

Amendment of
section 6.

Amendment of
section 50.

Amendment of
section 18.

Amendment of
section 50.

Amendment of
section 6.

Amendment of
section 49.

9. In section 41 of the 1984 Act, in sub-section (2), the expression
“or deaf-mute or suffers from leprosy” shall be omitted.

PART-VL.
AMENDMENTS TO THE ALAGAPPA UNIVERSITY ACT, 1985.

10. In section 7 of the Alagappa University Act, 1985 (hereafter in
this Part referred to as the 1985 Act), in sub-section (1), in clause (a),
the expression “a deaf-mute or suffering from leprosy” shall be omitted.

11. In section 55 of the 1985 Act, in sub-section (2), the expression
“or deaf-mute or suffers from leprosy” shall be omitted.

PART-VILI.

AMENDMENTS TO THE MANONMANIAM SUNDARANAR
UNIVERSITY ACT, 1990.

12. In section 6 of the Manonmaniam Sundaranar University Act,
1990 (hereafter in this Part referred to as the 1990 Act), in sub-section
(1), in clause (a), the expression “or a deaf-mute” shall be omitted.

13. In section 49 of the 1990 Act, in sub-section (2), the expression
“or deaf-mute” shall be omitted.

PART -VIIL.
AMENDMENTS TO THE PERIYAR UNIVERSITY ACT, 1997.

14. In section 6 of the Periyar University Act, 1997 (hereafter in
this Part referred to as the 1997 Act), in sub-section (1), in clause (a),
the expression “or a deaf-mute” shall be omitted.

15. In section 50 of the 1997 Act, in sub-section (2), the expression
“or deaf-mute” shall be omitted.

PART -1X.
AMENDMENTS TO THE TAMIL NADU OPEN UNIVERSITY ACT, 2002.

16. In section 18 of the Tamil Nadu Open University Act, 2002
(hereafter in this Part referred to as Tamil Nadu Act 27 of 2002), in
sub-section (1), in clause (a), the expression “or a deaf-mute” shall be
omitted.

17. In section 50 of Tamil Nadu Act 27 of 2002, in sub-section (2),
the expression “or deaf- mute” shall be omitted.

PART -X.
AMENDMENTS TO THE THIRUVALLUVAR UNIVERSITY ACT, 2002.

18. In section 6 of the Thiruvalluvar University Act, 2002 (hereafter
in this Part referred to as Tamil Nadu Act 32 of 2002), in sub-section
(1), in clause (a), the expression “or a deaf-mute” shall be omitted.

19. In section 49 of Tamil Nadu Act 32 of 2002, in sub-section (2),
the expression “or deaf- mute” shall be omitted.

Tamil Nadu Act
23 of 1985.

Tamil Nadu Act
31 of 1990.

Tamil Nadu Act
45 of 1997.

Tamil Nadu Act
27 of 2002.

Tamil Nadu Act
32 of 2002.
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PART -XI.

AMENDMENTS TO THE TAMIL NADU TEACHERS EDUCATION
UNIVERSITY ACT, 2008.

Tamil Nadu Act 20. In section 17 of the Tamil Nadu Teachers Education University Amendment of
33 of 2008. Act, 2008 (hereafter in this Part referred to as the 2008 Act), in section 17.
sub-section (1), in clause (a), the expression “or a deaf- mute” shall be
omitted.

21. In section 47 of the 2008 Act, in sub-section (2), the expression Amendment of
“or deaf-mute” shall be omitted. section 47.

(By Order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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